
BULLETIN-PART I 

[Brief Record of Proceedlnpl 

Mond4V. Febn&4", 8, 1960/MaQM 19, 1881 (SIIko) 

No. HI 
1. OatIl or AllnDaUoD 

Shri D. C.· Mallik made and subscribed the oath in Enalim and took hia 
,eat in the House. i 

2. l'reIltlat's AtIdreaI laid oa the TaItIe 

Secretary laid on the Table a copy oftbe President'. AcIdreIs t.o bGtb 
Houses of Parliament assembled tolether on the 8th February, 1180. 
3. '1'arIIaaeIdar7 Coaaadttee$--Sama.ry ., Work'-Gid _ tile Ta .... 

Secretary laid on the Table a copy of the 'Parliamentary Committee.-
Summary of Work', pertaining to the Ninth Session 01 the Second Lok 
&bb. I 
4. BID u UDeIUIed by Bajya Sabba-1ai4 88 the Table 

Secretary laid on the Table the Dowry Prohibition Bill, 1959, which had 
been returned by Rajya Sabha with amendments. 

5. PnwIdea'· ..... , to Bm. 

(1) Secretary laid on the Table followinl Bills passed by the Houses of 
ParUament during the lut Session and assented t.o by. the President ahI.ce 
the last report made to the House on the 21st December, 199:-

(1) The Appropriation (No.8) Bill, 1959. 
(2) The Sugar (Special Excise Duty) Bill, 1859. 
(3) The Mineral Oils (Additional Duties of kcjee and Cu.Itoma) 

Amendment Bill, 1959. 
(4) The Indian Tariff (Amendment) Bill, 1919. 
(5) The Married Women's Property (Extension) Bill, 18$1; 

(ii) Secretary also laid on the Table copies, duly' authenticated. b1 the 
Secnttary of Rajya Sabba, of the following Billt passed b)'tbe BOUIM!S of. 
ParliaDlent during the last Session and uaented to by tbePresid.ent sim:e 
the last report made to the House on the 21st December, 1159: 0-

(1) The Securities Contracts (Regulation) Amendment BiD, la. 
[P.'f.O~ 
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(2) The Kera1a State Le.islature (Delegation of Powers) BUI, 1959. 
(8) The Haj Committee Bill, 1959. 
(4) '!be Indian Penal Code (Amendment) Bill, 1959. 
(5) The Arms Bill, 1959. 
(8) "nle Andhra Pradesh and Madras (Alteration of BowlIiaries) Bill. 

1959. 
(7) "nle Indian Statistical Institute Bill, 1959. 
(8) The Mines (Am.endment) B111, 1959. 
(9) "nle Constitution (Eipth Amendment) Bill, 1959. 

e. 0ItI&1IuT nfereace 
The Speaker made a reference to the passing away of Shri M. C. Shah 

who was a member of the Provisional Parliament. 

Tbere.tter members stood in silence for a short while as a mark of 
respect. 

,. Papers laid oa the Table 

'1'he following papers were laid on the Table:-

(1) A copy of the National Shipping Board Rules, 1188, published in 
Notiftcation No. G.S.R. 92 dated the 23rd January, 19GO. lUlder 
sub-section (3) of Section 458 of the Merchant Shipping Act, 1_. 

(2) A copy of the Bombay Labour Welfare Baud (Reconstitution) 
Order, 1959, publilhedin NotJAcation No. G.S,R. 1357 dated ~ 
12th December, 1959, under sub-section (5) of Section 4 of the 
Inter-State Corporations Act, 1917. 

(3) A copy of neb of the following Notifications under sub-section 
(2) of Section 3 of the All India Services Act, 1951:-

(i) G.8.R. No. 4 dated the 2nd Janual'f. 1980 as COft'eCted. by Noti-
Ic8tion No. G.s.R. 88 dated the 23rd January, 19110, G.S.R. 
No. 32 dated the 9th January, ISISO and G.8.a Nos. 53 and 
54 dated the 18th January, 1960, making certain amendments 
to &bedule In to the Indian AdminIstrative Senice (Pay) 
Rules, 1954. 

(il) O.8.R. No. 30 dated the. 9th January, 1980 makiDg certam 
amendment to ~ All India Services (DiSCipline and Appeal) 
Rules, 1855. 

(ill) GAR. No. 31 dated the 9th January, 1960 making c:ertain 
amendment to the All India Services (Leave) Rules, 1955. 

(4) A copy of statement On the results of the teats earried out by 
dif!erent orlanisations on the batch of PimlHi Penicillin from 
which the vial used for the ueetment of late $lui V. D. Tripathi 
was drawn. . 

(a) A COPY of Notification No. G.s:a 138'1 dated the 19th ~ber, 
1958. under SE:ction 38 of the Centnl m.cises and Selt· Ad.. 
IM4. making cert:aJn amendment to the OeI1tral .hc:ise aw., 
1"". 
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(8) A copy of each of the following Notifteations under sub-section 
(4) of Section 19 of the Medicinal and Toilet Preparattons 
(Excise Duties) Act, 19511, making certain funher amendmeit1B 
to the Medicinal and Toilet Preparations (Ezclse Duties) Bales, 
1956:-

(i) G.s.& No. 1388 dated the 19th December, 1 ... 
(ii) G.S.R~ No. 1390 dated the 19th December, 1H1. 

(iii) G.S.R. No. 1391 dated the 19th Dec:ember. 1118. 
(iv) G.S.R. No. 7 dated the 2nd JanuMy, 1980. 
(v) G.S.R. No. 9 dated. the 2nd January, 1980. 

(7) A copy of Notification No. G.S.R. 1392 dated the 11th December, 
1959, under Bub-section (4) of Section 43B of the Sea CUstoms 
Act, 18'18 and Section 38 of the Central Exci.tes and· Salt Act, 
1944, making certain further amendments to the CUIkIma and 
Central Excise Dutiet Export Drawback (General) Rules, 
1959. 

(8) A copy of Notification No. G.S.R. 1360 dated the 11th December, 
1959, under sub-section (4) of Section. 43B of the Sea CUltoma 
Act, 1878 and Section 38 of the Central Excises and Salt. Act, 1_ making certain further amendment to the C~ma and 
Central Excise Duties Export Drawback (General) RuJea. 
1959. 

(9) A copy of Notification No. G.S.R. 1382 dated the 12th December, 
1959 under sub-section (4) of Section as of the Sea eu.toma 
Act, 1878. 

8. BeporiII 01 JoIIlt CommIttees 

Shri Govind Ballabh Pant presented the following Reporta:-

(i) Report of the Joint Committee on the Delhi LaDd Holdinp 
(Celling) Bin. 1959. 

(n) Report. of the Joint Committee on the Tripura Land Revenue 
and t.nd Reforms Bill, 1959. 

(ill) Report of the Joint Committee on the Manipur t.nd Revenue 
. and t.nd Reforms Bill. 1859. 

Sardar Hukam Singh moved. that the time appointed for the praen.. 
tatton of the Report of the Joint Committee on the Companies (Amend-
meDt) Bill, 1959, be further extended up to the last day of the ftJ'It: week 
of the next session. 

'!be motion was adopted. 
(Lok Sabbaadjourned. till 11 A.M. on Tuesday, the 9th Februu.v, UNJO). 
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BULLETIN-PART t 
[Brief Record of Proceed:Incsl 

1'uud4V. Febru4f'1l 9, 1980/Magh4 20, 1881 (8.) 

No. HI 

1. Itarftd Q...a.-
'i'hirty-one Starred Question. (Nos. 1 to 31) were put down on the 

order paper out of which nineteen were called. Orilinal notices of StalTed 
Question Nos. 5 and 16 were received in Hindi. 

Nineteen Starred Questions (Nos. 1 to 19) were orally 8Il8W'ered and 
supplementary question. were asked on aU of them. Replies to tb~ 
remalning questions were laid on the Table. 

2. V~Q~ 

Twenty-three Unstarred Quest-ions (Nos. 1 to 23) were put down on the 
order paper. Original notic:e8 of Unstarred Question Nos. 5 and 8 were 
received in Hindi. Replies to UDstarred Questions were laid on the Table. 

3. lftbdrawal at ....... 
Sarvuhri R. K. Khadilkar, Nath Pai, HemBarua, Yadav Narayan Jadhav 

and Prabhu Namin Singh withdrew trom tbe House for the day in aeeord· 
&nee with the direction of tbe Speaker. 

Shri Jqdish Awasthl was sU$ended from the service of the HoWIe for 
seven days. 

5 ...... bid OIl tIae 'faItIe 
. . . ~ . 

'lbe following papers wen; laid on the Table-
(l) A copy of each of the following Notl1leatioDa:-

(i) Noti1IcatiOn No. G.8.a 1408 elated the 26th December, 1_. 
UDder tnJb.seetion (3) of Section 641 of the Conpn.la .Ad.. 1_. . . 

(P!l';O. 
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(il) Notification No.S.O. 2831 dated the 28th December, 19119 
making certain further amendmimts to the Cotton Textiles 
(Production by Handloom) Control Order, 1956, under sub-
section (6) of Section 3 of the Essential Commodities. Act, 
1965. 

(ill) A copy of each of the following Notifications issued under 
Section 15 of the Industries (Development and Regulation) 
Act, 1951:-

(a> S.O. No. 2800 dated the 211t December, 1959. 
(b) S.O. No. 2858 dated the 24th December, 1959. 

-(2) A copy of each of the following Notifications makin, certain fur-
ther amendments to the Khadi and Villale Industries Commis-
sion RuleI, 11157, under lub-section (3) of Section 26 of the 
Khadi and VUlqe Industries Commission Act, 1956:-:-

(a) a.8.R. No. 1007 dated the 5th September, 1959. 
(b) G.S.a. No. 1165 dated the Mth October, 1959. 
(c) G.S.& No. 1198 dated the 31st October, 1959. 

(a) A copy of Notification No. G.S.R. 386 dated the 17th May, 1958 
makin, certain amendments to the Registration and Licensing 
of Industrial Undertakincs Rules, 1952, UDder sub-section (4) 
of Section 30 of the Industries (Development and RegulatiOR) 
Act. 1851. 

(.) A eopy of Notification No. OS.R. 82 dated the 18th JanQU7, 
1980 making certain 'Amendment to the Salt (~ Stoek) 
Order, 1955. under sub-section (6) of Section 3 of the Essential 
Commodities Act, 1955. 

(I) A copy of Notiftcation No. S.O. 71 dated the 8th Janavy. lHO 
under sub-section (2) of Section 3 of the ltbadi and VUlge 
lndustriell Commission Act. I •. 

(8) A copy of statement of main conclUSions of the Second SeSSion 
of the Industrial Committee on jutebe1d in C&1cu* OR tbe 
11th December, 1959. 

(7) .A. copy of Statement ~l\I the repain to 1M Hoilt Chanabel' 
of Bbakra Dam. 

n (8) A copy of the Standards of Wei&hts and lIe&S\U'I!S (Coovenion 
of Railway Mileage) Rules, 1959, pubHabe4 In NoUJleation 
No. S.O. 286S,dated the 5th December, 1959, under sub-~on 
(3) of Section 17 of the Standards of Weights and Measures 
Act. 1956. 

(9) A copy of Statement in supersession of Statement 11 laid on the 
11th December, .l959 in reply to Starred Question No. 871 by 
Sarvaihri Prakash Vir Shutri, Radheeh1UD Ramtumar 
Morarka and Hem Raj ",prding TraI!1e with China. 

"l"M aotUloatione were prevlausly laid OIl the Table on the 24th Novem ... 
.,., ••• aM ..... laid UDder "Rule 2U(1) of the Ru1et of Proeeclure. 

• -The rules were pt"eViously laid on \he Table on the 18th Deeember. 
1_ and were re-laid under Rule 230&(2) . of the Rules of Procedure. ' 
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t(lO) A .copy of NGttfteatian No. GJUl 124t dated the 14th November • 
. 1959, under sub-section (3) of Section 40 of the Displaced 
Persons (Compensation and Rehabilitation) .Act.l9S4, mald11l 
certain further amendments to the Displaced Persons (Com-
pematiOiD and KebabUitation) Rules. 1855. 

(11) A copy of Notiftcation No. Gs,a 122 dated the 10th January. 
1960 under sub-section (3) of Section'" of the Displaced 
Persons (Compensation and Rehabilitation) Act. 11M. makiDI 
certain further amendments to the Displaced Persons (Com. 
penatiQa and Rehabilitation) Rulea, 1915. 

8. qa ..... 01 I'rtrilep 

With regard to the question ot .privilege sought to be ·raited by 
Shrl Surendranath Dwivedy on the 21st December, 1959, about publication 
of an expunged portion of the proceedings of the House dated the 18th 
December, 1959, in the Free Press Journal, the Speaker informed the House 
that an unconditional apology had since been tendered by the editor. 

The HOUSe aeeepted the apolOI)' and *Il'eed to drop the matter. 

The Prime Minister made a statQ1ent On the resulta of. the Jlinider-Jevel 
Indo-West Pakistan Border Conference .beld in January, 1980 and also lald 
on the Table a copy thereof. 

8. StNeJDeDt by MIDIIder 01 ......... 

The Minister of Finance made a atatemmt on the Indo-PAldstan lI'lDu-
cia! talks held in New Delhi from 31st Deeember,.19511 to 3rd Januat'7t 1880. 

9. ·00verameDt IIUI-Pu8e4 

The ae.ewC..,.tioRt BiR. J.IH. 

The motion for consideration of the Bill was moved by Sbri V. It. Krilbna 
Menon. 

'!be following members took part in the debate:-
(1) Shri S. C. Gupta 
(2) Shri Naushir Bbarucba 
(3) Shri K. R. Acllar 
(f) Shrl J4Ianatba RaG 
(5) Shri Aurobindo GhoIIIal 
(8) Shri K. T. K.. Tangamani 
(7) Sbri Diwan Cband fhanaa 
.(8) Shri Shreel\larayan Das 
(9) Shri C. R. Narasimhan 

Shri V. It. Krishna MeDOD replied to the debate. 

t The Notiftcatign ..... previously laid GIl the Table Oft the fill. ~ 
ber, 1959 and w..re~laid under Rule 234(2) of the aUJee of Prociidure . 

. (P.T.O, 



The motion for consideration was adopted and clause-by-clause considera-
tion was taken up, 

Clauses 2 to 20 and First to Fourth Schedules were adopted. 
Clause 1 and the Enacting Formula were adopted as amended. 

The l..oni Title was also adopted. 

The motion that the Bill. as amended, be passed was moved by Shri V. 
K. Krishna Menon. I 

The motion was adopted and the Bm, as amended, was passed. 

10. GoverJUlUlDt BUl-aIIder OOIJIIIIderatiOll 

The DiapZaccd PeTBonst (CompemClltion and Rehabilitation) Second 
Amendment Bitt, 1959. 

The motion for consideration of the Bill was moved by Shri Mehr Chand 
~. I 

The following members took part in the debate:-
(1) Shri Ajit Singh Sarhacli 
(2) Shri Diwan Chand Shanna 
(3) Chaudhary Pratap Singh Daulta 
(4) Panclit Thakur Das Bhargava (Spe-ech unjini8hed) 

The discussion was not concluded. 

11. Report of Businels Adviaory Coamdttee 

Shrl' Shivram Ranio Kane presented the Forty-seventh Report of the 
Business Advisory Committee, 

(Lok Sabha adjourned till 11 A.!4, on Wednesday, the 10th February, 
1960). 

• 

M. N. KAUL, 
Secretary. C 
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BULL!!"l'IN-PART I 

{Brief Record of Proceecti.np} 

Wednesdttll. Febnl4'11 10, 'l960IMaghG 21, 1881 ,(SCIIc4) 

No. "7 
1. 8tarnd 411 ..... 

Tbirtythree Starred Q~eItiona (NOL 32 to 84) were put clown on the 
orcler paper out of which thirteen were caUed. Original notices of Starrt!d 
Questions Nos. 36, 37, 49, SO,' 54, 58 and 83" were received iD Hiridi. 

Tbirteen Starred Questions <Nos. 32 to ff) were orally a.nawereclalid 
IUPplemental'7 questions were aited on all of them. RepUe. to the remain-
iDg questions were laid on the Table. 

2. tJDSiamId Q..uo. 
T!\irty Unstarred Questions (Nos. 2'-53)' were put downoD the order 

paper. Original notiee or Unstarred QUestion No. 53 was received in Hindi. 
Replies to Unstarted Questions were laid on the Table. 

3. Papers laid .. the TOle 

The following papers were laid on the Table:-
(1) A copy of each of the followin, NotiftcatioN under lUb-aection 

(5) of Section '1 of the Indian Telel1"8ph Act,;885 maldDJ cer. 
tam further amendments to the Indian TeJeei"aPh Rules, 
1851:- ' 

(i) G.aR. No. 990 dated tbe 29th AUluat. 1959. 
Oi) G.S.R. No. 1428 dated the 31st December, 1859. 
(iii) G.S.R. No, 91 dated tbe23rd January, 1960. 

(2) A copy of each Qf the .foUowinl Notifteati8ftl under Seetion fiB 
of tbe Delhi DeveloplDel1t Act. 185'1:-

• (i) G.S.R. ,No. ,944 dated the 15th AuJUSt, 1858 containing the 
Delhi Development Autharity(Malntenance of CutTent 
Accounts) Rules, 1858. 

*(ii) 8.0. No. 1'109 dated the 1st August, I •. 

.-rIae DOtiflcation was previously laid on the Table on the 21th Novem-
ber, 1959 and was re-laid under Rule 284(.2) of, the, Rules of ProcecIwoe. 

tP.T.O. 
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-(iii) a.S.R. No. 1069 dat4:d the 19th September, 1~9 containing the 
Delhi Development (Grant of Allowance to non-official mem-
ben of the Advisory Council) Rule.;, 1959. 

-(iv) G.S.R. No. 1174 dated the 24th October, 1959 making certain 
amendment to the Deihl Development (Grant of Allowing 
to tbe non-offieial members of the. Advisory Council) Rules, 
1959. 

t(v) G.S.R. No. ~348 dated tbe5thDecember, 1959 containing the 
Delhi Development (Master Plan and ·Zonal Development 
Plan) RWes, HIllS. 

t(vi) G.S.R.No. 1349 dated the 5th December, 1959 containinl the 
Delhi Development (MiSt:ellaneous) Rules, 195&. 

(3) A copy of each of the following papers:-
(i) Notifioation No. G.S.R. 14 dated the 2nd January, 1960 making 

certain further amendments to the Fertiliser (Control) Oi'der, 
1957 under sub-section (8) of Section 3 of the Essential Com-
modities Act, 1955. 

(ii) Annual Report of the Indian Council of Agricultural Research 
for 1818-57. 

(4) A copy of the Notiftcation No. F. 12(235)/58 dated the 28th 
November, 1959 under aub--section (3) of Section 133 of the 
Motor Vehicles Act, 1939, malting certain amendments to the 
Delhi Motol' Vehicles Rules, 1940, published in Delhi Gazette. 

(5) A copy of each of the following Notifications, under sub--section 
(4) of Section 22 of the Rice Milling Industry (RelUlation) 
Act, 1958. making cet11ain amendments to the Rice Milling 
.Industry (ReJUlation and Licensing) Rules, 1959:-

-- (a) G.S.R. No. 1129 dated t.he 12tb October, 1959. 
*(b) G.S.R. No. 1276 dated the 21st NOVember, 1959. 

(8) A eopy of eacb of the followinl Notifications, under sUb-section 
(8) of Section 3 of the Essential Commodities Act, 1955:-

(a) G.S.&. No. 15 dated the 2nd January, 1960. 
(b) G.S.R. No. 38 dated the 9th January, 1960 making. certain 

amendment to the Surar <Movement Control) Order, 1959. 
(c) G.S.R. No. 1400 dated. the 21st December, 1959. 
(d) G.S.&. No. 1401 dated the 21st December, 1959 containing the 

Rice (Eastern ZOne) Movement Control Order, 1969. 
(e) G.SR. No. 1402 da!ed the 21st December, 1959 containing the 

Calcutta Rice (Movement Control) Order, 1959 . 
.•. ~~-~--.-... :.-... ---.: .. ~-... ~.----. ...:-., -_ .... -~ ....... __ .----_._-._- --'-'-_ .. ,--_ ... - - -~"'-'--""""'-"""'-'" _ .... -.. - .. . 

·Tbe notification was previously laid onUle Table on the 25th Novem-
ber, 1959 and was re-laid u,'1der Rule 23.(2) of the Rules of Procedure . 

., The notification was pteviousJy laid on the Table OD the 21st Decem. 
bert 1959 and was re-laid under Rule 234(2) of the Rules of Procec1ure . 

•• T:he nO\iftcatioD was previously lajd on the Table on the 23rd Novem-
ber.18U and wa. re-laid under Bule 234(2) of the Rules of Procedure . 

. fl'he nOlificatioa was previously laid on the Table on the 30th November, 
1969 and was re-laid under Rule 234(2) of the Rules of Procedure. 
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(fl G.S.a. No. 1419 dated the 23rcl Deeelnber, 196& ma1tlillcertain 
anmndments to the Uttar Prttdesh PaddY -.nd Rice (aestric~ 
tiori on Movementl Order, 1958. . 

(g) G.B.R. No. 1420 dated the 23r:dDecetnber; 1_ eOlJtalniDi the 
Rice (Uttar Pradesh) Price Control Order, 1959. 

(h) G.S.R. No. 1423 dated the- Mth December, 1859. 
(i) a.S.R. No. 1426 dated the 29th December. 1969 makinJ cert.1n 

amendment to the Rice (Madhya Pradesh) Second Price 
Control Order, 1918. . 

(j) G,S.R. No. 18~ted the 2nd January, UHIOmakiq oertaiit 
further amendment to the Wheat RoUer Flour Mills (Lieen$in, 
and Control) Order,1957. 

(k) G.S.a. No. 27 dated the 1st January, 1960 makin, certain 
amendment to the Riee (Uttar Pradesh) Priee Control order, 
1959. . 

(l) G.S.R.No. 28 dated the 1st January, 1160 .. 
(m) G.s.a. No. 29 dated the 1st January, ·1980 oonwning the Rice 

and Paddy (~) PrieeControl Oider, 1180. 
(n) G.S.R. No. 51 dated the 12th January, 1880 makin, certain 

amendinent to the Rice and. Paddy (Assam) Price Control 
Order, IJ80. 

(0) G.SA No. 119 dated the 30th January, 1980 maki~ certain 
amenclment to the Rice (Northern Zone) Movement ·~ttol 
Order, 1958. . 

(p) G.s.Jl.. No. 120 dated the 30th January, 1960 makm. e...,wn 
amendment to. the Punjab Pacldy(Export Control) Order, 1_. ., 

(q) G.S.a. No. i2J. dated the 30th January, UHJO makin, certain 
further amendment to the Inter·ZoQl Wheat Movement 
Control Order, 1957. 

(r) G.S.R. No. 123 dated the 29th January, 1960 makiha c:ertain 
amendment to the Rice IEastern Zone) Movement Contro} 
Order, 1959. 

(I) a.S.R. No. 124 dated the 29th January, IfH10 makin, certain 
amendment to the Calcutta lUee (Movement Control) Order. 
1959. 

(t) G.SANo. 125 dated tbe 29th January, 1980. 

4. ~ efC-..1ttee .. Private Mem1Ien' aw. ·U4· ....... tIeM 

Sardar Hukam SinJh presented the Fitty~fitth Report of the Cosnmittee 
on Private Members' Bills and Besc.futiObl. . 

5. ~ by "Her of 8aa&e IA tile M1aiatrJ of ··TruIport.·aad c...u . ........ 
The I/Iinister of State in the MiIUstry o.f Traoaport and comm~ieatjou· 

made a statement correcting the replies liven on the 16th December. 1969 
to Supplerneotaries by Sbri Subodh Hatlldaon Starred Question N'o. m 
rqarding. Transmittin, Stations On East and West Couts. .. 

. rP.T.O~ 
1183 



• 6. Saspeasion of Member 

The order of suspension of Snri Jagdish Awasthifi'om :the service of 
the House passed on the 9th February, 1960 was cancelled. 

'1. ",,&emeDt by MJDister 01 Transpert aa4 CommUDieatloDs 

The Minister of Transport and Communications laid o~ the Table a 
statement on accidents. to Indian Airlines Dakota near Zero Headquarters 
of Subansin Division on the 30th December, 1959 and near Taksing in NEP'A 
on the lrd January, 1960. 

8. IMatemalt b1 Mlaiflter of Mines aad on 
The Minister of Mines and Oil made a statement on the Cambay oil 

well aecident occurred on the 1st February. 1960 . 

. 9. Mottoa te.II'OI't7-8eveDth Report ofBDSiness Advisory CoJlUltlttee 
Shri Satya Narayan Sinha mo'Ved the following motion:...., 

'''nlat this House agrees with the Forty-seventh Report of the Busi-
nels Advisory Committee presented to the House on the 9th 
February, 1960." 

'nIe motion was adopted. 

10. Got'erament BlJI-P .... 

The Dilplaced PenonS' (Compensation and Rehabilitation) Second Amend· 
ment Bm, 1959 

Discuuion on the motion for consideration of the Bill moved on the 
9th February,l960, continued. 

'nIe following members took part in the debate:-

(1) Pandit Thakur Das Bhargava 
(2) Lala Acbint Ram 
(3) Shri Ranbir Singh Cbaudhuri 
(4) Shrimati Subhadra Joshi 
(5) Shn SinbaBan Singh 
(6) Sbri Mool Cband Jain 
(7) Shri Radha Raman. 

Shri Mebr Chand Khanna replied to the debate. 

The motion for consideration was adopted and. c1ause-bY-clause eon.; 
sideration was taken up. 

Clauses 2 and 6 were adopted as amended. 
Clauses 3 to 5 and 8 to 12 were adopted. 
Clause 7 'MIS negatived. 
Clause! and the Enacting Formula were also adopted as amended. 
'nle Long Title was also adopted. 
'l'1se motion that the Bill, as amended, be passed was moved by 

Sbrl Mehr Chand Khanna. 

The motion was adopted and the Bill, as amended, was passed; 
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11. Govet'lllllatBUJ-..,.wuJer ~_ 

The Admin"iltrcdiOn of EVGC'tUl~ PTopertv (A~mcnt) BilL, 1958 

The motion lor consideration of the Bill was moved by SAri Mebr Chand 
Khanna. 

The "foUowing members took part in the debate:-

(1) Pandit Thakur Das Bbargava 
(2) Chaudhary Pratap Singh Daulta 
(3) SJu"iMool Chand Jain 
(4) Shri Arun Chandra Guha 
(5) Shri Diwan Chand Shanna (Speech uftjltltthed). 

The diacussjon was not cooelu&ied. 

12. BaIf· .... bo1ll' iItaeaIaioD OIl mattei'll arIiIIII out of nswer to, ..... 
Pandit Dwarka Nath Tiwary raised a halt·an-hour discUllion on points 

arising out of the answers given on the 8th Dec:ember, 1959 to Starred Ques-
tion No. 857regardfng conversion of Sl.!.per·constellationsu p&slenpr 
cargo planes. " 

Shri Ahmed Mohiuddin replied to tbe debate. 
(Lak Sabha adjourned till 11 A.,M. on Tbursday. the 11th Febl'\W"Y. 1960.) 
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LOK SABIIA 

BULLETIN-PART I 

[Brief Record of Proeeedinp] 

'l'hundaV, Febn&CU'fl.l1, 1880/Maghc 32, 1881 (S4kcz) 

He. HI 
1. Stured _ ...... 

Twenty·five Starred Questiolll (Nos. 65-89) were put down on the 
order paper out of which seVenteen were called. OriJinal notices of 
Starred Questions Nos. 66 and 82 were received in HindI. 

Thirteen Starred Questions (Nos. 8$-89, 71-75. 78, 80 end 81) were 
oraDy answered and supplementary questions were asked on twelve of 
them. RepUes to the remaining questions (including· Starred Questions 
Nos. 70, 76, 77 and 79 of which the questioners were absent) were laid on 
the Table. 

2. U ......... Qaea& ... 

Twenty-seven Unatarred Questions (Nos. 54-77 and 79-81) and a 
statement by the Minister of Steel, Mines and Fuel correcting the reply 
given on the 18th November, 1959 to part (b) of Unatarrcd Question No.1'" 
were put down on the order paper. UnstarredQuestion No. 78 wu trans-
terred to the list of questions for the 17th February, 1980. Replies to Un-
starred Questicms and the statement referred· to above were laid on the 
Table. 

3 ............. tIIe~ 

The following papers were laid on ~ Table:-
.(1) A copy of Notification No. F. 4(M)/5~Fin. (E) elated the 28th 

November. 1959 publisbed in Delhi Gazette- under sub~tlon 
(4) of Section 26 of the Benial Finance (Sales Tax) Ad. IMI. 
as in foree . in the Union Territory at Delhi, making certain 
further amendments to the Delhi Sa.es .TaxRule/l, 1951. 

(2) A copy of Notification No. S.O. 206 dated the 23rd January, 1980 
under sub-section (3) of Section 8 of the Coal Mines (Conser-
vation and. Safety) Act. 1952 . 

. -rhe notification was previot,Ully laid on the Table on the 17th Dtleem· 
Mr. 1$59 Ilild was re-laid under Rule 234(2) of the Rules of Procedure. 

[P!T.O. 
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-(3) A copy of NotiftriationNo. G.S.R. 861 dated· f;be 25th July, 1959 
under sub-section (1) of Section 28 of the Mines and :Minerals 
(ltegulation . and Development) Act, 1957. making certain fw'~ 
ther amendments to the Mining Leases (Modification of Terms) 
Rules, 1956. 

(f) A copy of Notification No. S;O. 34:1 dated the 3rd February, 1960 
under sub-section (I}.of Section 28. of the Representation of 
the Pepple Act, 1950, making certain further amendments to the 
Representation of the People (Preparation of Electoral Rolls) 
Rules, 1956. 

t(t) A Copy of NotUicaUoti No.G. O. MS. _159 dated the 15th May. 
1959 under sub-section (3) of Section 13 of the Kerala Cinemas 
(Regulation) Act, 195&-Teadwith dause (b) of the proclama-
tion dated. the 3l.$t July, 1869, ~ by the ~t in rela-
tion to the State of Kerala, publisbeifinKerala Gazette making 
certain amendment to the Kera.1a Cinemas (ReauJatiOn) Rules. 
1958. . . 

1'(6) A copy of each of the following Notifications, under sub-section 
(3) of Section 133 of ~e Motor Vehicles ACt, IMti, read -with 
clause (b) o.t the proclamation date(\ the 31st July. 1959 ~d 
by the Pres.t ,in_tion to the Sta.1e of Kerala, pUblisbed 
in Kerala Gazette:- .. .. 

(a) Notification No, T.B. 1-10008/58/PW dated the 1st June, 1959 
making certain amendments to the Travancore-Cochin Mcrtor 
Vehicles Rules, 1952. 

(b) Not.i1kation No. T.B. 1-10008/56/PW dated the 18t .ltu1e. 1958 
makiq certain amendments to the -Madras Motor v~ie. 
Rules, IM&. . 

*-(7) A copy of each of the following Notifications under aub-seetion 
(5) of Section -i3 of the Kerala Weights and Measures (Enfo~ 
ment) Act, 1958, read with clause (b) of the proelaIQation dat.e4 
the 31st July, 1969 issued by the President in relaticm to' the 
~tate of Kera~ published in }teraia Gazette rD.akmI CC!I1:IP1i 
~tsto ~e Kerala WeiCbts and --urea . (~o~ 
meat) Buies, 1858:-

(a) Notification No. 14587/El/D/Rev. dated the 12th June. 1~t. 
(b) Notification No. 19603/El/59/Rev. dated the 'Ith July, 1959. 
(c) Noti&:ation No. 22537jEl/59/Rev. dated the 11th AUlust; 'lISt. 

i(8) a copy of Not.iftc:atioo No. 1'1551/59/PW1Tl. dated the 10th &p-
teiUer, 1958 'underlUb-secticm (2) of Section 11 of the l&adras 
Motor Vehicles Taxation. Act, 1831 read with C'lauae (b) of the _._-,,-_ .. -,...----.,.-,-_ .. - . 

• The notifteat.ion was previOlUlylaid on the Table oathe 28th Novem-
tier. 1&59 and was re-laid under Rule 234(2)01 theRulea 01. Procedure. 

tThe notiftcaUons were previously laid on the Table on the 9th ~ 
ber~ lUi and were re-laid under Rule 234(2) of the Rules of Procedure. 

n'henotiftcations were previously laid 01\ the Table on the 17th Decem-:-
ber, 1958 end 'lUte ~laid under R\Jle 234(2) of the Rules of Proeeclu:J:'e. "The notifk:ation was ))reviousiy laid on the Table 011 the t'i'thJleieem-
Wi 11169 and was -re-laid under Rule 234(2) oftbe Rules of Procedure. ' 
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proclamation dated the 31st July, 1869, issued by the President 
in relation to the State of Kerala, publisbed. in Kerala aaaette. 

tCt> a copy of Notiftcation No. G.O. (p) ,~, .. ~ "tbe~inci JUDe, 
1959 under sub-section (2) Of section 10:·Ot'tta.~ of 
Salaries and Allowances Act, 1951 read witit ~tb) of the 
proclamation. dated the 31st July, 195Q. ~ W ~~idmt 
in relation to the State of Kerala, piibUs'hed'irl Kefala Gazette 
containing the Kerala Ministers' ~ _~ .. ~ "~.' 
A,llowan~ aDd Daily Allowance Rules, 1959. " '?.,~ .w.,.. 

(10) A' coPy of ~~ch of thefo110wJng N'~ticm. under'Seotton 48 
or the Copyriaht Act. 1.7 ~ ,~~:.' __ !be 
Intemational Copyri,ht Order, 1"~ - ,'" 

(1) S.O. No. ~7 _ted the ~ JIIlUaq,:, 1880' 
(ll) S.O. No. 106 da.ted the 13~ ~~r;y .. l~. 

4 ......... from BaJ7a Sabba 
•• ' ... .. . " .• ~ l' 

Secretary reported two messages from Rajn Sabba thai at its·~ held 
on the 9th February, 1960, Rajya Sabhil 'IWf;Puaect ~1lie'~ atft.:-

(1) The Imports and JI:¥;poda (Control) Ameladmeat .11.... ,. 

(I) The ~ ~J)Q1:t (~nt) .Jill. .' 
S. BWs )lUlled bJ Bab'a Sabba-Laid OIl tile Table 

Secretary laid 011 the Table the following Bills as p8MIId by 'Raj,.. 
Sabha:- ;,"",' 

(1) The Importa and E:IEpan. (ConVol) AlQe~~ ... , 1. 
(2) The Cotton Transport (AmendJ;nent) B~l,. 1.~. 

6. C ...... __ '- to ___ 01 U..-~~ 

Shri Uma Charm Patnaik. called the ,~ ~ ~ ~II~ crI ~ 
port and Communications to the reeent strike by the pilota of u.e IU.r liidia 
InternatioDRl Corpol'litiOri. ' , .,' .", ,,<,.,."'" 

The ~ter of Transport and Communications made a statement in 
regard theretO and afsO''laIdon: the ifiable alitllteJlierit.' .,' '." 

7. aedp'dIM .......... 

TbeSpeaker informed Lok Sabha that Shri P. V. G. Raju bad reltped 
hi.s seat in Lot Sabba'·Wlthefted·fIOm.'lIie 16c('J!etiniiry, 1880. 

8. Paael of ~, 

The Speaker informed Lok SabJ:la ·tbat '1lJl4U ~~ruIot u) qt,:RWe tOf 
~~~~es :! Procedbe uretband CondPanuctlof ~Ik~~~ ~ ~~~~~ .~ 
£0 ..... .., ... ' _eDl rs on e new e W:~:-

(1) Pandit Thakur Des Bhar .... 

(~) ~. ~ Na¥lU' 

~ til:. r::t~:.on:l8id~US~ ~~)~ ::~%.~ ~~' 
;,' :."~): .. -. .' ~~-. ..)- .' . ".; .~: .: .. ':'" . ., ::, .~ ..... ,"' :~. 

(p.T.G, 



(3) Shri MulehaDd. Du.be 
(4) Shrimati Renu Chakravartty 
(~) Shri Narayan Ganesh Goray 
HI) Sbri laipal SlnIh . 

• i 'CJwerIuMDt 8III--PuIed 
The Admmimrlticm of Evacuee Propenll (Ametidmcmt) Bitt, 1959 

J)ilcuasion on the motion for consideration or the Bill moved on the 
10th 1'ebruaD', 1880, continued. 

The followin, members took part in the debate:-
(1) Shri Diwan Chand Sharma 
(2) lala Achint Ram 
(3) Sbri Ajit SinCh Suhadi 
(4) 8bri Rarabir S1ach Cbaudhuri 

Sbri JIehr Chand Khanna replied to the debate. 

The motion tor consideration was adopted and clause-by-clause con· 
lideratton was taken up. 

Clauae 2 was adopted. 

Clause 3 was adopted as amended. 

Clauns 4 to 8, 8 andt were also adopted. 

Clawre 7 was nelatived. 

Clause 1 and the Enacting Formula were a1lo adopted as amended. 

The J.,c,DI Title was also adopted. 
Tbe motion that the Bill, as amended, be pasaed was moved by 

Sbri 1(ehr Chand Khanna. 
The motion was adopted and the Bill, as amended, was passed. 

10. Oot.n ..... BIll retanaet1 " aana ..... wIUlA_........ M4er .......... 
The Dowr1I ProhibUicm Bill, lt5I 

The motion that the amendments made by Raj)"a 8abba in the BiD be 
taken into consid~tion was moved by Sbri Asoke It. Sen. 

Dr. Suabila Nayar took part in the debate. 
'The· 4iJeuuion was not concluded. 

11. lIet10a 1'8: 8eport or I'Q OmrrH •• 

DiscUlSion on the foUowina motion moved by Shri T. C. N. llenon on 
the 17th December, 1959, continued:-

"That this HOUse takes note of \be Report of the Commission of 
'Boquiry on Emoluments and Conditions Of Service or Central 
Government Employees, Government Resolution thereon and 
the statement made by the Finanee KiDi$ter in the House on 
the 30th November, 1958," 
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The following mf.'mben took part in the debate:-
(1) Shri Barish Chandra Mathur 
(2) Shri Uma Charan Patnaik 
(3) Shri Prabhu Narain Singh 
(4) Shri 1:. V. K. Sampath 
(5)' Shri K. T. K. Te,.mani 
(IS) Shri Atal 'Dibari Vajpayee 
(1) Sbri Prabhat Kat (Speech ~,,"i8hed). 

The discussion was not concluded, 

(Lok Sabha adjourned tin 11 UoI, on I'riday. ·tbe IIth·lIebrIaIr1i 1110.) 

''', ..... 
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LOB: SAIIIU. 

BUU.trtN",,:PAllT I 
{Brief Recorde! Proceedin,s] 

No; 341 
1. itarre4 QaestJOIlS· 

Thbty Starred Questionll (NOll. 90 to 119) were put clown on the order 
paper out of which fourteen were ealled. Orieina! notices 01. Starred Qqa .. 
tions Nos. ~l. 108 and Jl6were rtlCeived in Hindi. 

Fourteen Starred Questions (Nos. 90 tolG3) were orally anawlftdand 
sUpplementary questions were asked on all ot them. RepUesto the .remam-
in, questions were laid on theTl!ble. 

2. UDStarrec1q_estIOII$ 

Twenty-seven UnstalTedQueatjons (Nos. 3% tol{)8) were put down on 
the order paper. Original notices of U~QUeatl.on8 NOlI. 114 and ·108 
were received in Hindt. Replies··to Ull5tarrect . QUeiltions were laid on the 
'rable. • 

3 ... ,... laid OD Ole. Ta.1e 

The foUowil1l paptrs were. laid on the Table:-
. (1) Aeopy ot each rot the toUowing statements aboWinl the ~lon 

taken by the Government fJI1 varioWl auuHncet •. p:I'OIDiaeImd 
Wldertaltings given by the Mini.rs.dudng the various _lODa 
ofSeeond Lok .8abba:- .. 

'(1) Supple~entary 'state- Ninth Ses.ion, 1959-
mentNo. I . 

. (ii> Supplementary State. Eighth Session, 1959. 
·mentNo.IV. 

(iii) SupplementaI7 State- Seventh Senion. 185 •. 
m.etlt No.' XI. 

(Iv) Supplementary State--
ment No. XlV. 

(v,' Supplementary Stat.· 
. merit No. XVIL . . 

Sixth Sessicm. 1958. 
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(vi) Supplementary S~te. 
ment No. XXV. 

(vii) Supplementary State· 
~ent No. XXV. 

(viii) Supplementary State-
ment No. XXXI. 

Fourth Seuion, l.tSI. 

Third Session, 1 IJ57. 

Second Session, 11157. 

• (2) A copy of the Trade and Merchandise Marks Rules, 1959, pub-
lished in Notification No. S.O. 2tI03 dated the 25th Novembet', 
1959, under Section 134 of the Trade 'and Merchandise Marks 
Act, 1958. 

(3) A copy of Notitlcation No. S;O. 128 dated the 16th January, 11160, 
. under Bub-section (6) of Section 3 of the Essential Commodities 

Act, 1955. 
(4) A copy' ot Notification No. S.O. 2829 dated the 28th December, 

1959, under sub-section (3) of Section 48 of the Cotree Act, 
1942, making certain further amendment to the Coffee Rules, 
1955. 

(5) A copy of each of the following Acts e~cted by the President, 
under sUb-section (3) of Section 3 of tbe Kerala State Legis-
lature (Delegation of Powers) Act, 1959:-

0) The Kerala Cooperative Land Mortgage Bank. Act, lHO 
(No.1 of 1980). 

(li) The Kerala Warehouses Act, 1HO (No. 2 of 1980). 

(6) A copy of each of the following papers:-

(i) Notitlcation No. G.B.R. 149 dated the 6th February, 1960 under 
sub-section (3) of Section 20 of the Working Journalists (Con. 
ditions of Service) and Miscellaneous Provisions Act, 1955, 
making certain' amendment to the Workins Journalists (Con-
ditions of Service) and Miscellaneous Provisions Rules 1957. 

(ii) Notification No. G.s.a 97 dated the 23rd January, 1960 under 
sub .. section (7) ·of Section ·59 of the Mines Act, 1952 makin, 
certain amendments to the Coal Mines Rescue Rules. 18511. 

4. Statemeat re: Government BaI_ 

'i'lle l4inister of Parliamentary Affairs mad. • statement tel.relin, the 
Government legislative and Qther businesB for the week eommencinc the 
15th February, 1960. 

5. Exteasloa of. time for pftl8elliatiOD 01 Itepori of SoJIat ConunIUee 

Shri C. R. Pattabhi Raman moved that the time appointed for the pre.. 
sentation of the Report of the Joint Committee on the Legal Practitioners 
Bill. 1959, be extended up to the 30th Man:h, 1960. 

The motion was adopted. 

·'nle rules wen: previously laid on the Table on the 10th December 
196& and were re-18id under Rule 23"(2) of the Rules of Proeedure. • 
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6. Motiea re: Jteport of PaJ CemaBlasioIl . 
DiscussioD on the following motion moved by Shri T. C.N. Menon on 

the 17th December, li59, continued:-
''That this House takl!'$ note of the Report of the CommiSllion of 

Enquiry on Emoluments and Conditions of Service of Central 
Government Employees, Government Resolution thereon and 
the statement made by the Finance Minister in the House on 
the 30th November, 1959." 

The following members took part in the debate:-
(1) Shri Prabhat Kar 
(2) Shri Surendra Mahanty 
(3) Shri Padam Dev 
(4) Sbri Banarsi Prasad Jhunjbunwala 
(5) Shri Nausbir Bharucha 
(6) Sbri Diwan Chand Sharma 
(7) Shri Shibban La! Saksena 
(8) Shri Sinhasan Singh 
(9) Shri Rajendra Sillih. 

The discussion was not concluded, 

7. Motion re: Fift,-lIth Report of ee.1D1ttH. Print. M ........... 
and Iteeolatlou 

Sbri Yadav Narayan Jadhav moved the following JIlotion:-
"That this House agrees with the Fifty-tilth Report of the Com-

mittee on Private Membp.rs' Bills and Resolutions presented to 
the House on the 10th February, 1960," 

The motion was adopted. 

8, Prhrate Member's Itesolutklll-wltbdra WD 

Sbri Prakash Vir Shastri concluded his speech on the following Resolu-
tion moved by him on the 18th December, 1959:-

"This House is at opinion that steps be taken to introduce compul. 
sory .military training in educational inltitutionl!' 

Two ammdmenta were moved b1-

(l) Dr. Dearao Yeshwantrao Gohokar 
(2) Sbri UmaCbaran Patnailt 

One amendment was ruled out of order. 

The followin, members took part in the debate:-
(l) Shri Uma Charan Patnaik 
(2) Sbri C. R. Narasimhan 
(3) Shri Narayan Ganesh Goray 
(4) Dr. Ram Subhaa Singh 
(5) Shri T. C. N. Menon 
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(6) Dr. Sushila Nayar 
(7) Shri Ajit Singh Sarhadi 
(8) Shrimati Uma Nehru 
(9) Shri Harish Chandra Mathur 

(10) Shri V. K. Krishna Menon. 
Shri Prakash Vir Shastri replied to the debate. 

The amendments were withdrawn by leave of the .House. 
The Resolution was also withdrawn by leave of the House. 

9. Prlftte MelD1ter's BesolutloD.-aDder eousideratlon 

Shri Braj Raj Singh moved the following Resolution:-
"This House is of opinion that India should quit the Commonwealth 

of Nations." 

Shrl Braj Raj Singh's speech was not concluded. 

(Lok Sabha adjourned till 11 A.M. on Monday, the 15th February, 1960.) 

11'" 
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LOK SAlIBA 

B~-PARTI 

[Brief Reeord of ~] 

Mondelli, Febn&a.,.., 15, 1960IMagh4 21, 1881 (SAk4) 

No. 151 
1. S~ QueBtlODB. 

Twenty-seven Starred ~ueBtions (NOB. 120-1f8) were put down on the 
order paper out of wbic! fifteen were callt!Cl. Original notiees of Starred 
Questions Nos. 121, 139, 141 and Ita were received in Hindi. 

Twelve Starred Questions (Nos. 120-124, 126-130, 133 and 1M were 
onally answered and supplementary questions were asked on aU of them. 
Replies ~ the remaining questions (including Starred Questions NO'. 121, 
131 and 132 of which the questioners were absent) were laid on the Table . 

.2. Vastarred QaeIIUaaa 
Fifty-two Unstarred Questions (Nos. 109-180) were put down on the 

order paper. Original notices of Unstal'red Questions Noe. 140, 143, 1151 
and 153 were received in HlndL Replies to Unstarred QuestiOnl were laid 
on the Table. 

3. AdJoai'mDeDt MotiOllll 

The Speaker withheld his const!nt to ~ moviq of the· followlna 
adjournment motions riven not~ce of by the members shown apimt them:-:" 

(i) Alleeecl deteriontion of Notice by Sarvaahri A. K. Qopa-

(il) 

law and order situa- lan, P. T. PWUlOOae, P. X. Vuu· 
tion in K~rala after 1st devan Nair, .T. Nqi Reddy, 
February, ·1980.· T. B. Vittal Blo, K.. T. K. Tan-

,amani, Duaratha Deb, Pra-
bbat Kar, Hirendra Hath 

. Mukerjee, P. Kun_ P. It. 
Kodiyan, Shrimati Parvatbl 
K.KrDhnan and Cbaudbary 
Pratap Singh Daulta. 

Reported death of ftve 
persons due to. star-
vaticm in the IIizo Hills 
district. . 
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Notices by Sarvaahri S. K . .Banel" 
jft, A~l ~i V~~ 
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4. Papers laid OIl the Tule 

The following papers were laid on the Table:-
(1) Copies of the latest communications sent to the Government of 

China on India-China relations. 
(Z) A copy of the Statement on the working of the Andamans Forest 

Department. 
(3) A copy of Notification No. 12(81}158-Transport published in Delhi 

Gazette dated the 17th December, 1959, under sub·section (3) 
of Section 133 of the Motor' Vehicles Act, 1939, Qlaking certain 
amendment to the Delhi· Motor Vehicles Rules, 1940. 

(4) A copy of the Annual Report of'the Central Warehousing CQI'-
poration along with the Audited Accounts for the year 1958-59 
under sub-section (3) of Section 15 and sub-section (9) of 
SectiOn 42 of the Agricultural Produce (Development and ., 
Warehousing) Corporations Act, 1956. " 

5. Mesup from RaJr. Sabba 

Secretary reported a message from Rajya Sabha that at its sitting held 
on the 12th February. 1960, Rajya Sabha had extended the time for pre-
sentation of. the Report of the Joint Committee on the Prevention of 
Cruelty to Animals SlU, 1959, up to the last day of the second week of the 
current Session. 

6. State ... , Be: Sappleaaentary Demaads for Graa. for 1959·69 

Shri Morarji Desai presented. a statement showing Supplementary 
Demands for Grants in respect of the Bud.let (General) for 1958-60. 

7. statement Be: Sapplemeatary DemaDda for Gnats (bUwsYl) for 1959-88 

Sbri Jacjivan Ram presented a statement showing Supplementary 
Demands for Grants in respect of the Budtet (Railways) for 1959-60. 

8. state..... .". ¥!e'de" 
(i) The Minister of Defence made a statement on the damage caused by 

the explosion on the 1st January, 1960 in the ordnance Factory, Khamuia. 
(ii) The Deputy Minister of Irrigation and Power made a statement 

correcting the reply given 01'1 the 8th December, 1959, to a supplementary .," 
by 8M! Chintamani Pll1lipabi on Starred Question No. ern regarding .. 
Machkund Project. 

(iii) The Deputy Minister of Irrigation aDd Power made a statement on 
the Indus Waters 'l'reaty between India and Pakistan. 

9 ......... BIIt-bttrodaeed 

The Plantatioas Labour (Amendment) Bill, 1960. 

10 ..... Be: Beperi or Pa7 CoauaiIsioD 
DiRUUion on the following motion moved. by Shri T. C. N. Menon on 

the 17th December, 1", eontinaed:-
"That this House takes note of the Report of the Commission of 

Enquiry on Bmoluments and CooditioAi of Service of Central 
GOvernment EmplQ3'1!eS, GoverameotResolution thereon and 
the statement made by the Finance Minister in the House on 
the 30tb November, 1959." 
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Shri Morarji Desai took part in the debate. 
Sbri T.C. N. Menon replied to the debate. 

The motion was adopted. 
11. MeUoIa la reply to the PreslcI_t's ....... 

Shri T. N. Viswanatha Reddy moved that an adciressbe pre.ented to 
the President in the following terms:-

"That the Members of the Lok Sabba assembled in this Sesaion are 
deeply grat~l to the' President for the Address which .he hu 
been pleased to deliver to both the Houses of Parliament 
assembled together on the 8th Februvy, 1960." 

Sbri Ansar Harvani seeondedthe motion. 

One Bund~ and forty-nme amendments were moved by-
(1) Shri 'E. V. K. Sampath 
(2) Shri Khushwaqt Rai 
(3) Shri Chintamani Pani,rahi 
(4) Shri K. T. K. Tang~mani 
(5) Shri T. B. Vitta} Rao 
(8) Shri Arjun Singh Bhadauria 
(7) H. H. 1I4aharaja Pratap Keshari Deo 
(8) Shri Ram Chandra Majhi 
(9) Shri Shibban Lal Saksena 

(10) Shri Laisnun Achaw Sin", 
(11) Sbri Braj Raj, Singh 
(12) Shri A. V. Ghare 
(13) Shri Asoka Mehta 
(14) Shri Atal Bihari Vajpayee 
(15) Shri Narayan Gtinesh Goray 
(l8) Shri J. M. Mohamed Imam 
(17) Shri Surendranath Dwivedy 
(8) Shri Badakumar Pratap Gan .. DebBamra 

• Cl9)Shri Dasaratha Deb. 

The following members took part in the debate:-
(1) Shri Hirendra Nath Mukerjee 
(2) Sbri Asoka Mehta 
(3) Shri Ajit Prasad Jain 
(4) Shri Trimb Kumar Cbaudhurl 
(5) Raja Jrtahendra Pratap 
(8) Shri Liladhar Kotokf (Speech u1&flnflhecO. 

The discussion was Dot concluded. 
. (Lot Sabba adjourned till 11 A.M'. on Tuesday;. the ItQa J'ebrull7. 1810.' 
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LOX SABIIA. 

BULLETIN-PART I 

[Brief Record of Proceedings] 

Tuesday, February 16, 1966/Magha 27, 1881 (Saka) 

No. 361 

1. Oath or MIlrmati.GD 
Shri Gulabrao Keshavrao Jedhe made and subscribed the oath in 

English and took his seat in the House. 

2. Starred. QaestiODS 

Twenty-nine Starred Questions (Nos. 147-175) were put down on the 
order paper out Qf which twenty were called. Original notices of Starred 
Questions Nos. 148 and 155 were received in Hindi. 

Thirteen Starred Questions (Nos. 147-154, 160 and 163-166) were 
orally answered and supplementary questions wereaskeel on all of them. 
Replies to the remaining questions (including Starred Questions Nos. 
155-159, 161 and 162 of which the questioners were absent) were laid on 
the Table. 

3. UDStarrecl QuestioDS 

Twenty-seven Unstarred Questions (Nos. 161-187) were put down on 
the order paper. Original notice of Unstarred Question No. 169 was 
received in Hindi. Replies to Unstarred Questions were laid on the Table. 

4. Adj01l1'Dlllent Motion 
The Speaker withheld his consent to the movin,g of an a4joumment 

motion given notice of by the following members regarding the alleged 
reversal ot the policy of the Government of India on India·Cbina 
relations:-

Sarvashri Asoka Mehta, M. R. Masani, Atal Bihari. V..n-yee, 
Surendra Mahanty, S. A. Matin and NarayanGanesh Gol"8y. 

5. Papers laid on the Table 
The following papers were laid on the Table:-

·(1) A copy of Notification No. G.S.R. 1291 dated the 28th November, 
1959, under sub-section (2) of Section 3 of the All India Ser-
vices Act, 1951, making certain amendments to Schedule m to 
the Indian Administrative Service (Pay) Rules, 1954. 

-The notiftcatioft was previously laid on the Table on the 14th Decem-
ber, 1959 and was re-Iaid under Rule 234(2) ot the Rules at Procedure. 

[p.T.O. 
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(2) A copy of each of the following papers:-
(i) Notification No. G.S.R. 112 dated the 30th January, 1960 under 

sub-section (4) of Section 19 of the Medicinal and Toilet Pre-
parations (Excise Duties) Act, 1955 making certain further 
amendments to the Medicinal and Toilet Preparations 
(Excise Duties) Rules, 1956. 

(li) A copy of each of the following Notific~tions under Section 38 
of the Central Excises and Salt Act, 1944:-

(a) G.S.R . .No. 60 dated the 16th January, 1960 making certain 
further amendment to the Central Excise Rules, 1944. 

(b) G.S.R. No. 61 dated the 16th January, 1960. 
t(3) A copy of the State Bank. of India (Subsidiary Banks) (Compen-

sation) Rules, 1959, published in Notification No. G.S.R. ll16 
dated the 10th October, 1959, under sub-section (3) of Section 
62 of the State Bank of India (Subsidiary Banks) Act, 1959. 

6. Motloa in reply to the President's Address 
Discussion on the following motion and the amendments thereto moved 

on the 15th February, 1960, continued:-
"That the Members of the Lok Sabha assembled in this Session are 

deeply grateful to the President for the Address which he 
has been pleased to deliver to both the Houses of Parliament 
assembled together on the 8th February, 1960." 

Twenty.-three further amendments were moved by-
(1) Shri S. M. Banerjee 
(2) Shri Uma Charan Patnaik 
(3) Shri Balasaheb Patil 

The following members took part in the debate:-
(1) Shri Liladhar Kotoki 
(2) Shri M. R. Masani 
(3) Shrimati Renuka Ray 
(4) Shri Raghubir Sahai 
(5) H. H. Maharaja Pratap Keshari Deo 
(6) Sbri N. Siva Raj 
(7) 8hri T. Sanganna 
(8) 8hri Ramsingh Bhai Varma 
(9) Shri H. C. Heda 

(10) Shri A. K. Gopalan 
(11) Shri Braj Raj Singh 
(12) Shrimati Maflda Ahmed 
(13) Choudhry Brahm Perkash 
(14) Shri Ranbir Singh Chaudhuri 
(15) Shri Ram Krishan Gupta (Speech unfinished). 

The discussion was not concluded. 
(Lok Sabha adjourned till II A.1\/[. on Wednesday, the 17th February, 

1960.) 

M.N.KAUL. 
Secretary . 

. ----.---~---
tTbe Rules were previously . laid on the Table on the 26th November 

1959 and w~re re-laid under Rule 234(2) of the Rules of Procedure. ' 
1179 

GIPND-LS 1-1785(D) LS-16-2-60--900. 

( 



," 

\ 

BULLETIN-PART I 

[Brief Record of Proceedinp] 

Wednesd4v. Febru4711 1'7. 19601MagJ\a 28, 1881 (8C1lc:a) 

No._ 

L. Starred. QaestloDs 

Thirty-five Starred Questions (Nos. 1'76-210) were put down on the 
order paper out of which twelve were called. Original notices of Starred 
Questions Nos. 1'79. 182. 19'7, 199. 200 and 203 were received in Hindi. 

Twelve Starred Questions (Nos. 176-187) were orally answered and. 
supplementary questions were asked on all of them. Replies to the remain-
ing questions were laid on the Table. 

2. UJUdan'ed" QaestiODS 

. Fifty-four Unstarred Questions (Nos. 188-237 and 239-242) and a 
statement by the Minister of Commerce correcting the reply given to 
Unstarred Question No. 218 on the 19th November, 1959 were put clown 
on the order paper. Unstarred Question No. 238 was transferred to the 
list of questions for the 23rd February, 1960. Original notices of Un-
starred Questions Nos. 216, 234 and 239 were received in Hindi. Replies 
to Unstarred Questions and the statement referred to above were laid on 
the Table. 

3. Short Notice QaestioD 

One Short Notice Question, regarding Sino-Indian Border Dispute 
addressed to the Prime Minister was asked. It was orally answered and 
s\lpplementary questions were also asked and answered thereon. 

4. Adjourrupent MotioDs 

The Speaker withbeld his consent to the moving of four adjournment 
motions given notice of by the following members regarding the reported 
news of radio-active cloud, occasioned by the recent nuclear explosion. by 
France in Sahara, passing over India:-

Sarvashri Narayan Ganesh Goray. Yadav Narayan Jadhav, Hem 
Barua, R. K. Khadilkar and S. M. Banerjee. 

5. Papers laid OD the Table 

The following papers were laid on" the Table:-

(1) A copy of the Annual Report of the Kbadi and Village Indus-
tries Commission for the year 1958-59. under sub-section (3) 
of Section 24 of the Khadi and Village Industries Commission 
Act, 1956. 

[P.T.O. 
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(2) A copy of Notiftcat.l0B •• N~. G.~~. 147 dated the 8th February, 
1960. under lSub-seeti1in (2) of Seetion '1 of the Employees' 
Provident Funds Act .. ,19~2. ... making certain amendment to the 
Employees' Provident Funds Scheme, 1952. 

6. Report of Joint Committee-laltl OD the Tab~. 
Shri C. R. Narasimhan laid on the Table a copy of the Report of the 

Joint Committee on the Prevention of Cruelty to Animals Bill, 1959. 

7,. CalIiD#' .aUeDtioa .to maUer of VleDt pa.bUelmpaitaace 

Shri Badakumar Pratap Ganga Deb Bamra called the attention of the 
Minister of Labour and Employment to the sudden flooding of Colliery 
at Damua in Madhya Pradesh oft the 5th January, 1960. 

The Parliamentary Secretary to the Minister of Labour and Employ· 
ment made a statem~t in ~e8Ud ~~. 
8 ... S ___ ,;~ M' '1Jfv of···Commene 

The Minister of Commerce made a statement correcting the reply given 
on the,,7th December. 1959 to a Supplementary byShri S. .11. Banerjee 
on Stan;ed. Question No. 617 regarding Mundhra Concems. 

9. The BuIJcet (BaIlwaJl) UIO-8l 
Shri Jagjivan Ram presented a statement of estimated r~ipts and 

expenditure of the GovetnJllent of India for the.y8U;·l"~~J1,inre&peet of 
Ranways. 

10. M~ in reply to the.PresideDt'. Addrels 
Discussion on the following motion moved on the 15th FeblUal"y. 1960 

and .the amendments thereto moved on the 15th and 18th FebnJary, 1880. 
continued:- . 

''That the Members of the Lok Sabha assembled in this Session arc 
deeply grateful to the President for the Address which he ha .. 
been pleased to deliver to both the Houses of Parliament 
assembled together on the 8th February, 1980." 

The following members took part in the debate:-
(1) Shri Ram Krishan Gupta 
(2) Shri J. B. KripaIani 
(3) Shrimati Sucheta Kripalani 
(4) Shri A. M. 'Tariq 
(5) Shri Laxmi Narayan Bhanja Deo 
(6) Shri. Tekur Subrahmanyam 
(7) Shri Atal Bihari Vajpayee 
(8) Shri Kanhaiyalal Khadiwala 
(9) Shrimati Minimata Agamdap Guru 

(10) Shri Jamal Khwaja .. 
(11) Shri Uma Charan Patnaik 
(12) Shri Uddaraju Ramam (Speech "UnlltJiMed, ... 

The discussion was not concluded. 
(Lok Sabha adjourned till 11 A.M. On Thursday. the 18th February. 

1980.) ., 

1181 
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LOR SABBA 

BUu..ETIN-PART I 

rBrief Record of Proceec:tinCsl 

~tI, Febniti7'y 18, 1980IMagha29, 1881 (Saka) 

1._''1 ....... 
Twenty-seven Starred Questions (Nos. 211-237) were put down on the 

order paper ou~ of which twenty 1rer,e :CIdled. 
rutIeen Stalftd 'Q1d!atiads (Nos. 211~li. 2n~ ~. 222, 224-227 

-and 380) wereoMly 1lhSW~ and 'supplementary questicms were asked 
on all of the\'h. Rep.1i~· to the remaining questions (including Starred 
Questions Nos. 216, 220. 223, 228 and 229 of ~ktlthequ8tion'ers were 
absent) were laid on the Table. 

2. UDStarred QuestioDS 

Thirty-nine Unstarred Questions (Nos. ~281) were put down on 
the order paper. Original notices of l1nstaJ:'tt!d ~estions Nos. 251 and 281 
were received in Hindi. Replies to Unstarred Questions were laid on the 
Table. 

3. Paper laid on the Table 

A ,copy of Notification No. S.O. 216 dated the Brd hnuary, 1960 issued 
under the Calcutta Port Act, 1890 was laid on ,the 'l'able, 

4. Measaces from Rajya SUU 

Secretary reported the following messages from Rajya Sabha:-
(i) That at its sitting held on the 16th February, 1960. Bajya Sabha 

had agreed without anyameJidment to the Geneva Conven-
tions Bill, 1960, passed by Lok Sabha ,ontbe 9th Pt!bruary, 1980. 

(ii) 'l'ha't 'at its sitting held on the 15th FebruJU1r. 1~. 'Raj),a Sabha 
hacl'pwaseQ a motion r8ferring the Childreh Bill. IDS" tc? a 
olbint ~tU!e of the HouaesconsiItiDC ofU ;irMrlbers, 15 
1MrD. Rlijy..Sabha, natnely:-

1. Shri S. V. Krishnamoordly .aao 
2. Shri T. S. Avinaahilinpm Chatisr 
3.' nr. Shrimati Seeta Parmanand 

1112 
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4. Shrimati Maya Devi Chettry 
5. Dr. Dharam Prakash 
8. Shri V. C. Kesava Reo 
7. Shri A. Dharam Das 
8. Shri G. R. Kulkarni 
9. Shrimati Lila Devi 

10. Shri Abdul Latif 
11. Shri B. V. (Mama) Warerkar 
12. Shri Devendra Prasad Singh 
13. Shri P. A. Solomon 
14. Mirza Ahmed Ali 
15. Dr. K. L. Shrimali 
and 30 from Lok Babha and had recommended that Lok Sabha do 
join in the said Joint Committee and communicate to that House 
the names of Members to be appointed by Lok Babha to the said 
Joint Committee. 

5. MoUoa ba repl,. to the ~. Addrell • 
Discussion on the following motion moved on the 15th February, 1960 

i8Ild the amendments thereto moved on the 15th and 18th February, 1960, 
continued:- . 

"That the Members of the Lok Sabh8 assembled in this Session are 
deeply grateful to the President for the Address which he has 
been pleased to deliver to both the Houses of Parliament 
assembled together on the 8th February, 1960." 

The followin~ members took part in the debate:-
(1) Shri Uddaraju Raman 
(2) Dr. M. S. Aney 
(3) Shri R. K. Khadilkar 
(4) Dr. Sushila Nayar 
(5) Pandit Braj Narayan "Brajesh" 
(6) Shri Shibban Lal Saksena 
(7) Shri Mathew Maniyangadan 
(8) Dr. Ram Subhag Singh 
(9) Shri Brajeshwar Prasad 

(10) Shri Kallka Singh 
(11) Shri Surendranath Dwivedy 
(12) Shri T. Manaen 
(13) Shri Bhakt Darshan 
(14) 8hri Bhola Nath Biswas 
(15) Seth Acbal Singh 
(16) Shri. Prakash Vir Shastri 

The discussion was not concluded. 

6. 1IaIt-an-boar cJiscalldon on Matters arising out of Answer to Questloa 
Shri ~der J. Malhotra raised a half-an-hour discussion on points aris-

ing out of the answer given on the 10th February, 1960 to Starred Question 
No. 47 regarding suicide committed by Dr. Joseph of Indian Agricultural 
Research Institute. 

Shri S. K. Patil replied to the debate. 

(Lok Sabha adjourned till 11 A.M. on Friday, the 19th February, 1960.) 

M. N. KAUL, 
Secretary. 

1183 
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LOX SABRA 

BULLETIN-PART I 

{Brief Record of Proceedings] 

Friday. Feb1'1UlT'/l 19, 1960/Magha 30~ 1881 (Saka) 

No. 354 
1. Starred QaestioDs 

Twenty-nine Starred Questions (Nos. 238-266) WerE put down on the 
order paper out of which 25. were called. Original notices of Starred Ques-
tions Nos. 239, 246, 256 and 263 were received in Hindi. 

Nineteen Starred Questions (Nos. 238-40, 242-46, 248-50, 252, 256-62) 
were orally .answered and supplementary questions were asked on all of 
them. Replies to the remaining questions (including Starred Questions 
Nos. 241. 247, 251 and 253-55 of which the questioners were absent) were 
laid on the Table. 

2. UDStarred Qaesttoas 

Twenty-seven Unstarred Questions (Nos.' 282-308) were put down on 
the order paper. Replies to Unstarred Questions were laid on the Table. 

3. Adjo1ll'llJllent motioDs 

'Phe Speaker withheld his consent to the moving of the following adjourn-
ment motion~ given notice of by the members shown against them:-

(i) Sinking of the floor below a 
tank of the Muradnagar Chil-
ling Plant of Delhi Milk Sup-
ply Scheme. 

(ii) RePOrted firing and lathi-
charge on the workers at 
Bhilai steel plant on the 18th 
February, 1980. 

4. Papers laid on the Table 

Notices. by Sarvashri Narayan 
Ganesh Goray, Yadav Narayan 
Jadhav, S. M. Banerjee and Braj 
Raj Singh. 

Notices by Sarvashri Atal Bihari 
Vajpayee and Rajendra Singh. 

The following papers were laid on the Table:-
(1) A copy of Notification No. G.S.R. 1366 dated the 12th December, 

1959, under sub-section (1) of Section 28 of the Mines and 
Minerals (Regulation and Development) Act, 1957. 

{p.T.O. 

1184 



(2) A copy of each of the following Notifications under sub-section 
2 of Section 3 of the All India Senices Act, 1951:-

• (a) G.S.R. No. 957 dated the 22nd August, 1959 making certain 
amendments to the All India Services (Death-cum.-Retire-
ment Benefits) Rules, 1958. 

• <b) G.S.R. No. 958 dated the 22nd August, 1959 making certain 
amendment to the All India Services (Conduct) Rules, 1954. 

£ (c) G.S.R. No. 983 dated the 29th August, 1959 making cert&in 
amendments to the All India Services (Medical Attendance) 
Rules, 1954. 

(3) A copy of each of the following Notifications under sub-section 
(2) of Section 3 of the All India Services Act, 1951:-

<a> G.S.R. No. 129 dated the 6th February, 1960 making certain 
amendment to the Indian Administrative Service (Pay) 
Rules, 1954. 

(b) G.S.R. No. 130 dated the 6th February, 1960 moking certain 
amendment to the Indian Police Service (Pay) Rules, 1954. 

(4) A copy of each of the following Notifications under SUb-section 
. (4) of Section 43B of the Sea Customs Act, 1878:-

<a) G.S.R. No. 132 dated the 6th February, 1960. 
(b) G.S.R. No. 133 dated the 6th February, 1960. 

(5) A copy each of the following Notifications under sub-section (4) 
of Section 43B of the Sea Customs Act, 1878 and Section 38 of 
the Central Excises and Salt Act, 1944, making certain further 
amendments to the Customs and Central Excise Duties Export 
Drawback (General) Rules, 1959:-

<a) G.S.R. No. 134 dated the 6th February, 1960. 
(b) G.S.R. No. 135 dated the 6th February, 1960. 
(c) G.S.R. No. 136 dated the 6th February, 1960. 
(d) G.S.R. No. 137 dated the 6th February, 1960. 
(e) G.S.R. No. 138 dated the 6th February, 1960. 

(6) A copy of Notification No. G.S.R. 139 dated the 6th February, 
1960 making certain further amendments to the Medicinal and 
Toilet Preparations (Excise Duties) Rules, 1956 under sub-
section (4) of Section 19 of the Medicinal and Toilet Prepara-
tions (Excise Duties) Act, 1955. 

:i. Message from Bajya Sabha 

Secretary reported a message from Rajya Sabha that at its sitting held 
on the 16th February, 1960, Rajya Sabha had agreed without any amend-
ment to the Displaced Persons (Compensation and Rehabilitation) Amend-
ment Bill, 1960, passed by Lok Sabha on the 10th February, 1960. 

·The notificat!oll was previously laid on the Table on the 31st August, 
1959 and was re-laid under Rule 234(2) of the Rules of Procedure. 

£ The notification ",;as previously laid on the Table on the 8th Septem-
ber, 1959 and was r~-laid under RUle 234(2) of the Rules of Procedure. 11. 



6. PreseDtatloD of petition 

Shri N. R. M. Swamy presented a petition signed by a petitioner 
regarding excise duty on vegetable non-essential oils produced by pinto 
chekkus. . 
7. Calling attention to matter of argent public Importance 

Shri Bhaurao Krishnarao Gaikwad called the attention of the Minister 
of Education to the reported delay in the payment of the Government of 
India Scholarships to the students of Scheduled Castes and Scheduled 
Tribes in Bombay and other ~tates. 

The Minister of Education made a statement! in regard thereto. 

8. Statement by Prime Minister 

The Prime Minister made a statement about the radio-active cloud 
occasioned by the recent nuclear explosion by Fnlnce. 

9. Statement Be: Government Basiness 

The Minister of Parliamentary Mairs made a statement regarding the 
Government legislative and other business for the week commencing the 
22nd February, 1960. 

10. Motion Be: appointment of mf'mber of Rajya Sabba to the Joint Com-
mittee on the Companies (Amendment) Bill, 1959 

Sardar Hukam Singh moved the following motion:-

"That this House recommends to Rajya Sabha that Rajya Sabha do 
appoint a member of Rajya Sabha to the Joint Committee on 
the Companies (Amendment) Bill, 1959 in the vacancy caused 
by the death of Shri H. D. Rajah and communicate to this 
House the name of member so appointed by Rajya Sabha to 
the Joint Committee." 

The motion was adopted. 

11. MoUoa In repl., to the PresIdent's Address .. 
Discussion on the following motion moved on the 15th February, 1980 

and the amendme!lts 1.11ereto moved on the 15th and 16th February, 1960, 
continued:-

''That tl1E: Members of the Lok Sabha assembled in this Session are 
deeply grateful to the President for the Address which he has 
been pleased to deliver to both the Houses of Parliament 
assembled together on the 8th February, 1960." 

The following members took part in the debate:-
(1) Shri P. SUbbiah Ambalam 
(2) Shri D. C. Mallik 
(3) Shri S. M. Banerjee 
(4) Shri Vutukuru Rami Reddy 
(5) Shri Dodda Thimmaiah 
(6) Shri Bhagwan Din Misra 

[P.T.O. 



(7) Shri A V. Ghare 
(8) 8hri Rup ~arain 
(9) 8hri K. R. Achar 

(10) Dr. N. C. Samantsinhar 
(11) 8hti Ram Sahai Tiwari 

The discussion was not concluded. 

12. Private Member's BIU-nepUved 

The Minimum Wages (Amendment) Bm, 1958 (Amendment of 
sectioft l4) btl Shri Kanhaitl4 Lal Balmiki. 

The motion for consideration of the Bill moved by Shri Kanhaiya La! 
Balmjki on the 27th November, 1959 was negatived. 

13. Private Member's BDl-muler consideration 

'l'he Backwcmi Communities (Religious Protection) Bm, 1959, bV 
Shri Prakash Vir Shastri. 

The motion for consideration of the Bill was moved by Shri Prakash Vir 
Shastri. 

An amendment for eirculation of the Bin for the purpose of eliciting 
opinion thereon by the 30th April, 1960 was moved by Shri S. M. Siddiah. 

The following members took part in the debate:-
(1) Seth Govind Das 
(2) Shri Atal Bihari Vajpayee 
(3) Shri T. C. N. Menon 
(4) Shri Mahavir Tyagi 
(5) Kumari Maniben Vallabhbhai Patel 
(8) Shrimati Sabodra Bai Rai 
('1) Sb.ri S. M. Siddiah 
(8) Shri Rabir Singh Chaudhuri 

The discussion was not concluded. 
(Lok Sabha adjourned till 11 A.M. 'On Monday, the 22nd February, 1960). 
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L01t SABifA 

BULLETIN-PART I 
[Brief Record',of Proceedings] 

MOftdatI. JI'ebnca", 22, 19fJO/PhcdguMI, 181t (SiJIIa) 

1. Sture4 Quest.loas 

Thirty-four Starred Qu~ions (Nos. 267-300) were put down on the 
order paper out of which sixteen were called. Original Dotices of Starred 
Questions Nos. 270, 278, 290 and 299 were received in Hindi. 

Fourteen Starred Questions (Nos. 267-271, 273-279. 281 and 282) were 
orally answered and supplementary questions were asked on all of them. 
Replies to the remaining questions (including Starred Questions Nos. 272 
and 280 of which the questioners were absent) were laid on the Table. 

2. UDStarred QuestioDs 

Forty-four Unstarred Questions (Nos. 309-339 and 341-353) were put 
down OD the order paper. Unstarred Question No. 344 was transferred to 
the li5t of questions for the 29th February, 1960. Original notices of Un-
Aarnd Questions Nos. 324, 337 and 346 were received in Hindi. Replies to 
Unstarred Questions were laid on the Table. 

3. ObltuarJ Be'ereDCe 

The Speaker made a reference to the passing away of Lady l4ountbatten. 

Thereafter members stood in aUence tor a minute u a mark of reIP8Ct. 

t. AtQoummeut MotIas 

The Speaker withheld his eoneent. to the movm. Of the tollowiq ad-
journment motions given notice of by the members, shown against them:-

(i) Alleged eviction of 3,000 dis- Notice by Sarvashri S. M. Banerjee, 
placed persons in Mikir Hills, Chintamani Panigrahi and. Hem 

, Assam. . Barna. 

(ti) R.eported occupation of the Notice by Shri Braj Raj Sincb· 
Salt Lake in Ladakh by the 
Chinese. 

[p.T.O. 
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5. ~apen laid on the Table 
The following papers were laid on the Table:-

(1) A copy of the Collection of Statistics (Central) Rules, 195& pub-
lished in Notification No. S.O. 3 dated the 2nd January, 1960, 
under sub-section (3) of Sectlon 14 of the Collection of Statis-
tics Act, 1953. 

(2) A copy of statement showing result of the economy measures 
taken during the quarter ended 30th June, 1959. 

(3) A copy of the Proclamation issued by the President on the 22nd· 
February, 1960, under Clause (3) of Article 356 of the Consti-
tution revoking the Proclamation issued by him on the 31st 
July, 1959, in relation to the State of Kerala. 

(4) A copy of each of the following papers under sub-section (1) of 
Section 639 of the Companies Act, 1956:-

(i) Annual Report of the Hindustan Cables Limited along with the 
Audited Accounts for the year 1958-59 and comments of the 
Comptroller and Auditor General thereon. 

(ii) A review on the working of the above Company. 

6. MeIBaps from Bajya Sabha 

~etary reported the following messages from Hajya Sabha:-
(i) That at its sitting held on the 18th February, 1960, Hajya Sabha 

had agreed without any amendment to the Administration of 
Evacuee Property (Amendment) Bill. 1960, passed by Lok Sabha 
on the 11th February. 1960. . 

(ii) That at its sitting held on the 18th February, 1960, Rajya Sabha 
had passed the Motor Vehicles (Amendment) Bill, 1959, passed 
by Lok Sabha on the 22nd December, 1959, with amendments 
and had returned the Bill with the request that the con-
currence of Lok Sabha to the amendments be communicated 
to RajyaSabha. 

7. BtU as amended by Kana Sabha-laid on the Table 

Secretary laid on the Table the Motor Vehicles (Amendment) .Bill, 1960, 
which had been returned by Hajya Sabha with amendments. 1 :' 
8. &eport of Public Aeeounts Couunittee 

Shri Upendranath Barman presented the Twenty-third Report of the 
Public Accounts Committee on the Excesses over Voted Grants and Charged 
Appropriations disclosed in the Appropriation Accounts (Civil), 1957-58. 

9. CaI1iDc atteDtion to matter of 1II'Ient pubUc lmportance 

Shri Aurobindo Ghosal called the attention of the Minister of Rehabi-
litation and Minority Mairs· to .the recent fire accident in the refugee 
camps situated near Bharatpur in Uttar Pradesh. 

The Minister of Rehabilitation and Minority Affairs made a statement in 
regard thereto and also laid on the Table a statement. 

10. Govel'Dlilent Blll-lDtrodaced 

The Tripura Municipal Law (Repeal) Bill, 1960. . . , 
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11. Motion ID. reply to the Prield.deat's AddreSs 
Discussion on the following motion moved on the 15th February, 1960 

and the amendments thereto moved on the ·15th and 16th February, 1980, 
continued:-

"That the Members of the Lok: Sabha assembled in this Session are 
deeply grateful to the President for the Address which he W 
been pleased to deliver to both the Houses of Parliament 
assembled together on the 8th February, 1960." 

Shri Jawaharlal Nehru replied to the debate. 

Two amendments-<me by Shri Arjun Singh Bhadauria and the bther 
by Shri Braj Raj Singh were ruled out of order. 

All the other amendments were negatived. 
The motion was adopted. 

12. Supplementary Demands for Grants for 1959-88 

Discussion on the Supplementary Demands for Grants in respect of 
the Budget (General) for 1959-60 commenced 

Thirty-two cut motions-of which one each was on Demands Nos. 11, 
51, 60, 86, 91. 117, 130 and 131. two each on Demands Nos. 84, 97 and 134, 
three each on Demands Nos. 18, 93 and 120. five on Demand No. 38 and. 
four on Demand No. 53-were moved . 

. Three cut motions on Demand No. 51 were ruled out of order. 

The discussion was not concluded. 

'13. Motion Be: Bepori of 0rpnIsatl0n aud metHods divisloD 

Shri Harish Chandra Mathur moved the following motion:.., 
"That this House takes note of the Annual Report of the Organisa-

tion and Methods Division for the year 1958-59, laid on the 
Table of the House on the 18th December, 1959." 

The following members took part in the debate:-
(1) Shri S. M. Banerjee 
(2) Shri Mool Chand Jain 
(3) Shri P. K. Vasudevan Nair 
(4) Shri Surendranath Dwivedy 
(5) Shri Mahavir Tyagi 
(6) Shri Braj Raj Singh 
(7) $hri Jawaharlal Nehru 

Shri Harish Chandra Mathur replied to the debate. 
The motion was adopted. 

14. Report of II1IsIneaI Advisory CommIttee 
Shri M. L. Dwivedi presented the Forty-eighth Report of the Business 

Advisory Committee. 
(Lok Sabha adjourned till 11 A.M. on Tuesday. the 23rd February, 1980) . 

. M. N. KAUL, 
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LOK SABBA 

BULLETIN-PART I 

[Brief Record of Proceedings] 

Tuesd4l1. Februa", 23, 1960/Phcllguna 4, 1881 (SaklJ) 

No. 356 

1. Starred QUestlODS 

Forty-four Starred Questions (Nos. 301---344) were put down on the order 
paper out of which sixteen were·called. .' Original notices of Starred Questions 
Nos. 305, 306, 309, 326, 332 and 333 were received in Hindi. 

Fourteen Starred Questions (Nos. 301---305, 307, 308 and 310---316) were 
orally answered and supplementary questions were asked on all of them. 
Replies to the remaining questions (including Starred Questions Nos. 306 and 
309 of which the questioners were absent) were laid on the Table. 

2. UDStarred QuestiOllS 

Thirty.seven Unstarred Questions (Nos. 354-369 and 371---391) were put 
down on the order paper. Unstarred Question No. 370 was transferred to 
the list of questions for the 1st March, 1960. Original notices of Unstarred 
Questions Nos. 364, 368, 369 and 377 were received in Hindi. Replies to Un-
starred Questions were laid on the Table. 

3. Paper laid on the Table 
A copy of Notification No. G.S.R. 1065 dated the 19th September, 1959, 

making certain further amendment to the Indian Telegraph Rules, 1951, was 
laid on the Table under SUb-section (5) of Section 7 of the Indian Telegraph 
Act, 1885. . 

4. Report of EstImates Committee 

Shri H. C. Dasappa presented the Seventy-third Report of the Estimates 
Committee on 'Preparation of Budget Estimates of Public Undertakings and 
Pr~sentation of their Annual Reports and.Accounts to Parliament'. 

5. CaIlInr attention to mater of urrent public importance 
Shri S. M. Banerjee called the attention of the Minister of Transport and 

Communications to the-lightning strike on the 15th February, 1960 by the 
Bombay Port Trust workers. 

The Minister of State in the Ministry of Transport and Communications 
made a statement in regard thereto. 

[P.T.O. 
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8. lIot101l re: Forty-eighth Report of BasIDe!s Advisory Committee 

Shri Satya Narayan Sinha moved the following motion:-
''That this House agrees with the Forty-eighth Report of the Business 

Advisory Committee presented to the House on the 22nd Feb-
ruary, 1960," 

The motion was adopted, 

7. SllppIementary Demands for Grants (General) for 1959-61 

Discussion on the Supplementary Demands for Grants in respect of the 
Budget (General) for 1959-60, concluded, 

All the cut motiOhBmoved on thel2ild l'ebl'uary, 1960 were negatived. 

The following Demands were voted in full:-

Number 
of 

Demand 
Name of Demand 

I. EXPEN1)ITU'RE MET FROM R£'VENtJE : 
(MtN'tS'I1W OF DEFENCE) 

I I Ddentle'Services, Effecrive-Air Fon:!e 

(MINISTRY OF EXTERNAL AFFAIRS) 

18 External Main 

(MlNIs1'R.YOF FINANCE) 

aI Ministry of Finance. 

29 Mint 
31 Superannuation Allowances and Pensions 

32 MiscleHaneous Depat lmebtrl ad Othu&pettditllrt UbIIIer 
the Ministry of FiDanoe 

~ MDcdl'amons *dju~ts between the Union aIld State 
Governments . , ., ••. 

(MINISTRY OF FOOD AND AG'kIO.Jt:rUR£) 

311 ~tUie 

(MINISTRY OF HOME APFAta8) 

SI Census. 

'3 Privy Purses and Allowances of Indian Rukrs 

:&, "Mf8C~sbe'p8rttmnts and Experrditttre under the Minis-
try of Home Main ..'.. 

(MtNlSTRYOF INFORMATION AND :J:mOAt>CAS"rING) 
62 Broadcasting" . 

Amount of 
SUPllklntntaty 

Demand 

RI. 

5,99,18,oco 

S8,12,000 

6,aotOOQ 

15,00,000 

M;ASoOOO 

I~ 

l,'I,ooo 

1,5t,02~ 

15P1,.t1OO 

79POO 

t,ooo 

24,SO,OOO 

I" 

(\/ '" 



Number 
of 

Demand 
Name of Demand 

(MINISTRY OF IRRIGATION AND POWER) 
64 Ministry of Irrigation and Power 

(MINISTRY OF LABOUR A}.."'l) EMPLOYMENT) 
67 Ministry of Labour and Employment 

(MINISTRY OF LAW) 
70 Ministry of Law 

(MINISTRY OF REHABILITATION) 
13 Expenditure on Displaced Persons and Minorities 

(MINISTRY OF SCIENTIFIC RESEARCH AND CUL-
TURAL AFFAIRS) 

76 Survey of India 
79 Scientific Reaearch and Cultural Affairs 

(MlNISTRY OF STEEL, MINES AND FUEL) 
84 Miscellaneous Departments and Other Expentii~ under the 

Ministry of Steel, Mines and Fuel . . . . 

(MINISTRY OF TRANSPORT AND COMMUNICA-
TIONS) 

86 Indian Posts and Telegraphs Department 
91 Aviation. 
93 Communications (including National Highways) 
94 Mi~cellaneous Departments and Other Expenditure under the 

Ministry of Transport and Communications . 

(MINISTRY OF WORKS, HOUSING AND SUPPLy) 
96 Supplies. 
97 Other Civil Works 

II.·-EXPENDITURE MET PROM CAPITAL AND DIS-
BURSEMENT OF LOANS AND ADVANCES 

(MINISTRY OF EXTERNAL AFFAlRS) 
III Capital outlay of the: Ministry of External Affairs .. 

(MINISTRY OF FINANCE) 
117 Other Capital Outlay of the Ministry of Finance 
u8 Loans am1Advaaces by the'Culttal GO'fCIl:ment 

(MINISTRY OF FOOD AND AGRICULTURE) 

Amount of 
SuppJemen.tary 

Demand 

Rs. 

60,000 

60,000 

45,58,000 
34,62,,000 

1,00,00,000 
5,23,81,000 

"28,53,000 

«;,92 ,000 
1,91,56,000 

10,34,cCO 

1,000 
16;oo,co,coo 

no Putehase of Poodgrains Y7,75,trO;ooo 

(MINISTRY OF IRRIGATION AND POWER) 
r25 'Capital Outlay on Multi-purpose River Schemes 1,04.00,000 
126 Other Capital Outlay of the Ministry of Irrigation and Power). 4,CO,74,cOO 

(MINISTRY OF SCIENTIFIC RESEARCH AND CUL-
TURAL AFFAIRS) 

I~ Capital Outlay of the Ministry of Scientific Research and Cul-
tural Affairs. 34,62,000 

[P.T.O. 
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Number..; 
of 

Demand 
Name of Demand 

(MINISTRY OF STEEL, MINES AND FUEL) 

Amount of 
Su~r.>lementary 

Demand 

130 Capital Outlay of the Ministry of Steel, Mines 'and Fuel 14,21,77,000 

(MINISTRY OF TRANSPORT AND COMMUNICA-
TIONS) 

131 Capital Outlay on Posts and Telegraphs (Not met from Reve-
nue) 1,000 

134 Capital Outlay on Roads 50,00,000 

8. GoverDlDent Bill returned by Bajya Sabha with amendmeat&=-AmeJu1· 
.eats made by Bajya Sabha neptivecJ 

The D01DTJI Prohibition. Bill, 1959. 

Discussion on the motion for consideration of the amendments made by 
Rajya Sabha in the Bill,moved on the 11th February, 1960, continued. 

The following members took part in the debate:-
(1) Shri Diwan Chand Sharma 
(2) Shri S. Easwara Iyer 
(3) Rani Manjula Devi 
(4) Kumari Mothey Veda Kumari 
(5) Shri Mahavir Tyagi 
(6) Pandit ~ Das Bhargava 
('I) Shri C. R. Pattabhi Raman 
(8) Shri Mulchand Dube 
(9) Shrimati Parvathi M. Krishnan 

(10) Shri Jaganatha Rao. 
Shri Asoke K. Sen replied to the debate. 
The motion for consideration was adopted. 
The amendments made by Rajya Sabha in the Bill were negatived. 
Two amendments moved by Shri Asoke K.. Sen were adop~. 

9. Government BiU-aDder coDSlderation .-The Imports and E%pO'Tts (Control) Amendment Bill, 1959, as passed b1l 
Ro.h/a Sabha 

The motion for consideration of the Bill, as passed by Rajya Sabha, 
was moved by Shri Nityanand Kanungo. 

Shri Bimal Comer Ghose commenced his speech on the motion, which 
was not concluded. 

(Lok Sabha adjourned till 11 A.M. on Wednesday, the 24th February, 
1960). 

1194 
GIPND-lSI-l84'1 (D) L.S-23-2-6().......800. 

II. N. RAUL, 
Secretary. 



LOK SABIIA 

BULLETIN-PART I 

[Brief Record of Proceedings] 

Wednesdatl, Februa11l 24, 1960/Phalguna 5, 1881 (Saka) 

No. II'f 
1. Starred Questlaas 

Twenty-eight Starred Questions (Nos. 345-372) were put clown on the 
order paper out of which sixteen were called. Original notice of Starred 
Question No. 347 was received in Hindi. . 

Fourteen Starred Questions (Nos. 346-352 and 354--360) were orally 
answered and supplementary questions were asked on all of them. Replies 
to the remaining questions (including Starred Questions Nos. 345 and 353 of 
which the questioners were absent) were laid on the Table. 

2. UDStarred QUestlODS 

Thirty-four Unstarred Questions (Nos. 392-425) were put dOwn on the 
order paper. Original notices of Unstarred Questions Nos. 403 and 415 were 
received in Hindi. Replies to Unstarred Questions were laid on the Table. 

3. Papers laid on the Table 

The following papers were laid on the Table:-
(1) A copy of Notification No. F. 48/LRO/59 published in -Delhi 

Gazette dated the 4th January, 1960, under sub-section (3) of 
Section 102 of the Delhi Panchayat Raj Act, 1954, making certain 
amendments to the Delhi Panchayat Raj Rules, 1950. 

(2) A copy of the Annual Report of the University Grants Commissicm 
for the year from April, 1958 to March, 1959, under Section 18 
of the University Grants Commission Act; 1956. 

4. Report of CODUDittee on Private Members' BllIs and Resolutions 

Sardar Amar Singh Saiga} presented the Fifty-sixth Report of the Com-
mittee on Private Members' Bills and Resolutions. 

5. CalUDg attention to matter of urgent pubUc importance 

Shri S. M. Banerjee called the attention of the Minister of Steel, Mines 
and Fuel to the accident in Bhilai Steel Plant resulting in the death of 
Mr. M. P. Peterenko, Russian Deputy Chief Engineer. 

The Minister of Steel, Mines and Fuel made a statement in reeard 
thereto. 

[P.T.O. 
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6. Statemtmt by Minister of Sclentule Releareh ancICultural Main 

The Minister of Scientific Research and Cultural Aftairs made a statement 
correcting the reply given on the 4th December, 1959 to part (c) of Starred 
Question No. 604 by Shri Ram Kric;han Gupta and others regarding National 
Museum, New Delhi. 

7. Govel'llbleDt Bill-iDtroduced 

The Appropriation Bill,. 1960, 

8. Govemm.eDt Bill-~ 

The Imports and Exports (Cant'rol) Amendment Bin, 1959, as passed b1l 
&;1Ia Sabha 

DiscuSsion on the motion for consideration of the Bill, as passed by Rajya 
Sabha, moved on the 23rd Febru.ar.y •. 1960, continued. . 

The following members took.~ ~ the debate:-
(1) Shri Bima} Comar Ghose 
(2) Shri Arun Chandra Guha 
(3) Shri H. C. Hecla 
(.) $hrl P. K. Kodiyan 
(5) 8hri Tridib Kumar Chaudhuri 
(6) Shri Banarsi Prasad Jhunjhunwala 
(1) Shri MahavirTyagi 
(8) Shri Laisr'am Achaw Singh 
(9) . Shri K. R. Achilr 

(10) Shri -Raghunath Singh. 
Shri Nityanand Kanungo replied to the debate. 

The motion for consideration was adopted and clause-by-clause COD-
sideration was taken up. 

Clauses 2 to 5 were adopted. 
Clause 1, the Enacting Formula and the Long. Title were also adopted. 

The motion that the Bill be passed was moved by Shri Nityanand 
Kanungo. 

The motion was adopted and the Bill was passed. 

9. Govemwnent BiD~UDder COIISideration 

The Delhi Land Holdings (Ceiling) Bill, 1959, as ~ed by the Joint 
. . Committ~e 

The motion .for consideration of the Bill,- as reported by the Joint Com-
mittee, was moved by Shrimati Violet Alva. 

The foliowing members took partin. the debate:-
(1) Pandit Thakul'Das Bbargava 
(2) Chaudpary PratapSJ.ngh Daulta, 
(3) Shri Naval Prabhakcir (Speech .unjinished). 

Th~ -discussion was not conCluded. 
(Lok Sabha adjourned tilI" 11 A.M. -on Thursday, the 25th February, 1900). 

p~6 
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LOK SAlIBA 

BULLETIN-PART I 

[Brief Record of Proceedinp] 

Th.,.sdav, Feb"",,,, 25, 1960jPhalguna 6, 1881 (Saklt) 

No. 311 

1. Starred QaestloDa 
Thirty-eight Starred Questions (Nos. 373-410) were put down on the 

order paper out of which seventeen were called. Original notices of 
Starred Questions Nos. 376, 381, 397, 403, and 406 were received in Hindi. 

Starred 'Questions (Nos. 373-377, 380, 381, 383-389) were orally 
answered and supplementary questions were asked on all of them.. Replies 
to the remaining questions (including Starred Questions Nos. 378, 379, and 
382 of which the questioners were absent) were laid on the Table. 

2. Uastarrecl QuesUeDs 

Forty-nine Unstarred Questions (Nos. 426-474) were put down on the 
order paper. Original notices of Unstarred Questions Nos. 453 and 458 
were received in mndi. Replies to Unstarred Questions were laid on the 
TablE:. 

3. Short Notice Question 

One Short Notice Question, regarding Chinese Inftltration in Jammu 
and Kashmir addressed to the Prime Minister was asked It was orally 
anlfWered and supplementary questions were also asked and answered 
thereon. 

4. Papen laid 011 the Table 

The following papers were laid on the Table:-

(1) A copy of each of the following rules framed under the proviso 
to Article 309 of the Constitution:-

(i) The Rules regulating direct recruitment to the Central Engi-
neering Service, Class I, published in Notification No. G.s.R. 
43 dated the 9th January, 1960. 

(ii) The Rules regulating direct recruitment to the Central 
Engineering Service, Class II, published in Notification 
No. G.S.R. 44 dated the 9th January, 1960. 

(p.T.O. 
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(ill) The Rules regulatirig direct recruitment to the Central Electrical 
Engineering Service, Class II, published in Notification 
No. G.S.R. 45 dated the 9th January, 1960. 

(2) A copy of each of the following Notifications under suD-section 
(6) of Section 3 of the Essential Commodities Act, 1955:-

(a) S.D. No. 2114 dated the 26th September, 1959. 
(b) S.O. No. 2115 dated the 26th September. 1959 making certain 

further amendments to the Textiles (Production by Power-
loom) Control Order, 1956. 

(3) A copy of the Annual Report of the Hindustan Insecticides 
Limited along with the Audited Accounts for the year 1958-59 
and the comments of the COIll.PtrQller and Auditor General 
thereon under sub-section (1) of Section 639 of the Companies 
Act, 1956. 

(4) A copy of Notification No. G.S.R. 152, dated the 13th February, 
1960 under sub-section (4) of Section 43B of the Sea Customs 
Act, 1878 and Section 38 of the Central Excise~ and Salt Act, 
1944, making certain further amendment to the Customs and 
Central Excise Duties Export Inawback (General) Rules, 195t. 

5. 'Beport of Cemmittee on Absence of Members from. the Slttbacs of the 
IJ8ar!e 

"8hri ,M1U<:band Dube presented the Eighteenth Report of· the Commi$tee 
on A~ 'of Members from the Si,ttings of the Ho11Seandalso lai40n 
the Table a list showing names of members who were continuously absent 
from the sittings of the House for 15 days or more during the Ninth Session. 

6. OoMauaeIt.t 1IIII--pused 

The A.pJwQpriation Bill, 1980 

The motion for consideration of the Bill was moved by Shri B. Gopa!a 
Reddi. 

Shri Naushir Bharucha took part in the debate . 

. ,SbriB. 'Gopala Beddi replied to the debate. 

The motion for consideration was adopted and clause-by-clause con-
sideration was taken up. 

Clauses 2 and 3 and the Schedule were adopted. 

Clause 1, the Enacting Formula and the Long Title were ako adopted. 

-rile "motion that the Bill be passed was .moved by Shri B. Gopala Reddi. 
TIle motion was adopted mdthe Bill was passed. 

7. The Badcet (BaDways) l~l 

~eralDiSCWIsiODon the Budget (Railways), 1960-61 commenced. 

The following D;\emberstook part in the debate:-
(1) Shri T. B. Vittal Rao 
(2) Shri Frank Anthony 

1118 



(3) Seth Govind Das 
(4) Swami Ramananda Tirtha 
(5) Kumari Mothey Veda Kumari 
(6) Shri J. M. Mohamed Imam 
(7) Pandit Dwarka Nath Tiwary' 
(8) Shri N. R. M. Swamy 
(9) Shri Bimal Comar Ghose 

(10) Shri K. P. Kuttikrishnan Nair 
(11) Shri 1.1. Shankaraiya 
(12) Shri Bibhuti Bhushan Das Gupta 
(13) Shri Prafulla Chandra Borooab 
(14) Shri Balkrishna Wasnik 
(15) Shri Prabhu Narain Singh (Speech unttmshecl). 

The discussion was not concluded. 

(Lok Sabha adjourned till 11 ~M. on Friday, the 28th February, 1960.) 

11" 
GIPND-LS 1-1870 (D) LS-25~2-60--980. 

II. N.!tAm.. 
Secretu7. 



LOK SABBA. 

BULLETIN-PART I 

[Brief Record of Proceedings] 

Frida'll, Feb1;U4T1/ 26, 196()/Phatguna 7, 1881 (Saka) 

No, 359 

1. starred QlIestioDs 

Thirty-seven Starred Questions (Noli. 411-448) were put. down. on the 
order paper out of which twenty-four were called. Original notices of 
Starred Questions No~ 414, .426, 436 and 440 were received in Hindi. 

Seventeen Starred Questions (Nos. 412-416, 418, 419, 421--424, 427, 
429, 430, 431, 433 and 434 were orally answered and supplementary ques-
tions were asked on all of them. Replies to the remaining questions 
(including Starred Questions Nos. 411, 417, 420, 425, 426, 428 and 432 of 
which the questioners were absent) were laid on the Table. 

2. UDStarred QlIesUoas 

'l'hirty-five Unstarred Questions (Nos. 475-509) were put down on the 
order paper. Original notices of Unstarred Questions Nos. 495 and 500 were 
received in Hindi. Replies to Unstarred Questions were laid on the Table. 

3. Short Notice Question 

One Short Notice Question, regarding telephone trunk call rates 
addressed to the Minister of Transport and Communications was asked. It 
was orally answered and supplementary questions were also asked and 
answered thereon. 

4. Papers laid on the Table 

The following papers were laid on the Table:-
(I) A copy of Notification No. G.S.R. 157 dated the 13th February, 

1960 under sub-section (1) of Section 28 of the Mines and 
Minerals (Regulation and Development) Act, 1957, making 
certain further amendments to the Mining Leases (Modifi-
cation of Terms) Rules, 1956. 

(2) A copy of each of the following Reports under sub-section (1) 
of Section 639 of the Companies Act, 1956:-

(i) Annual Report of the Eastern Shipping Corporation Limited 
along with the Audited Accounts for the year 1958-59 and 
the comments of the Comptroller and Auditor General 
thereon. 

[P.T,O. 
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(li) Annual Report of the Western Shipping Corporation Limited 
along with the Audited Accounts for the year 1958-59 and 
the comments of the Comptroller and Auditor General 
thereon. 

(3) A copy of each of the following Notifications under sub-section 
(6) of Section 3 of the Essential Commodities Act, 1955:-

(i) G.S.R. No. 173 dated the 15th February, 1960 making certain 
further amendments to the Rice (Uttar Pradesh) Price 
Control Order, 1959. 

(ii) G.S.R. No. 195 dated the 20th February, 1960 containg the 
Rice (Punjab) Price Control Order, 1960. 

(iii) G.8.R. No. 200 dated the 19th FebrtUlp', 196& making certain 
further amendments to the Rice (Uttar Pradesh) Price 
Control Order, 1959. 

5. President's message 

The Speaker corrimunicated to Lok Sabha the following message from 
the President:-

"I have received with great satisfactiOn the expression of thanks by 
the Members of the Lok Sabha for the address I delivered to 
both the Houses of Parliament assembled together on the 8th 
February, 1960." 

6. lIIesIaps from. Bajya SabJla 

Secretary reported the following messages from Rajya Sabha:-
(i). That at its sitting held on the 25th February, 1960; Rajya Sabha 

had concurred in the recommendation of Lok Sabha to appoint 
one member to the Joint Committee of the Houses on the Com-
panies (Amendment) Bill, 1959, in the vacancy caUSed by the 
death of Shri H. D. Rajah, and had nominated Shri Mulka 
Govinda Reddy to serve on the said Joint Committee. 

(li) That at its sitting held on the 19th February, 1960, Rajya Sabba 
had passed the Orphanages and other Charitable Homes 
(Supervision and Control) Bill, 1960, by Sbri Kailash Bihari 
La11. 

7. BiD pused. by B.ajya Sabba.-laid on the Table 

Secretary laid on the Table the Orphanages and other Charitable Homes 
(Supervision and Control) Bill, 1960, by Shri Kailash Bihari Lall, as passed 
by Rajya Sabha. 

8. Report of loint Committee 

Shri C. R. Pattabhi Raman presented the First Report oftbe Joint Com-
mittee on Offices of Profit. 

9, CaWng AtteDtioa, te 'Matter ef UqeDt Pllblle Importance 

Sbri Dasaratha Deb called the attention of the Minister of Home Affairs 
tp the serious famine situation created by the invasion by wild rats in thtl 
Tribal areas of Tripura. 

The ,Minister of Hoine Mairs made a statement in regard thereto. 
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10. Statement re: Govemmeat business 
The Minister of Parliamentary Mairs made a statement ftPl'c:Unc the 

Government legislative and other business for the week commencing the 
29th FebruarY, 1960. 

11. The Budget (RaUways) UNIO--&1 

General Discussion on the Budget (Railways). 1960~81 eontinued. 

The following members took part in the deb8te:-
(1) Shri Prabhu Narain Singh 
(2) 8hri Arun Chandra Guha 
(3) Shrimati Jayaben Vajubhai Shah 
(4) Shri Hem Raj 
(5) Shrimati Parvathi M. Krishnan 
(6) Shrimati Sahodra Bai Rai 
(7) Shri. Inder J. Malhotra 
(8) Shri Naushir Bharucha (Speech unfiniShed). 

The discussion was not concluded. 

12. MoUe re: FUty-sixth Report of Committee em Private Mem.ben' .... 
aDd BesollltiODS 

Sardar Amar Singh Saigal moved the following motion:-

"That this House agrees with the Fifty-sixth Report of the Committee 
on Private Members' Bills and Resolutions presented to the 
House on the 24th February, 1960." 

The motion WllS adopted. 

13. Private Member's Resolution-negatived 

Shri Braj Raj Singh concluded his speech on the folloWing Resolution 
moved by him on the 12th February, 1960:-

"This House is of opinion that India should quit the Commonwealth 
of Nations." 

Two amendments were ruled out of order. 

The following members took. part in the debate:-
(1) Shri Hirendra Nath Mukerjee 
(2) Shri N. Keshava 
(3) Shri H. C. Heda 
(4) Shri Surendranath Dwivedy 
(5) Shri Diwan Chand Sharma 
(6) Shri N. R. M. Swamy 
(7) Shri Raghubir Sahai 
(8) Shri &bree Narayan Das 

1202 
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(9) Shri Jaganatha Rao 
('10) 'Shri ~dam Dev 
(ll)Shri D. C. Mullik 
(12) Shrimati Laksbmi N. Menon. 

Shri Braj Raj Singh replied to the debate. 

The Resolution was negatived. 

14. PrIvate Member's BesohlUon..-nnder CODSideratioa 

Shri IDder J. Malhotra moved the following Resolution:-
''This House calls upon the Government to appoint a Committee 

consisting 0 f Members of Parliament, well known agriculturists 
of the country and, agricultural experts to evaluate the Agri-
cultural Research Programme in the country and to suggest 
ways and means for better coordination and improvement." 

Shri Inder J. Malhotra's speech was not concluded.. 

(Lok Sa.bha adjourned tin 11 ,A.M. on Monday, the 29th February, 1980.) 

1203 
GIPND-LS 1-187'1 (D) LS-26-2-60-900. 

M. N. KAUL, 
Secretary. 



LOK SAlIBA 

BULLETIN-PART I 

[Brief Record of ProceedinpJ 

Mondatl, Februarv 29, 1960/Pha.lguna 10, 1881 (SaJc4) 

No. 381 

1. Stund Qaesttoa. 

Thirty-six Starred Questions (Nos. 449 484) were put down on the 0I'der 
paper out of which nineteen were called. Original notices of Starred Ques-
tions Nos. 453 and 474 were received in Hindi. 

Eighteen Starred QuesUons (Nos. 449-457, 459--466 and 471) were 
orally answered and supplementary questions were asked on all of them. 
Replies to the remaining questions (including Starred Question No. 458 of 
which the questioner was absent) were laid on the Table. 

2. UD8&arred Qaestt.s 

Fifty-five Unstarred Questions (Nos. 510-556 and 558--585) were put 
down on the order paper. Unstarreci Question No. 557 was tranaterredto 
the list of questions for the lOth March, 1960. Orieinal notices of Unstured 
Questions Nos. 533, 538 and 543 were re<'.eived in Hindi. Replies to Unstarred 
Questions were laid on 1he Table. 

3. Sbori N~ Q.~ 

One Short Notice Question, regarding Indo-Pakistan Financial TaIb 
addressed. to the Minister 9f Finance was asked. It was orally answered and 
supplementary questions were also asked and answered thereon. 

4. Papers Laid OD. the Table 

The following papers were laid on the Table:-
(1) A copy of the letter dated the 26th February, 1980 .received from 

the Prime Minister of China. 
(2) A copy of each of the following papers under sub-section (I) of 

Section 639 of the Companies Act, 1958:- . 

~ .. - _.," 

0) Annual Report of Neyveli Lignite Corporation Limited along 
with the Audited Accounts for the year 1958-59 and tbe com-
ments of the Comptroller and Auditor General thereon. 

(ti) A review by the Government of the working of the above Cor-
poration. 

[P.T.O. 
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(iii) Annual Report of the Hindustan Steel Limited along with the 
Audited Accounts for the year 1958-59 and the comments of 
the Comptroller -and Auditor General thereon. 

(3) A copy of each of the. following orders under sub-section (5) of 
Section 4 of.the Inter-State Corporations Act, 1957:-

(i) The Bombay Nursing Council (tteconstitution and Reorgani-
sation) Order, la60, published in Notification No. G.S.R. 131 
dated the 6th February, 1960. 

(ii) The Degloor Market Committee (Reconstitution and Reorgani-
SatiDil.) Or_, 1_, published in Noti1leatiOh No. G.S.R. 172 
dated the 13th February, 1960. 

I. Lean of AII8eDee 

(i) The fonowing members were granted leave of absence from. the 
.. ~ttings of the House for the periods mentioned against each:-

(I) Shri V. N. Swami . lit December to 22nd December, 1959 
(Ninth Sesiion). . 

{a) Her: ~ • .MahsraDi Vi;aya Raje 
,Sdndiaof~r . . . 

(;) Sbri M. V. KrfebIIa Rao ' 

(4) Shri Balvantmy Gopaljee Mehta 

(6) SbriB. Pocker 

(7) Shrimati Ila Pa1choudhwi 

16th November to 22nd December, 1959 
(NinthSeni<m). 

16th November to 17th DeceJIlber, 1959 
(Ninth Session). 

8th February to 6th AprU, 1960 (Tent 
Session). 

8th Febnlaty to 15th March, 1960 (Tenth 
Scsaion). 

8th Pebruary to 29th February, 1960 (Tenth 
Sasiml). 

8th February to 7th March, 1960 (Tenth 
Session). 

r{,) SCi U.MuthlilamaliDp Tbevar 8th February to 6th APlil, 1960 (Tenth 
SCSliori). 

(ii) The 6b8tmce of 8hri Obowkhamoon Gobain fM the period from the ~ 
4th May to 9th May, 1959 (Seventh Session), 3rd August to 12th September, 
1969 (Eighth Session) and 16th November to -21»t Deeember, 1959 (NiDth 
Session) was condoned. 

.. 8tId _t tty JIiDI&ta' '.1 ·ildaca&iolD 

The Minister of Education made asta\eJnentcottecting the reply given 
OIl ltbe 4th ~r, 1969 to a S~ementary by Shri Tay-.ppa Hari 
Sonavane on Starred Question No. 586 regarding Scholarshlps to dependents 
eI. ·PoliticalSuffeNrs, 

7. 'the lSIu1cet (Ba1lways) 1980-61 

0eRera1 Diecussien on the Budget (Railways), 1960-61 continued. 

The following members took part in the debate:-
(1) 8hri Naushir Bharucha 
(.2) Kumari Maniben Va.l1.abhbhai Patel 
(3) Sardar Amar .Singh Saigal 
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(4) Shrimati Uma Nehru 
(5) Shri G. K. Manay 
(8) Shri Biahwa Natb Roy 
(7) Shri T. Ganapa·thy 
(8) Thakor Shri Fatesinhji Ghodasar 
(9) Major Raja Bahadur Birendra &badur Smp 

(10) Shri Manakbhai Aganral 
(11) Shri Laxmi Narayan Bhanja J)eo 

(12) Shri K. T. K. Tangamani 
(13) Shri Nardeo Snatak 
(14) Pandit Braj Narayan "Brajesh" 
(l5) Shrimati Krishna Mehta 
(16) Shri Radha Mohan Singh (Speech untInished). 

The discussion was not concluded. 

(Lok Sabha a.cijourned at 4.30 P.M. and re-asaembJed at 5 p.x.) 

8. Tbe Budpt (GeDeral) 1980-61 

Shri Morarji De$ai presented a statement of the estimated receipta an4 
expenditure of the Government of India for the year 1960-81. 

9. GovemmeDt BlJI-iDtrodu.ced 

The Finance Bill, 1960. 

(Lok Sabha adjourned till 11 A.M. on Tuesday. the lilt March. 1960.) 
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1. litarred Qu.tloDa 

LOK.I .... 

lIULLftlN~ I 
[Brief Record of Proceedmp] 

.. - • --j- ~ ', •• 

.No. SI1 

Thirty-nine Starred Questions Nos. (4~2'8) were -Pt ~o\Vn on the 
order paper out of which nine were called. Original. notices of Starred. 
Questions Nos. 486, 491, 497 amt ·~20 werereeeived in HtncIi. 

Nine Starred Questions (Nos. 485-493)WereoHilly '8nSwered 'and supple-
mentary questions were asked on all of them. Replies to the remaining 
questions were laid'lIihlbe TKb'm. 

2. UDStarred QuestioDs 

Sixty-seven Unstarred Questions (Nos. 566-632) were put down On the 
order paper. Original notices of Unstarred Questions Nos. 606 and 617 were 
received in Hindi. Replies to Unstarred Questions were laid on the Table 

3. Papers laid on the TaMe 

The follOWing papers were laid on the Table:-

(1) A cQPY of Notificatio~ No, ~.O. 221 dated the 23rd JlU1Ua:ry, 1960, 
under sub~seCtion (2) of Section 17 of the Requisitioning and 
Acquisition of Immovable Property ~I\.ct, 1952. 

(2) A c:opy' of each bf the folloWbtI ~-
(i) Report (1869) of the Central Wille BOard lor the Ci!IDent 

Industry. 
(li) Government Resolution No. WB-6(5'1) dated the 29th February, 

1960. 

4. tMiliIIIftiOD re: restraID.t uad release of Mem.1Ien 

The Speaker informed Lok Sabha that he had received two telegrams 
dated the 29th February, 1960 from the District Superintendent of Police, 
Belgaum, intimating that Shri Nath Pai was restrained under Section 69 of 
t,he Police Act on the 29th February, 1960 and released the same day. 

[P.T.a. 
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5. Siatemen'& by Mln' __ III. W ..... ~ uad • ....., 

The Miniiter of Works, Housing and Supply made a s~~ on tat 
subsidence of the ftoor below the storage tanks in the Iil.11k colleetiGn and 
chilling centre at Murandnagar. 

6. The Badpt (RaIlways) lNO-6l 

General Discussion on the Budgt!L.(RaJ.1ways), 1960-81 continued. 

The following members took part in. the debate:-
(1) Shri Radha Mohan Singh 
(2) Shri G. D. Somani 
(3) Shri Abdul Latif 
(4) ShriAtal Bihari Vajpayee 
(5) Shri Bada:kumar Pratap GaxlIa Deb Samra 
(6) Shri Joachim Alva 
(7) Shri Rajendra Singh 
(8) Shri Harish Chandra Mathur 
(.9) _ Shri C. Krishnan Nair 

Shri Jagjivan Rani~lied'to the. debate. 
The discussion was concluded. 

7. The Budget (Railways) 1968-61-DemUlds 101' GnDtI. 

Discussion on Demand No.1 in respect of Railways commenced. 

1V.ro Hundred and fifty-seven cut motions on Demand ·No. 1 were moved. 

The discussion was not concluded. 

8 .. Half-All-Hour Discussion on Matters ArisiDIr out of ADswer to Question 

Shri Braj Raj Singh raised a half-an-hour discussion on points ariSing 
out of the answer given on the 11th February, 1960 to Starred Question 
No. 66 regarding medium of instruction in universities. 

Shri Braj. Raj Singh's speech was not concluded when the. quc)1"Um bell 
: rang. 

The Deputy Speaker directed that in reply ·to the debate, the Minister 
of Education should lay·.a,:sta~nt .. on·'the-:Tab'l1e •. " ' .. , 

TIl~ House adjourned. for want of quorum.:. at 5.12 .P.M. 

(Lok Sabha adjourned till 11 A.M. on Wednesday, the 2nd March, 1960.) 
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LOB: SABRA 

BULLETIN-PART I 

[Briel Record of Proceedings] 

Wednesday, March 2, 1960/Phalguna 12, 1881 (Sak4) 

No. _ 

1. Starred QuestlOJlll 

Forty-three Starred Questions (Nos. 524-566) were put down on the 
order paper out of which sixteen were called. Original notices of Starred 
Questions Nos. 529, 544, 545 and 563 were received in Hindi. 

Twelve Starred Questions (Nos. 524-529, 533, 534, 536-538 and 542) 
were orally answered and supplementary questions were asked on all of 
them. Replies to the remaining questions (including Starred Questions Nos. 
530-532 and 535 of which the questioners were absent) were laid on the 
Table. 

2. UDStarred QaestlODS 

Forty-seven Unstarred Questions (Nos. 633-679) were put down on the 
order paper. Original notices of Unstarred Questions Nos. 644, 649, 655, 663 
and 672 were received in Hindi. Replies to Unstarred Questions were laid 
on the Table. 

3. Adj01ll'JUlleJlt motion 
The Speaker withheld his consent to the moving of an adjournment 

motion given notice of by Shri S. M. Banerjee regarding termination of ser-
vices of some employees of the Ministry of Rehabilitation. 

4. Papers laicIon the Table 

The following papers were laid on the Table:-

(1) A copy of Notification No. G.S.R. 233 dated the 1st March, 1960 
regarding the constitution of the Hindu Religious Endowments 
Commission. 

(2) A copy of each of the following Notifications under Section 58 of 
the Delhi Development Act, 1957:-

(i) G.S.R. No. 73 dated the 16th January, 1960. 
(li) G.S.R. No. 74 dated the 16th January, 1960 making certain 

amendment to the Delhi Development (Master Plan and 
Zonal Development Plan) Rules, 1959. 

[P.T.O. 
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(iii) G.S.R. No. 142 dated tbe 6th February, 1960 containing the 
Delhi Development (Procedure for Reference to tbe Central 
Government) Rules, 1960. 

(3) A copy of Notificati()n No. F. 12/211/58-Transport publisbed in 
Delhi Gazette dated the 14th January, 1960, under sub-section 
(3) of Section 133 of the Motor Vehicles Act, 1939, making 

. certain amendments to the Oelbi Motor Vehicles Rules, 1940. 

(4) A copy of each of the following papers:-
(i) Notification No. G.S.R. 192 dated the 20th February, 1960 under 

sub-section (3) of Section 5 of the Indian Aircraft Act, 1934 
making certain further ainendment to the Indian Aircraft 
Rules, 1937. 

(li) E¥planatGry note OIl Ua above NGtificatiea; 

5. Message from Bajya Sabha 

Secretary reported a message from Rajya Sabba that Rajya Sabba had 
no recommendations to make to Lok Sabha in regard to the Appropriation 
Bill, 1960, passed by Lok Sabha on the 25th February, 1960. 

8. Beporl of CoJDJDiUee OR Private Members' Bills aDd BesoIaUOII8 

Sardar Hukam Singh presented the Fifty-seventh Report of the Com-
mittee em Private Members' Bills and Resolutions. 

7. CaUinr attention to matter of urgent puhUc importance 

Shri Chintamoni Panigrahi called the atten1ion of the Minister of FOOd 
and Agriculture to the alarming rise in the prices of rice and paddy in Wes' 
Bengal and Orissa. 

The Deputy Minister of Food made a statement in regard thereto. 

a. StatemeJd bJ' De..,. MiBister of Food 

The Deputy Minister of Food made a statement ()n the present tood 
situation in the Mizo district of Assam and steps taken to aftord relief to the 
aBected population of the district. 

i.· Ge .. na ..... t Bill returae4 by Kaj,.a Sablla with ........ ments-amendaents ...... 
The Motor VehiCles (Amendment) Bm, 1959 

The motion that the amendments made by Rajya Sabba in the sm be 
taken into consideration was moved by Shri Raj Bahadur and adapted. 

The motion that the amendments made by Rajya Sabha in the Bill be 
agreed to was moved by Sbri Raj Bahadur. 

The motion was adopted and tbe amendments made by Rajya Sabha in 
the Bill were #greed to. 

10. The Budret (RaUways) 186O-Gl--Demaad!i for GraDts 

Discussion on Demand for Grant No. 1 in respect of Railways concluded. 

On cut motion No. 17 moved by Sbri T. B. Vittal Rao, the HOuse divided, 
~ 11; Noes 52. The cut motion was accordingly negatived. 
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All other cut motions moved on the 1st March, 1960 on Demand No. 1 
were negatived. 

The Demand was voted in full as follows:-
Number of 
DelI!-and 

I 

Name of 
Demand 

R.ail~ay Board 

Amount of Demand 
RI. 

93.61.000 

11. Half-an-hour discussion on matters arising oat of aoswer to qaestiOD 
Shri Prakash Vir Shastri raised a half-an-hour discussion on points 

arising out of the answer given on the lst December, 1959 to Unstarred 
Question No. 719 regarding Aligarh Muslim University. 

Dr. K. L. Shrimali replied to the debate. 

(Lok Sabha adjourned till 11 A~. on Thursday, the 3rd March, 1960) 
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LOK. SABRA 

BULLETIN-PART I 

. [Brief Record of PrOceedin,s] 

Thursday. Mareh 3, 1960/PhalgUM .13, 1881 (Saka) 

No. 383 

'!orty-two Starred Questions (Nos. 567-608) were put doWn on the order 
paper out of which nine were called. Origirial notices· of Starred Questions 
Nos. 571, 584 and 597 were received in Hindi. 

Eight Starred Questions (Nos. 568-574 and 607) were orallyanswere!i 
and supplementary questions were. asked On all of them. Replies to the 
remaining questions (including Starred Question No. 567 of which the 
questioner was absent) :were laid on the Table. . 

2.U~ QQestl~ 

Forty Unstarred Questions (Nos. 680-691 and 893-'720) were put down 
on the order paper. Uns~rred Ques?on No. 692 was transferred to the list of queStions for the 14tli Mareh; 1960. Original notices of Unstarred Ques-
tions Nos. 701, 706 and 720 were received in Hindi. Replies to Unstariecf 
Questions were laid on the Table. 

3. Papers laid 0Jl the Table 

~101lowing ,papers laid on the Table:-

(1) A ~oPY .Q£each,of U1e.following ,papers:-
(i) Report of 'tile Central Wage Board tor Cotton Textile InduStry. 

(ii) Government Resolution No. WB-8(78) dated the 2nd March, 1960. 

(2) A copy of Notification No. 5.0. 428 dated the 20th February, 1960, 
under sub-section (3) of Section 27 of ,the Coal Bearing Areas 
(Acquisition and Development) Act, 1957, uiaking eertain 
amendments to the Coal Bearing Areas (Acquisition arid Deve-
lopment) Rules, 1?57. 

(J) A CGpy of Statement regardirigthe purchase ot, the Uttar Pradesh 
. Zamindari Ab4?lition ~nds by the Bariaras Hindu University . 
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(4) A copy of each of the follOWIng Notifications under Section 38 of 
the Central Excises and Salt Act, 1944, making certain further 
amendments to the Central Excise Rules, 1944:-' 

(a) G.S.R. 183 dated the 20th February, 1960. 

(b) G.S.R. 198 dated the 18th February, 1960. 

(e) G.S.R. 201-A dated the 20th February, 1960. 

(S) A copy of each of the following Notifications under sub-:-section (4) 
of Section 43B of the Sea Customs Act, 1878 and Section 38 of 
the Central Excises and Salt Act, 1944 making certain amend-
ments to the Customs and Central Excise Duties Export Draw-
back (General) Rules, 1959:--

(a) G.S.R. 185 dated the 20th February, 1960. 

(b) G.s.R. 186 dated the 20th February, 1960. 

(6) A copy of each of the following Notifications under SUb-section (4) 
of Section 43B of the Sea Customs Act, 1878:-

(a) G.S.R. 187 dated the 20th February, 1960. 

(b) G.s.R. 188 dated the 20th February, 1960. 

4. CallID&' atteDtlOll to matter of arpat public lmportaDee 

Shri Premji R. Assar called the attention of the Minister of Rehabilitation 
and Minority Affairs to the reported loss to the Government of India due to 
the tractors imported from Japan lying idle at Dandakaranya. 

The Minister of Rehabilitation and Minority Affairs made a statement in 
regard thereto. 

The Speaker informed Lok Sabha that. he had. received a telegram 
dated the 2nd March, 1960 from the Deputy Superintendent of Police, 
Sailhongal intimating that Shri Nath Pai was arrested on the 2nd March, 
1960, under SectiOl1$ 341 and 353 of Indian Penal Code. 

6. The Baqet (BaIlwa,.) 1960-81-Demanc1s for Gl'IJlts 

Discussion on Demands for Grants Nos. 2 to 20 in respect . .of Railways 
commenced. 

Eighty cut motions-of which three each were on Demands Nos. 2, 5 and 
7, thirteen on Demand No. 4, seven on Demand No. 6, one each on Demands 
Nos. 8, 9, 13 end 14, eight on Demand No. 10, sixteen on Demand No. IS, 
four on Demand No. 16 and nineteen on Demand No. IS-were moved and 
negatived. . 
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The following Demands were voted 1t1 fulli-

Number 
of 

Demand 

Name of Demand 

2 Misce11aneous Expenditure 

3 Payments to Wored Lines aud Otben 

4 0rdi0arY WorIi:ing Expenses--Aclministntion 

S Ordinary WorkiDa &pensc:t-Repairs aud ldaintenance 

6 OrdiDary WorkiDs Bxpenaes-Operating Sta1f ~. 

7 Ordinary Working Bxpenaes-Operation (Fuel) . 

8" Ordinary Working Bxpenses-Operation other than Staff and Fuel 

9 "Orainary WorkiDs Bxpenses-Misc:elIaneous expenses 

10 OrdinaryWorkiDg ExpeDBCS-Labour Welfare 

1 I Appropriation to Depreciation ReBCiVe Fund 

12 Dividend Payable to General Revenues 

13 Open Line Worb-{Revenue)-Labour Welfare 

14 Open Line Worb-{Revenue)-Otbcr tban Labour Welfare 

IS Construction of New Lines-Capital aud Depreciation Reserve 
Fund 

16 Open Line Works-Additiom • 

17 Open Line Works-Replacements 

18 Open Line Works-Development Fund 

19 Repayment of lous from General Revenues and interest thCROD-
Oevelopment Fund . . . . " " . " 

20 Appropriation to Development Fund 

7. MotioD Be: DamI.lrannya Developmeat Authority 
Shri Diwan Chand Sharma moved the following motion:-

Amount 
of 

Demand 

RI. 
1.1J7>48,000 

24047.000· 

39,10,02,000. . 

123.36.67,000 

74,74,74.000 

68.07.78,000 

23.70,78,000 

32.13.65,000 

11.05,30,000 

S7,27,02,000 

1,64,18,000 

12,35.82,000 

54,76.09.000 

264,18.12,000 

92.3°.61,000 

25,00,00.000 

"That this House . takes note of the Statement on the Dandakaranya 
Development Authority laid on the Table of the House OD the 
27th November, 1959. by the Min.ister of Rehabilitation and 
Minority Aftairs." 

The following members took part in the debate:-
(1) Shri Hirendra Nath Mukerjee 
(2) Shri Arun Chandra Guha 
(3) Shri S. M. Banerjee 
(4) Shri Ajit Singh Sarhadi 
(5) Shri Tridib Kumar Chaudhurl 
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(8) 8bri N. R. Ghoth . 
(7) Shri Mehr Chand 'khimlia 

Shri Diwan Chand Shanna replied.to .·the &tbate. 

The motion was adopted. . 
8. BaII-AIl-Bour DiseaBBioD GIl Matters a.ri8IDg .. 01 ADswer to QaestioD 

Shri 'Raghubir Sahai raised a half-an-hour discussion on points aris-
ing oUt -of the answer given on the lOth Febnlary, 1980 to StatTed Ques-
tion .No. 36 regarding U.N. Mission's Report on~mmlJllity Development 
Programme in India.' . 

. Shri Stirendra Kumar ney. replied to the debate. 

(Lok Sabha adjourned till It" A.M. on Friday, the 4th March, 1960). 
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LOK. SABRA 

BULLETIN-PART I 

[Brief Record of Proceedings] 

Frida'll, MaTch 4, 1960/Phalguna 14, 1881 (Saka) 

No. 3M 

1. Sta.rrecl QUeStioDS 

Thirty-five Starred QuestiQns (Nos. 609-643) were put down on the 
order paper out of which TWenty-one were called Original notices of 
Starred Questions Nos. 613, 630 and 637 were received in Hindi. 

Seventeen Starred Questions' (Nos. 619-614, 616-,-620, 622-626, 628 
and 629) were orally answered and supplementary questions were asked 
on all of them. Replies to the remaining questions (including Starred 
Questions Nos. 609, 615, 621, and 627 of which the questioners were absent) 
were laid on the Table. 

2.tJDStured Questions 

Forty-six Unstarred Questions (Nos. 721-766) were put down on the 
order paper. Original notices of Unstarred Questions Nos. 740, 746, 750, 
760, 761 and 764 were received in Hindi. Replies to Unstarred Questions 
were laid on the Table. 

3. Papers laid on the Table 

The following papers were laid on the Table:-

( 1) A copy of each of the following Reports, under sub-section (1) of 
Section 639 of the Companies Act, 1956:-

0) Annual Report of the Travancore Minerals Private Limited 
for the year 1958-59 along with the Audited Accounts and 
comments of the Comptroller and Auditor General thereon .. 

(ii) Annual Report of the Indian Rare Earths Limited for the year 
1958-59 along with the Audited Accounts and comments of 
the Comptroller and Auditor General thereon. 

(2) A copy of each of the following Statements showing the action 
taken by the Government on various assurances, promises and 

[P.T.C. 
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undertakings given by the Ministers during the various ses-
sions of Second Lok Sabha:-

(i) Supplementary Statement No. 
II 

(ti) Supplementary Statement No. 
V 

(iii) Supplementary Statement No. 
XII 

(iv) Supplementary Statement No. 
XV 

(v) Supplementary Statement No. 
xvm 

(vi) Supplementary Statement No. 
XXVI. 

(vii) Supplementary Statement No. 
XXVI 

(viii) Supplementary Statement No. 
XXXII 

Ninth Session, 1959. 

Eighth Session, 1959. 

Sev~nth Session. 1959. 

Sixth· Session, 1958. 

Fifth Session, 1958. 

Fourth Session, 1958. 

Third Session. 1957. 

Second Session, 1957. 

(3) A copy of Notification No. G.S.B. 196 dated the 20th February, 
1960, under sub-section (3) of Section 40 of the Pisplaced Per-
sons (Compensation and Rehabilitation) Act, 1954, making cer-
tain further amendments to the Displaced Persons (Compen-
sation and Rehabilitation) Rules, 1954. 

(4) A copy of the summary of 'main conclusions of the 18th Session 
of the Standing Labour Committee held at New Delhi in 
January, 1960. 

4. Messace frem Rajya sabba 

Secretary reported a message from Rajya Sabha that at its sitting held 
on the 29th February. 1960, Rajya Sabba had passed the Indian Sale of 
Goods (Amendment) Bill, 1960. 

5. Bill passed by Rajya Sabha-laid on the Table 

Secretary laid on the Table the Indian Sale of Goods (AlJtendment) 
Bill, 1960, as passed by Rajya Sabha. 

6. Intimation re: arrest of Member 

The Speaker informed Lok Sabha that he had received a wireless 
message dated the 3rd March, 1960 from the Sub-Inspector of Police, 
Khanapur, intimating that Shri Nath Pai was remanded to seven days' 
magisterial custody and sent to Central Prison. Hindalga. 

"7. Calling attention: to matter of Urgent Pu1tlic Importance 

Shri Vutukuru Rami Reddy called the attention of the Minister of Rail-
wayS to the train collision at Panruti station on Southent Railway on the 
25th February, 1960. 

. . ( 
The Deputy Minister of Railways made a statement in regard· thereto .. 
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8. Statement re: Government Business 

The Minister of Parliamentary Affairs made a statement regarding the 
Government legislative and other business for the week commencing the 
7th March, 1960. 

9. Government Bill-Introduced 

The Appropriation (Railways) Bill, 1960. 

10. Supplementary Demands for Grants (Rallways) for 1959-80 

Discussion on the Supplementary Demands for Grants in respect of the 
Budget (Railways) for 1959-60 commenced. 

Five cut motions-of which two each were on Demands Nos. 2 and '4 and 
one on Demand No. 6--were moved and withdrawn by leave of the House. 

The following Demands were voted in full:-
----------------------------------~----- -------------
Number 

of 
Demand 

N~e of Demand 
Amount of 

Supplementary , 
Demand 

--- ----------------

4 

5 
6 

7 
8 

10 

19 

Miscellaneous ExpenditnJe 
~inary Working Expenses--Administration 
Ordinary Working Expenses-Repairs and Maintenance 
Ordinary Working Expenses-Operating Staff . 

Ordinary Working Expenses-Operation (Fuel) 
Ordinary Working Expenses-Operation other than Staff and 

Fuel 
Ordinary Working Expenses-Labour Welfare . 
Dividend payable to General Revenues 
Repayment of loans from General Revenues and interest 

theROn-Development Fund 

11. Government BiIl-under ooDSideration 

Rs. 
10,64,000 

28,02,CCO 

2,50,13,000 

61,oo,CCO 

3,83044,OCO 

2,,,?,I3,ooo 

10,89,cCO 

9,67,CCO 

The Delhi Land Holdings (Ceiling) Bill, 1959, as reported by the Joint 
Committee 

Discussion on the motion for consideration of the Bill, as reported by the 
Joint Committee, moved on the 24th February, 1960, continued. 

The ,following members took part in the debate:-
(1) Shri NaVal Prabhakar 
(2) Shri Mohan Swarup 
(3) Shri Braj Raj Singh 
(4) Shri Raghubir Sabai 
(5) Lala Achint Ram 
(6) Shri Purushottamdas R. Patel (Speech unfinished). 

The discussion was not cotl.cluded. 
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12. Motion re: Fifty-seventh Report of Committee on Private Members' BWs 
and Resolutlous 

Sardar Amar Singh Saigal moved the following motion:-
"That this House agrees with the Fifty-seventh Report of the Commit-

tee on Private Members' Bills and Resolutions presented to the 
House on the 2nd March, 1960." 

The motion was adopted. 

13. ExtensiOll. of time lor elieltlDg opinions OIl Bill 

Sardar Amar Singh Saigal moved that the time appointed for eliciting 
opinions on the Sikh Gurdwaras Bill, 1958, be further extended up to the 
30th: July, 1960. 

The motion was adopted. 

14. MotiOll re: increase ia allocation of time to a Private Member's Bill 

Shri Prakash Vir Shastri moved that the' time allotted for the discussion 
of the Backward Communities (Religious Protection) Bill be iriereased from 
2i hOurs to 4 hours. 

After some discussion the motion was adopted in the following· form:-
"That the time allotted by the HOllSe on the 28th August, 1959 (vide 

Forty-eighth Report of the Committee on Private Members' Bills 
and Resolutions) for the discussion of the Backward Communities 
(Religious Protection) Bill be increased from 2ihours to 31 
hours." 

15. PriV8ite Member's Bill-Negatived 

The Backward Communities (Religious Protection) Bill, 1959 by Shri 
Prakash Vir Shastri. 

Discussion on the motion for consideration of the Bill moved by 
Shri Prakash Vir Shastri and the amendment for circulation of the Bill 
for the purpose of eliciting opinion thereon, moved on the 19th February, 
1960, continued. 0 

The following members took part in the debate:-

(1) Shri Bhaurao Krisbnarao Gaikwad 
(2) Dr. Ram Subhag Singh 
(3) Shri Resham La1 Jangde 
(4) Shri C. Krishnan Nair 
(5) Shri B. N. Datar 

Shri Prakash Vir Shastri replied to the debate. 

The amendment for circulation of the Bill for the purpose of eliciting 
opinion thereon by the 30th April, 1960, moved by Shri S. M. Siddiah on 
the 19th February, 1960, was withdrawn by leave of the House .. 

The motion for consideration of the Bill was negatived. 
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18. Motloa re: Reduction In Alloeation 01 time to a Private Member's BIll 

Shri Jamal Khwaja moved the following motion:-

"That the time allotted by the House on the 3rd April, 1959 ("ide 
40th Report of the Committee on Private Members' Bills and 
Resolutions) for the di!IC'USSion of the Charitable and Religious 
Trusts (Amendment) Bill by Shii Ram Krishan Gupta be 
reduced by one hour." 

The motion was adopted. 

17. Private Member's BiU-WltbdraWll 

The Charitable and ReligiOUS Trusts (Amendment) Bill, 1959 (Amendment 
of sections 3 and 4 and inseTtion of new sections 7A and 7B) by Shri 

Ram Krishan Gupta. 

• The motion for consideration of the Bill was moved by Shri Ram 
Krishan Gupta. 

The following members took part in the debate:-
(1) Shri K. R. Achar 
(2) Shri Rameshwar Tantia 
(3) Shri R. M. Hajamavis 

Shri Ram Krishan Gupta replied to the debate. 

The Bill was withdrawn by leave of the House. 

18. Private Member's BUI-UDder CCIIISideratioD 

The Mahendra PTatap Singh Estates (Repealing) Bin, 1958 btl Shri 
Purushottamdas R. Patel. 

The motion for consideration of the Bill was moved by Shri Purushot-
tamdas R. Patel aQd his speech was not concluded. 

19. Report of Business AdvUory Committee 

Shri Jaipal Singh presented the Forty-ninth Report of the Business 
Advisory Committee. . 

~b (Lok Sabha adjourned till 11 A.M. on Monday, the 7th March, 1960.) 

1220 
GIPND-LS 1-1941 (D) LS--4-3-6~900. 

M. N. KAUL. 
Secretary. 



LOJ[ SABII& 

BULLETIN-PART I 

[Brief Record of Proceedings] 

Monday, March 7, 1960lPhalguno. 17, 1881 (Sa1c4) 

No. 385 
1. Starred QuestioDs 

Thirty-seven Starred Questions (Nos. 644-680) were put down on the 
order paper out of which sixteen were called. Original notices of Starred 
Questions Nos. 646, 653 and 658 were received in Hindi. 

Thirteen Starred QuestiOns (Nos. 644--647, 649, 650, 652r--657 and 6~9) 
were orally answered and supplementary questions were asked on all 
of them. Replies to the remaining questions (including Starred Questions 
Nos. 648, 651 and 658 of which the questioners were absent) were laid 
on the Table. 

2. UDStarred Questions 

Fifty-three Unstarred Questions (Nos. 767-819) were put down on the 
order paper. Original notices of Unstarred Questions Nos. 793 and 815 
were received in Hindi. ,Replies to Unstarred Questions were laid on the 
Table. 

3. Sheri NGtice Qu~ 

One Short Notice Question, regarding Equipment at Bhakra Power 
House addressed to the Minister of Irrigation and Power WU asked. It 
was orally answered and supplementary questions were also asked and 
answered thereon. 

4. AdJoanameat MotloDs 

The Speaker withheld his consent to the moving of four adojumment 
motions given notiee of by the following members regarding the strike 
by the employees of the State Bank of India:-

Shri Prabhat Kar, Shri S. M. Banerjee, Shrimati Parvathi M. 
Krishnan and Shri T. Nagi Reddy; Shri R. K. Khadilkar; 
Shri Narayan Ganesh Goray and Shri Hem Barua; Shri Uma 
Charan Patnaik., 

5. Statement by Deputy MiDister of IrrIptioD aDd. Power 

The Deputy Minister of Irrigation and Power made a statement. correct-
ing the reply given on the 10th February, 1960 to a supplementary by 
Shri T. Sanganna on Starred Question No. 34, regarding Upper SHena 
Project. 

{P.T.O. 
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6. MoUcm Be: FoI'ty-DiD.tJl Report 01 Business Advisory Committee 

Shri Satya Narayan Sinha moved the following motion:-
"That this House agrees with the Forty-mnth Report of the Business 

AdvisorY Committee presel)ted to the House on the 4th March, 
1960." 

The motion was adopted. 

7. Govemmeat BiB-latroduced 

The Appropriation (Railways) No. 2BiU, 1960. 

8. GOVel'lUllellt BilI-P~ 

The Appropriation (Railways) Bill, 1960. 

The motion for consideration of _ the Bill was moved by Shri Jagjivan 
Ram. 

The motion for consideration was adopted and clause-by-clause con-
sideration. was taken up. 

Clauses 2 and 3 and the Schedule were adopted. 

ClauSe 1, -the Enacting Formula and the Long Tille were also adopted. 

_ The motion that the Bill be passed was moved by _ Shri Jagjivan Ram. 

The motion was adopted and the Bill was passed. 

9. The Badpt (GeDmal) 1_-61 

General Discussion on the Budget (General), 1960-61 .commenced. 
The following members took part in the debate:-

(1) Shri Shripad Arnrit Dange 
(2) Shri J. B. Kripalani 
(3) Shri P. R. Ramakrlshnan 
(4) Rani Manjula Devi 
(5) Shri R. Ramanathan Chettiar 
(8)" Shri M. R. MasaDi 
(7) Shri D. S. Raju 
(8) Shri Ajit Singh Sarhadi 
(9) Shri Indulal Kanaiyalal Yajnik 

(19) -Pandit Thakur Das Bhargava 
(11) Shri RamSaran 
(12) Shri D. R. Chavan 

-(13) Shri B. Bhaga,vati 
(14) Shri V. Eacharan (Speech Unfinished)_ 

The discussion was not concluded. 

(Lok Sabha adjourned till 11 A.M. on Tuesday, the 8th March, 1960.) 
.. 
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LOE SABRA. 

BULLETIN-PART I 

[Brief Record of Proceedings] 

Tuesda1l, March 8, 1960jPhalguf&CI. 18, 1881 (S4Jca) 

No. 386 

1.' Starred Questious 
Twenty-seven Starred Questions (Nos. 681-694 and 696-708) were put 

down on the order paper out of which nineteen were called. S~ Ques-
tion No. 695 was withdrawn by the Member. Original notices of Starred 
Questions Nos. 682, 685, 694, 701 and 707 were received in Wndi. 

Fourteen Starred Questions (Nos. 681-85, 687-94 and 700) were orally 
answered and supplementary questions wer~ asked on thirteen of th.em, 
Replies to the remaining questions (including Starred Questions Nos, 688 
and 696-699 of which the questioners were absent) were laid on the Table. 

2. DDStarred Qaestions 
Sixty-five Unstarred Questions (Nos. 820-884) were put down on the 

order paper. Original notices of Unstarred Questions Nos. 821, 825~859-60, 
876 and 880-81 were received in Hindi. Replies to UD$tarred Qu.ti.ops were 
laid on the Table. 

3. Short Notlee Question 
One Short Notice Question, regarding Oil Pipelines addressed to the 

Minister of Steel, Mines and Fuel was asked. It was orally answered an" 
supplementary questions were also asked and a.nswered thereon. 

4. Papel'8 laid on the 'lable. 
The following papers were laid on the Table:-

(1) A copy of Notification No. G.S.R. 191 dated the 20th February, 
1960, under sub-section (1) of. Section 28 of the Mines and 
Minerals (Regulation and Development) Act, 1957, making 
certain amendment to· the second schedule to the Mines and 
Minerals (Regulation and Deveillpment) Act, 1967. 

(2) A copy of the Regulations for U1e. Indi!Ul N.v.al ~e and 
the Indian Naval Volunteer RtIslitrve publishe<i in Noiiftcatlon No. 
S.R.O. 53 dated the 20th February, 1960, under Section 185 of 
the Navy Act, 1957. 

5. ·oamac. __ tloD· to ..... of IUPII1 paJille ~ 
Sbr~ Ragl1unath Singh calle<i the attention of the Minister of Transport 

and' Ccmmtunieations to the strike resorted to by the river surveyors and 
h:r4ropaphers at Calcutta Port. 

[P.T.O. 



The Minister ot Transport and Communications made 8 statement in 
regard thereto. 

6. Statement re: Government business 

The Minister of Parliamentary Affairs made a statement regarding the 
order of Discussion and Voting on Demands for Grants in respect of the 
Budget (General) 1960-61. 

7. GoverDllleJlt Bill-pulled 

The Approjwiation (Railw4!1S) No.2 BiU, 1960. 

The motion for consideration ot the Bill was moved by 8hri Jagjivan 
Ram. 

The motion for consideration was adopted and clause-by-clause con-
sideration was taken up. 

Clauses 2 and 3 and the Schedule were adopted. 

Clause 1, the Enacting Formula and the Long Title were also adopted. 

The motion that the Bill be passed was moved by Shri Jagjivan Ram. . . 
The motion was adopted and the Bill was passed. 

8. TIle Budget (General) 1968-61 
General Discussion on the Budget (General), 1960-61 continued. 
The following membm took part in the debate:-

(1) 8hri V. Eacharan 
(2) Shri M. L. Dwivedi 
'(3) Shri 8urendra Mahanty 
(4) 8hri Arun Chandra Gulla 
(5) Shri Banarsi Prasad Jhunjhunwala 
(6) Shri D. A. Katti 
(7)Shrl Naval Prabhakar 
(8) 8hri B. L. Cbandak 
(9) Shri Radheshyam Ramkumar Morarka 

(10) 8hri E. V. K. Sampath 
(11) Shri Radha Raman 
(12) Shri Harish Chandra Mathur 
(13) 8hri V. P. Nayar 
(14) Shri Mathura Prasad Mishra 
(15) 8hri Raghunath Singh 
(i6) Swam;, Ramananda Tirtha 

The discussion was not concluded. 

(Lok Sabba adjoumed till 11 A.M.' on Wednesday, the· 9th March, 1960.) 
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LOK SABRA 

BULLETIN-PART I 

[Brief Record of Proceedings] 

Wedneadatl. March 9, 1960/PhaZguno. 19, 1881 (Bilka) 

No. 36'7 

.1. Starred QuestloDS 

Thirty-six Starred Questions (Nos. 709, 711-714 and 716-746) were 
put down on the order paper out of which seventeen were called. Starred 
Question J.l{o. 710 was withdrawn by the Member and Starred Question 
No. 715 was transferred to the list of questions for the 17-3-1960. Original 
notices of Starred Questions Nos. 714, 724, 729 and 736 were received in 
Hindi. 

Fifteen Starred Questions Nos. 709, 711-714, 717-721 and 723-727 were 
orally answered and supplementary questions were asked on fourteen of 
them. Replies to the remaining questions (including Starred Questions. 
Nos. 716 and 722 of which the questioners were absent) were laid on the 
Table. 

2. U~ Qu~ 

Fifty Unstarred Questions (Nos. 885--934) were put down on the order 
paper. Original notices of Unstarred Questions Nos. 889, 914 and 926 were 
received in Hindi. Replies to Unstarred Questions were laid on the Table. 

3. m.rt NoUee qa __ 
One Short Notice Question, regarding relief for Morocco and Mauritius 

Island addressed to the Prime Minister was asked. It w~ orally answered 
and s~pplementaTY questions were also asked and answered thereon. 

4. A.djoanImeDt Motiobs 
The Speaker withheld his consent to the moving of the following 

adjournment motions given notice of by the members shown against tbem:-

(i) Alleged o~c:upation of Chanthan Salt Mines in Notice by Shri Hem 
Lad 'kh by the Chinese. BlrU9. 

(ii) Brer kdown of wrt 'r rnd electric supply h 
Shahl>drB, Delhi, since the 7th M9rch, 1960· 
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5. Papers laid OIl the Table 

The following papers were laid on the Table:-

(1) A copy of each of the following papers:- . 
0) Notification No. G.S.R. 189 dated the 20th February, 1960, under 

sub-section (3) of Section 13 of the Central Silk Board Act, 
1948 making certain further amendment to the Central Silk 
Board Rules, 1955. 

(ll) Report of the Small Scale Industries Organisation for the year 
1958-59. 

(iii) (a) Annual Report of the Nahan Foundry Limited for the year 
1958-59 along with the Audited Accounts and comments of 
the Comptroller and Auditor General thereon, under sub-sec-
tion (1) of Section 639 of the. Companies Act, 1956. 

(b) Review of the Working of the above Company. 
(iv) Publication entitled 'Public Sector Industries'. 
(v) Statement regarding Enquiry into the standards and testing 

procedures followed in the Quality Control Department of 
Hindustan Antibiotics Limited, Pimpri. 

(2) A copy of Notification No. G.S.R. 229 dated the 27th February, 
1960, under sub-section (4) of Section 38 of the Industrial D:s-
pates Act, 1947 making certainfurther1lftlendments to the Indus-
trial Disputes (Central) Rules, 1957. 

(3) A copy of the Annual Report of the Sindri Fertilizers and Chemi-
cals Limited for the year 1958-59 along with the Audited 
Accounts:;&nd comments of the Comptroller and Auditor Gene..: 
ralthereon, under sub--aeetion (1) of Section 639 of the Com-
panies Act, 1956. 

6. OpiJdoDS OIl :am 
Sardar' ADlar Singh Saigal laid on the Table a copy-of Paper No. IV 

COILtaining opinions on the Sikh Gurdwaras Bill which was circulated for 
the purpose of eliciting opinion thereon by the 30th July-;-1960. 

7~'~ 01·:.,.... __ 1l1li Prtute ·Members' BIDs.ad a-IatieDs 

Sardar Amar Singh Saigal presented the Fifty .. elghth Report of the Com-
mitte on Private Members' Bills and Resolutions. . 

8. Bepori of Publk AceoImts CommIttee 

8hri Upendranath Bannan presented the Twenty-seeond' Report of the 
Public Accounts Committee on the Appropriation Accounts <P & T). 1956-57 
and 1957-58 and Audit Reports (P' & T), 1958 and 1959. 

Shri Indulal·Kanaiyalal Yajnik presented a petition signed by a petitioner 
regarding amendment of the Factories Act, 1948. 
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10. The B .... et (Geaeral) 1980-81 

General Discussion on the Budget (General), 1960-61 continued. 

The following members took pert in the debate:-
(1) Shri C. D. Pande 
(2) Shri 'Padam Dev 
(3) Shri Bimal Comar Ghose 
(4) Shrimati Sangam Laxmi Bai 
(5) Shri N. R. Ghosh 
(6) Pandit Munishwar Dutt Upadhyay 
(7) Shri Uma Charan Patnaik 
(8) Raja Mahendra Pratap 
(9) Shri G. D. Somani 

(10) Shri C. R. Basappa 
(11) Shri J. B. S. Bist 
(12) Shri Jaganatha Rao 
(13) Shri Arjun Singh .Bbadauria 
(14) Shri B. R. Bhagat 
(15) Shri Rameshwar Tantia 
(16) Lt. Col. H. H. Maharaja Manabendra Shah of Tehri GarhWBl 
(17) Shri Dasaratba Deb 
(18) Shri Radhelal Vyas 
(19) Shri Pendekanti Venkatasubbaiah. (Speech unfinished) .. 

The discussion was not concluded. 

(Lok Sabba adjourned till 11 A.M. on Thursday, the 10th March, 1980.) 
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LOK SABII& 

BULLETIN-PART I 

[Brief Record of ProceedinJS) 

Thurad4u, March 10, 1960/Phalguna 20, 1881 (SalcG) 

No. 38B 
1. 8tarre1l QuestloD8 

Thirty-five Starred Questions (Nos. 747-781) were put down on the 
order paper all of which were called. 

Twenty-two Starred Questions (Nos. 748, 749, 751, 752, 754, 755, 757, 
761, 763, 765, 767-775, 778, 780· and 781) were orally answered and supple-
mentary questions were asked on all of tJlem. Replies to the ~iniDg 
questions (including Starred Questions Nos. 747, 750, 753, 756, 758-760, 
762,· 764, 766. 776, 777 and 779 of which the questioners were absent) were 
laid on the Table. 

2. UIIStarred QuestioDS 
Sixty-five Unstarred Questions (Nos. 935-999) were put down on- th& 

order paper. Original notices of Unstarred Questions Nos. 945, 946, 961. 974 
and 990 were received in Hindi. Replies to Unstarred Questions were laid 
on the Table. . 

3. Short Notice Question 
One Short Notice Question, regarding Fixation Of sugar prices in South 

Bihar addressed to the Minister of Food and Agriculture was Wed. It 
was orally answered and supplementary queStions were also asked and 
answered thereon. 

4. Adj01l1'DJDeDt MotiOJll!l ... 
The Speaker withheld his consent to the moving of four adjournment 

motions given Ilotice of by the following members regarding eviction of and 
reported firing on displaced persons at Uttar Barlill in Mikir Hills, Assam, 
on the 8th March, 1960:-

Shri Hem Barua; Shri S. M. Banerjee, . Shrimati Renu Chakravartty 
and Shri M. Elias; Shri Arj-dn Singh Bhadauria; and Shri Braj 
Raj Singh. . 

5. Papers Jat4 OD the Table 
The following papers were laid on the Table:-

(1) A copy of White Paper No. m containin, Notes, Memoranda 
and letters exchanged between the Governments of India and 
China between November 1959 and March, 1960. 
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(2) A copy of the Report (1960) of the Ad hoc Committee on Auto-
mobile Industry along with a summary of the recommendatiODB 
of the Committee. 

Secretary reported a message from Rajya Sabha that at its sitting held 
on the 2nd March, 1960, Rajya Sabha had passed the Prevention of 
Cruelty to Animals Bill, 1960. 

'f. BD1 passed by Baj7a Sabba-laicl on the Table 

Secretary laid on the Table the Prevention of Cruelty to Animals Bill, 
1960, as pasiJed b7 Rajya Sabha. 

8. Beport of Publle Aecomats Commlttee 

Shri Upendranath Barman presented the Twenty-fourth Report of the 
Public Accounts Committee on the Appropriation Accounts of the Govern-
ment of Delhi for the year 1956-57 (lst April, 1956 to 31st October, 1956) 
and Finance Accounts, 1955-56 and 1956-57 (lst April, 1956 to 31st October, 
1956) and Audit Reports thereon. 

t. .CIaJUDc AtteDtlon to MaUer of Uqellt Pabnc Importaace 

Shri Arjun Sm,h Bhadauria called the attention of the Minister of 
Health to the delay in the release of certain colonies acquired in Delhi by 
the Delhi Administration. 

The Minister of Health made a statement in regard thereto. 

10. statelDeld ., ~r of Bealtb. 

The Minister of Health made a statement regarding restoration of water 
and electricity supply at Shahdara. 

11. The Budget (General) 1968-61 

General ·DiaculIsion on the Budget (General). 1960-61 continued. 

The following members took partin the debate:-
(1) Shri Pendekanti Venkatasubbaiah 
(2) Shri J. Rameshwar Rao 
(3) Slui R. K. Khadilkar 
(.) Shri Shree Narayan Das 
(:5) Shri II. Ayyakannu 
(6) Shri Sadhu Ram 
('I) Shri Nauarur Bharucha 
(8) 8hri Kamalnayan Jamnalal Bajaj 
(8) Shri P. T. Thanu Pillai 

(10) Lala Achint Ram 
(11) Shri Devulapalli Venkateswar Rao 
(12) Shri V. K. Krishna M;enon. 

Shri Morarji Desai l'eplied to the debate. 
• diacusaion was concluded. 



12. The Budpt (General) 19S0·S1-Demands for Grants on Accoant 

The following Demands for Grants on Account for 1960-61 in respeet 
of the Budget (General) under the heads mentioned below were voted in 
full:-

Number 
of 

Demand 
Name of Demand 

1 

I. BXPBNDITURB MET FROM REVENUE : 

MINISTRY 01' CoMMERcB AND INDUSTRY 

1 Ministry of Commerce and Industry 

2. Industries 

3 Salt 

4 Commercial Intelligence and Statistics 

S Misce11aneous Departments and Expenditure under the MiDis-
try of Commerce and Industry 

MINISTRY OF CoMMUNITY DEvm.oPMJINT AND 0xmIRA"l'ION 

6 Ministry of Community Development and Cooperation 

7 CoIDIllUIrlty Development Projects, NatioDal ExteDIioD Ser-
vice and Cooperation 

MINIsTRY OF DJIlIJINCII 

8 Ministry of Defence 

9 Defence Services, Effective-Army 

10 Defence Services, Effective-Navy 

II Defence Services, Effective-Air Force 

I3 Defence Services, Non- Effective Charges 

MINISTRY 01' EDVCATION 

13 Ministry ofEdw:ation 

14 Education 

IS Miscellmeous Departments and Other BxpCDditure --
the MiDistty of Edw:ation 

MJNIBT&Y 01' ExrBBNAt AFFAIRS 

16 Tribal Areas 

17 Nap Hills-TucnsaDg Area 

18 &tel'Dll A1I'ain 
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1,97,86,000 

85.65,000 

:&1.17,000 

98,80,000 
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1 2 

19 Sta~ of Pondic:herry 

30 Miaa=1laneous Expcaditure UDder the MiDiItrJ of Extemal 
A1faira 

MINImtY OP FlNANCI 

3 

:n .Ministry of FiDaDcc J3.98,ooo 

.u Customs 32,IJ4,ooo 

23 Union Excise Duties 73,6UX}O 

24 Taes on IDcame iDcludiDs Corporation T~ etc. 49P6.ooo 

2S Opium 4049.67,000 

26 Stllmpa 3O,77,t#) 

27 Audit 99.5S.ooo 

28 Cw:rmcy 30,19.000 

29 Mint 54.98.000 

30 Territorial BDd Politic:al PcnsioDa 1,96,000 

31 SupcrlDDuation AIIowm<:es BDd PCDSiooa • 17,84,000 

32 Mif<:el1arv:ous Departments BDd Other Expenditure under the 
Ministry of FiDaDce 6,15,06,000 

33 PlmDiDg Commission 21,17.000 

34 Miscellanc:ous AdjustmeDta between the Union and State 
Govemmcnta 1,34.000 

3S Pre-pU1idoD PIIymcDtJ 3,20,000 

MINISTKY OP FOOl) AND AGRlCVLTUBII 

36 Ministry of Food and ApU:uhure 

37 Forest 

38 Ap;c:uhure 

39 Agric:ultunl Reacarch 

40 Animal HusbmIry 

41 MiIc:elJaDeoua])epartmeots and Other &pcuctiture UDder 
the MiDimy oft Food aDd AsricuJturc . . . . 

Moomrr OF HllALTH 

6,29,000 

23,33,000 

87,83,000 

43J58,ooo 

23>42,000 

42 Mhdsuy of Health • 1,50,000 

43 Medic:al and Public Health a,33,69,ooo 

44 MiIodJa!!CWJI Departmeata aDd BxpeDditurc UDder the MioiI-
try of HCIIlth. • • • • • • •• 1,82,000 
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1 .. 2 3 

MINImlY OF HOMB MADS 

4S Ministry of Home Aft'ain 27,83,000 

46 Cabinet 13.1s.000 

47 Zonal Counc:ila. ! 23,000 

48 AdmiDistratioD of Justice : 20,000 

49 Police I . [60,09,000 

so Census'. [ 12,69,000 

S I Statistic:a IS,83,OOO 

S2 Privy Purses and Allowancea of Indian Rulers i 1..43.000 

S3 Delhi . 1,04.68.000 

S4 Himac:baJ Pradesh S7.b,ooo 

SS :24m,ooo 
S6 Maoipur 27.29,000 

S7 Tripura . r 3S,S3,ooo 

S8 . Laccadive, Minicoy and Amindivi Islands : 1.97.000 

S9 Miscellaneous Departments and Expenditure under the 
Ministry of Home Atraira . 87,99,000 

MINJsmy OP INJroJtMAnON AND BIloADcA.mNG 

60 MiDiatry of Informatio n and Broadcasting 

61 Broadc::astiq • 

6a MiscelJaneous Departments and Expenditure under the MiDis-
try of Information and Broadcasting . . • . 

MINIsTRy OF IlwGAnON AND Powmt 

63 Miaistry of Irription and Power 

64 Multi-purpose River Schemes 

6S Misc:ellaneoua pepartments and Other Expenditure under the 
Ministry of Irrigation and Power. • • • • 

MINIsTRY OP LABoUR AND BMPLoYMBNT 

66 Ministry of Labour and BmploymtDt '. 

67 Clief Inspector of Mines 
68 MiscelJaneoua Departments and Other Expenditure under the 

Ministry of Labour and Employment • • • • 

--1m 

1.15.000 

tp.T,o. 
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MINJmnr OF LAw RI. 

69 Miaistr)' of Law 2,32,000 

70 Elections 8,08,000 

MINIsmY OF RlHABJuTAnON 

71 Ministry of Rehabilitation • 2,81,000 

72 Expeaditurc on DiaplaC:cd Peraons and Minoritica. 1,69,01,000 

MINIsTRY OF ScD!N'rIPIc RESI!ARCR AND CULTVItAL APPAJiIS 

73 Ministry of Scientific Research and CultUral Affairs 2,81,000 

- 14 Arc:haeology 10,17,000 

75 Survey of IDdia 16,60,000 

76 Botanic:al Survey 1,44,000 

71 Zoological Suvcry 1,05,000. 

78 Scientific Resarch and Cultural Aft'ain 1,.f2,17,000 

19 MiaceIJaneous Departments and Expenditure under the 
Ministry of Scientitic: Retem:h and Cultural AfWn. • 3,,41,000 

M.JNISTaY OF S~ MJNBS AND Fma. 

80 Ministry of Steel. Mines and Fuel 3137,000 

81 Geoloaiad Survey . 16.61,000 

82 M.isceDaneous Departments and Other Expezutiturc under the 
Miaistr)' of Steel. Mines and Fuel. . • • . 3.67,13,000 

MINDlTRY OF TlIANSPOIlT .tND C0Mld0NJCA11ONB 

83 Ministry of Transport and Communications. 4,97,000 

84 Indian Posts and TdoIraPhsl>epartmmt (mdudma Workins 
&pemes) 5,96.91.000 G 

85 Posts and Tolcgraphs Divi<'cnds to Gonoral ReVCDuos and 
Appropriation to Reserve Funds . . _ _ . 73.67,000 

8li Mercantilo Marine ,.74,ceo 

87 Light houses and Lightships t2.51,ooo 
88 MctoorologJ IS.44.ooo 
89 Ovorseas Communications Servico 10.74,000 

90 Aviation _ 57,85,000 
91 Contra! Road Fund 88.83,000 
92 Communications (including NaticlDaJ Highways) 62>42.000 
93 Miscellan£ous Deparll:nents and Otbft Expcpdialle UDder 'the 

Ministry of Transport and Communit'llUODs . • . 23,03,000 
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MlNJsmy OF WORD, HOUSING'AND SUPPLY 

94 Ministry of Works, Housing and Supply 

9S Supplies. 

96 Other Civil Works 

97 Stati01mY and Printing 

98 Mi~c:l1aneous Dopartin,nts and ExpenditUre undar the 
Ministry of Works. Housing ad Supply. 

DBPAlll'MIDIT OF A"roMlC EzaaGy 

99 Departmont of Atomic Energy 

100 Atomic Energy Restarch 

DBPAllTMBNT OF PARLIAMI!NTARY APPAIU 

101 Departmcmt of Parliamentary Affairs 

3 

RI. 

S,38,000 

2,34,69,000 

65,88,000 

13,20,000 

22,eeo 

PAJlLJAMENT, S'BCRBTARIAT OF TIll PmlsJDBNT AJCD VICB PusIDBNT 
AND UNJON PUBLIC ~8RVJCB COMMJssION 

102 Lok Sabha 8,63,000 

103 Mis~ &pendituro under tho Lok·Sabha .1,000 

104 Ra;ya Sabha 3,IO,COO 

ros Secretariat of tho Vico-Prasid~t. 6,000 

II.-ExpBNDlTURB MBT JlROM CAPITAL AND DISBtJRSBM8NT 
OF LOANS AND ADvANCBS 

MINISTltY OF COMMBRCB AND INDUSTRY 

106 Capital Outlay of tho Ministry of Commerce and Industry 2,13044,000 

M.INISTRY OF COMMUNlTY DII'fBLOPMBNT AND 
Co-oPJIaATION 

107 Capital Outlay. of theMiDistry of CommUDity pevelopment 
and Coopmatlon. • . . . . . . 42,92,000 

III.-MlNISTRY OF DEFENCE 

108 DcfeDcc Capital Outlay 3.30,00,000 

MINISTRY or EDucATION 

109 Capital Outlay of the Ministry ofEducatioD. 1,90,000 

MINJSTRY OF Emauw. MFADs 

no Qapital Outlay of the MiniBtty ofExtemal A1fairi 7,I4,cOO 

[P.T.O. 
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Ra. 
MDurray OF PINANQI 

·In Capital Outlay on India Security Press ll,n,oco 
JJ2 Capital Outlay on Currency and ~ 45,89,000 

II3 Capital Outlay on Mints , 84.000 
114 Commuted Value of Pensions 3,54,000 

US Payments to Retrenched Penonnd I 1,000 

u6 Other Capital Outlay of the Ministry of FmlDc:e 6,S9,10,cCO 

U7 LoaDs and AdvIDces by the Central Govemment • 15,31,J9,CCO 

~ OF FOOD AND. AGlOCtlLTtiIIl! 

u8 Capital Outlay of Forests . r 47,000 

U9 Purchase of FoodgraiDs 29.9S.S9,COO 
. 120 Other Capital Outlay of the Ministry of Feed Ind AgrkuhuJe 3,iS',!4:C co 

MlNJsrRy OP Hlw.m) 

12J Capital Outlay of the Minimy of Health: 1.55.69,coo 

MINIsTRY OP HOMB APPADtS] 

122 Capital Outlay of the Ministry of Home Aft"ain [7,38.coo 

MINIsTRy OP lNPoRMAnoN AND BROADCASTING 

;123 Capital Outlay of the MiniBtty of Information and BreJldc:lstiDl , J4,94,CCO 

Mnnsny OP IJlJUGAnON AND POWER 

124 Capital Outlay on Multipurpose River Schemes f 22,52,cCO 

125 Other Capital Outlay of the MiniBtty of Irrigation and Power 27,01.000 
f" t MINISTRY OP LABoUR AND EMPLOYMENT . ! 

126 Capital Outlay of the Minimy of Labour and Emplo)mc:nt r ]8,cco 
MINISTRY OP RmABwTAnoN ~ 

,.M 

127 Capital Outlay of the Ministry of Rehabilitation: . I,84,77,c00~ 

MINIsTRY OP Samnmc REsEARar AND CVLTtlRAL AFFAIRS[ 

liB" Ca ·tal· Ou~f the Ministry of Scientific Reseadt and ~tural . . . • . • . . . 25,06,0001 

~ OP STPJ!L, MINEs AND Fun" 

129 Capital Outlay of the Ministry of Steel, Mines and Fuel S,37,~=,C(O 

MINISTRY OP TRANsPoRT AND CoMMUNICAnONS 

130 ... Capital Outlay 1m Indian Posta and TelCldpha (not met lmm 
. Revenue). ..' . . . . . • . 



1 2 3 

Rs. 
131 Capital Outlay aD Civil ~YiatiaD 38.30,000 
132 Capital Outlay on Porta 24,19,000 

133 Capital Outlay aD Road. 1,66,67,000 

134 Other ss.P!tal Outlay of the MiJUstry of Transport and Com-
muDlcatiaDS. . • • • . • . 88,62,000 

MINISTRY OF WORKS, HOUSING AND Svl'PLY 

135 Delhi Capital Outlay. 57,16,000 

136 Capi1al Outlay aD Buildings 81,99,oco 

137 Other Capital Outlay of the Ministry of Worb, Housing and 
Supply . . . • . • . . . 58,68,coo 

DEPARTMENT OF ATOMIC ENERGY 

138 Capital Outlay of the l?epartment of Atomic Energy 44,16,000 

13. ~_t BUl-lDtrodnced 

The Appropriation (Vote on Account) Bill, 1960. 

14. GoYenuaeDt ~ 

The Appropriation (Vote on Account) Bill, 1980. 

The motion for consideration of the Bill was moved by Shri Morarji 
Desai. 

The motion for consideration was adopted and clause-by-~lause con-
sideration was taken up. 

Clauses 2 and 3 and the Schedule were adopted. 

Clause 1, the Enacting Formula and the Long Title were also adopted. 

The motion that the Bill be passed was moved by Shri Morarji Desai. 

The motion was adopted and the Bill was passed. 

15. Half-au-hour dlscusslon on .. tters arislq out of answer to qUestiOD 

Shri A. M. Tariq raised a half-an-hour discussion on points arising out 
of the answer given on the 18th February, 15160 to Starred Question No. 227 
regarding foreign tourists. 

Shri Raj Bahadur replied to the debate. 
(Lok Sabha adjourned till 11 A.M on Friday, the l1th March, 1960.) 
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LOK SABRA 

BULLETIN~PART I 

[Brief Record of Proceedings] 

Friday, .March 11, 1960/Phalguna 21, 1881 (S(dca) 

No. 369 

1. Starred QuestioQs 

Thirty-six Starred Questions (Nos. 782-817) were put down on the order 
paper out of which nineteen were called. (Original notices of Starred 
Questions Nos. 782, 787, 790.and 802 were received in Hindi. 

Eighteen Starred Questions (Nos. 782-798 and 800) were orally answered. 
and supplementary questions were asked on all of them. Replies to the 
remailllng question;; (including Starred Question No. 799 of which the 
questionl.!r was absent) were laid on the Table. 

2. UDStarred Questiol1S 

Fifty-five Unstarred Questions (Nos. 1000-1054) were put down on the 
. order paper. Original· notices of Ulistarred Questions Nos. 1006, 1021 and 
1026 wer .. received in Hindi. RE!pli~s to Unstarred Questions were laid on 
the Table. 

3. Adjournment Motions-

The Speaker withheld his consent to the moving of two adjournment 
motions given notice of by Shri Hem Barua and Shri S. M. Banerjee 
regarding the plane cras~ in Jorhat on the 10th March, 1960 . 

. 4. Papers Laid on the Table 
The· following papel1> were laid on the Table:-

(1) A ('opy of each of the following papers:-
(l) Notification No G.S.R. 275 dated the 5th March, 1960 making 

certain furth~r amendments to the Coal Mines (Conservation 
and Safety) Rules, 1954. under sub-section (4) of Section 1'7 
of the Coal Mines (Conservation and Safety) Act, 1952. 

(ii) (a) Annual Report of the National Coal Development Corpora-
tion Limited for the year 1958-59 along with the Audited Ac-
counts and comments of the Comptroller and Auditor 
General thereon, under sub-section (1) of Section 639 of the 
Companies Act, 1956. 

(b) A Review by the Government of the above Report. 
[P.T.O. 
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(2) A copy of each of the following papers:-
(i) Annual Report of the Indian Refineries Limited for the period 

from the 22nd August, 1958 to the 31st March, 1959 along 
with the Audited Accounts and comments of the Comptroller 
and Auditor General thereon, under sub-section (1) of 
Section 639 of the Companies Act, 1956 ... 

(ii) A Review by the Government of the above Report. 
(iii) Annual Report of the National Mineral Development Corpora-

tion Private Limited for the period from the 15th November, 
1958 to the 31st March, 1959 along with the Audited Accounts 
and comments of the . Comptroller and Auditor General 
thereon, under sub-section (1) of Section 639 of the Com-
panies Act, 1956. 

(iv) A Review by the Government of the above Report. 
(v) Annual Report of the Orissa Mining Corporation Limited for 

the year 1958-59 along with the Audited Accounts and com-
ments of the Comptroller and Auditor General thereon, under 
sub-section ( 1) of Section 639 of the Companies Act, 1956. 

(vi) A Review, by the Government of the above Report. 
(3) A .copy of each of the following papers:-

(i) Notification No. S.D. 451 dated the 19th February, 1960, making 
certain amendment to the International Copyright Order, 
1958, under Section 43 of the Copyright Act, 1957. 

(ii) Annual Report of the National Research Development Cor-
poration of India .for the period ending 31st March, 1959 
(Hindi and English versions) along with the Audited At!-
counts and conunents of the Comptroller and Auditor 
General thereon, under sub-section (1) of Section ·639 of the 
Companies Act, 1956. 

(4) A copy of each of the following papers:-
(i) The Customs and Central Excise Duties Export Drawback 

(General) Rules, 1960, published in Notification No. G.S.R. 
2D9 dated the 27th February, 1960, under sub-section (4) of 
Section 43B of the Sea Customs Act, 1878 and Section 38 of 
the Central Excises and Salt Act, 1944. 

(ii) Notification No. G.S.R. 211 dated the 27th February, 1960, 
under sub-section (4) of Section 43B of the Sea Customs At!t, 
1878. 

(!ii) Notification No. G.S.R. 213 dated the 27th February, 1960 
making certain amendment to the Gift Tax Rules, 1958, under 
sub-section (4) of Section 46 of the Gift Tax Act, 1958. 

(iv) Notification No. G.S.R. 239 dated the 1st March, 1960 making 
certain further amendments to the Central Excise Rules, 1944, 
under Section 38 of the Central Excises and Salt Act, 1944. 

11. canIac attention to Matter of Urgent Public Importance 
8hri Raghunath Singh called the attention of the Minister of Steel, 

Mines and FUel to the apprehended dislocation in the tunningof passenger 
aDd goods trains due to inadequate supply of coal. 

The Minister of Steel, Mines and Fuel made a statement in reprci 
thereto. 
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6. Statement by Minister of Labour and Employment ~dP~ 

The Minist8l' of Labour and Employment and Planning made a statement 
on State Bank of India disputes. 

7. Statement re: Government Business 

On behalf of the Minister of Parliamentary Affairs the Minister of State 
10 the Ministry of Home Affairs made a statement regarding the order of 
Dis~ussion and Voting on Demands for Grants in respect of the Budget 
(General), 1960-61, for the week commencing the 14th March, 1960. 

8. Government BIll-Under Consideration 

The Delhi Land Holdings (Ceiling) Bm 1959, as reported by the Joint 
Committee. 

Discussion on the motion for consideration of the Bill, as reported by the 
Joint Committee, moved on the 24th February, 1960, continued. 

The following members took part in the debate:-
(1) Shri Radha Raman 
(2) Shri Ranbir Singh Chaudhuri 
(3) Shri Vutukuru Rami Reddy 
(4) Shri Banarsi Prasad Jhunjhunwala 
(5) Shri Diwan Chand Sharma 
(6) Shri Mahavir Tyagi 
(7) Shri Dasaratha Deb 
(8) Shri C. Krishnan Nair 
( 9) Shri Sinhasan Singh 

(10) Shri Jaganathll. Rao 

Shri B. N. Datar replied to the debate. 

The motion for consideration was adopted. 

9. Motion re: Fifty-Eighth Report of Committee on Private Members' .BillS 
and Resolutions 

Sardar Arnar Singh Saigal moved the following motion:-

"That this House agrees with the Fifty-eighth Report of the Committee 
on the Private Members' Bills and Resolutions presented to the 
House on the 9th March, 1960." 

The motion was adopted. 

10. Private Member's Resolution-Withdrawn 
Shri Inder J. Malhotra concluded his speech on the following Resolu-

tion moved by him on the 26th February, 1960:-
"This House calls upon the Government to appoint a COl~mitt~ con; 

sisting of Members of Parliament, well known agrlCultuns~;. 
the country and agricultural experts to evaluat'e the AgrlC -
tural Research Programme in the country and to suggest ways 
and means for better ~o-ol-dination and improvement." 

[P.T.O. 
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The following members took part in the debate: -
(1) Shri Padam Dev 
(2) Shri Ajit Singh Sarbadi 
(3) Shri Ranbir Singh Chaudhuri 
(4) Shri Braj Raj Singh 
(5) Pandit Thakur Das Bhargava 
(6) Shrimati Sangam. Laxmi Bai 
(7) Shri Diwan Chand Sharma 
(8) Dr. Panjabroa S. Deshmukh 

Shri Inder J. Malhotra replied to the debate. 

The Resolution was withdrawn by leave 'Of the House. 

11. Priftte Members Resolution-Uader COIlSkleration 

Shri Subiman Ghose moved the following Resolution:-

''This House is of opinion that the Andaman and Nicobar Islands be 
ruuned as 'Swadesh Dwip' and 'Swaraj Dwip' respeetively." 

One amendment was moved by Shri Tridib Kumar Chaudhuri. His 
speech was not concluded. 

12. 1IalI .... -llonr Discussion on MatterS A1'IsIDc out of Answer to .QuestloD 

Shri Ram Krisnan Gupta raised a half':an-hour discussion on points 
arising out of the answer given on the 3rd March, 1960 to Starred Question 
:Jm. 668 regarding election petition. 

Shri Asoke K. Sen replied to the debate. 

(Lok Sabha adjourned till 11 A.M. on Monday, the 14th March, 1960). 
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LOKSAaBA 

BULLETIN-PA,RT I 

[B~ RecQrd of,Proceedir)eIlJ 

Monday, MarcJ& 14, 1960/Pfta:!9una 24, 1881 <.sa.ka) 

No..no 
1. -Starred Qllesti0D8 

Twenty-seven Starred Questions (Nos. 818-844) were put down on the 
ot:4er paper ,IiIQt .. .of which tweft~-iw.o were ~lled. Original n.w.ces of Star-
rwi QL\esi,i.oIls Nos ... 819 ~d, 826 were recetved , in; Hindi. 

:Thirtee.n . Starre4 ,Questions (Nos .. 818-.822, ~25, .~9, 830,:834, 835, 837-
839) were orally answered and supplem~ ,gij,estiollS ,were asked on 
all of them. Replies to the remaining questions' (including Starred Ques-
tions Nos. 823, 824, 826-828, 831-~3 and 836, of which tl)e $lue$ij,Q,Qel'S were 
absent) were laid on the Table. . 

2. Unstarred QllestiODS 

..E'iftYrqne ·U~~;Q\l~ns (Nos. l055-1105}3Vere,put down on the 
order paper. Original notices of UnsfiarrecLQuestions Nos.1055, 1070, 1081, 
1094, 1096 and 1105 Were recei-yed in llindi. Replies to U,nstanedQuestions 
-were laid on the 'rable. 

3. AdJo1U'llllleDt Moti0D8 

,Tile Speaker ,withheld· his consent to the moving of the foll~ ac:ijoum-
ment mGtions given notice of' by the members shown against them:-

(i) Suspension by the Gover,Q,Or 
of Bombay of the sentence pass-

"f:,d .• y tbe,·~y High, Court 
on Commander K. M. Nanavati. 

(il) Resignation by the Commit-
. tee . of . Inq.uiry appointed ' by 
:t1;I.e Vice-Chane.norof Aligarh 
Muslim University. 

Notices . by .. Sarvasbri .. Rajen!ira 
. Singh, Surendranath Dwivedy, 
"Nar~ Ganeah Garay. and Hem 
Barua. 

Notice by Shri Rajendra Sinsh. 

IfP.T.O . 
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4. Papers Laid on tile Table 

The following papers were laid on the Table:-

(1) A copy of eaclt of the following Reports:-
(i) (a) Annual Report of the National Instruments (Private) 

Limited for the period from the 26th June. 1957 to the 31st 
March, 1958 along with the Audited Accounts, under sub-
section (1) of Section 639 of the Companies Act, 1956. 

(b) A Review of the working ,of the above Company. 
(ii) Annual Report on the activities of the Coir Board for the year 

1958-59, under sub-section (1) of Section 19 of the Coir Indus-
try Act, 1953. 

(2) A copy of each of the following Notifications:-
(i) G.S.R. 220 dated the 27th February, 1960. making certain 

amendment to the Companies (Central Government's) Gene-
ral Rules and Forms, 1956, under sub-section (3) of Section 
642 of the Companies Act, 1956. 

(ii) G.S.R. 274 dated the 5th March, 1960 making certain further 
amendment to the Coffee' Rules, 1955, under sub-section (3) 
of Section 4:8 of the Coffee Act, '1942. 

(3) A copy of Notification No. JUD.26/59 published in Assam 
Gazette dated the 27th January, 1960, under sub-section (3) of 
of ~on 133 of the Motor Vehicles Act, 1939, making certain 
further amendments to the Motor Vehicles Rules for Excluded 
Areas, Assam, 1942. 

5. ~ from Bajya Sabha 

Secretary reported two messages from RajYB Sabha that Rajya Sabba 
had no recommendations to make to Lok Sabha in regard to the following 
Bills:- ' 

(i) The Appropriation (Railways) Bill, 1960, passed by Lok Sabba 
on the 7th March, 1960. 

(ii) The Appropriation (Railways) No. 2 Bill, 1960, passed by Lok 
Sabha on the 8th March, 1960. 

6. PresideDt's Assent to BlUs 

Secretary laid on the Table the following Bills passed by the Houses of 
Parliament during the current Session and assented to by the President 
since the last repari made to the House on the 8th February, 1960:-

(i) The Appropriation Bill, 1960. 

(ti) The Reports and Exports (Control) Amendment Bill, 1960. 

7. Ca.IUDg .uteatioa to matter fIf Urgeat PabUc Importaace 

Shri Mool Chand Jain called the attention of the Minister of Education 
to the suicide reported to have been committed by a student in St. Stephen's 
.CoUege hostel, Delhi on the 17th February, 1960. 

The Minister of Education made a statement in regard thereto. 
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8. The Budget(Geaera.l) 1960-61-Demands for Gnats 

Discussion on Demands for Grants Nos. 69 and 70 for which the Ministry 
of Law is responsible commenced. 

Fifteen cut motion~f which twelve were on Demand No. 69 and three 
on Demand No. 70-were moved and negatived. 

The following Demands were voted in full:-

MiDlstry of Law 

Number of 
Demand Name of Demand Amount of Dmwui 

._------- ----_._---------

70 

I.-EXPENDITURB MET FROM REVE· 
NUE 

MinistrY of Law 

El-::ctioDs 

Rs. 

(Lok Sabha adjourned til] 11 A.M. on Tuesday, the 15th March, 1960.) 
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LOlt SABRA. 

BULLETIN-PART I 

[Brief Record of Proceedings] 

Tuesday, March 15, 1960/Phalguna ~5, 1881 (Saka) 

No. 3n.· 

1 .. Starred. Questions 

Thirty Starred Question3. (Nos. 845-874) were put down on the .order 
paper out of which nineteen were called. Original notices of Starred 
Questions Nos. 846, 852 and 8ftl were received. in Hindi. 

Seventeen Starred Questions (Nos. 845, 847~851 and 853-863) were 
orally answered and supplementcry questions were asked on , sixteen of 
them. Replies to the remajning questions (including Starred Questions 
Nos. 846 and 852 of which the questioners were absent) were laid on the 
Table. 

2. UDStarred Questions 

Thirty-nine Un starred question-o (Noil. 1106-1144) were put down on the 
o.·der paper. Original notices ·of Un starred Questions Nos. 1117, 1119, 1120, 
1122, 1123, 1124, 1126, 1131. 1135, 1136, 1137 and 1142 were received in 
Hintli. ' Replies to Unstarred Questions were laid on the Tab!e. 

3. Adjoumment MotlOD 

The Speaker gave his consent to the moving of an adjoUrnment motion 
given notice of by ShriA. K. Gopalan and six oth'er members regarding 
the reported decision of the Government to drop the building of second 
shipyard at Cochin. 

The Speaker asked those members who were in favour af leave being 
granted to rise in their places. 'As less than fifty members rose, ~e 
Speaker informed that the members did not have the leave of the House, 

4. Papers Laid on the Table 

The following papers were laid on the Table:-

(1) A copy of the first Report of the Advisory Committee on Ancillary 
lndudries rp]:::tE'd to Ship-building and Ship-repairs . 

.. [P.T.O. 
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(2) A copy of each of the followini Notifications under sub-section 
(6) of Section 3 of the Essential Commodities Act, 1955:-

(i) G.S.H. 290 dated the 5th March, 1960, making certain amend-
ment to the Wheat (Uttar Pradesh) Second Price Control 
Order, 1959. 

(ii) G.S.R. 315 dated the 9th March, 1960 makini certain amend-. 
. ment to the UttarPrad.esh Paddy and Rice (Restriction on 
Movement) Order, 1958. 

5. Message from BaDa $abha 

Secretary reported a message from Rajya Sabha that Rajya Sabha had 
no recommendations to make toLOk Babha in regard to the Appropria-
tion (Vote on Account) Bill. 11lGO. pa.aed by IAk S!lblbaon the 10th 
March, 1960. . 

6. CalliDc Attention to lWIatter of llrcaat PubUc Importance 

Shri S. M. Banerjee called the attention of the Mmi$te.r of 'In'iptiQu and 
Power to the omission in the Communique issued by' the' WOTli!~ ~k 'Of 
India's large contribution. to the Indus Development Fund. 

The Minister of Irrigation and Power made a stlitem·ent in .reg~rd there-
to. 

7. StMement by Minister of Education 

~ Minister of Ed~cation made a statement regarding Aligarh Muslim 
University Inquiry Committee. ..' 

8. The Budget (General) 1968-61-Demands for Grants 

Discussion on Demands for Grants Nos. 13 to 15 and 109 for which the 
Ministry of Education is responsible commenced. 

Ea,ghty-seven cut motions-of which nine were on D~nd. No. 13, 
se'lfenty~twoon Del:nand No. 14 and six on Demand No. Ihwere moved. 

The discussion was not conc!uded. 

(Lok Sabha adjourned till 11 A.M. on Wednesday. the 16th March, 1960.) 
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LOK SABRA 

BULLETIN-PART I 

[Brief Record of Proceedings] 

Wednesday, MaTch 16, 1960/Phalguna 26, 1881 (Saka) 

No. 372 

1. starred Questions 

Twenty-eight Starred Questions (Nos. 875-902) were put down on the 
order paper out of which t~n were called. Original notices of Starred 
Questions Nos. 876, 895 and 899 were received in Hindi. 

Ten Starred Questions (Nos. 875-884) were orally answered and 
supplementary questions were asked on all of them. Replies to the remain-
ing questions were laid on the Table. 

2. Unstarred Questions 

Forty-three Unstarred Questions (Nos. 1145-1187) were put down on 
the order paper. Original notices of Unstarred Questions Nos. 1155, 1158, 
1165, 1166, 1177, 1178 and 1187 were received in Hindi. Replies to Unstarred 
Questions were laid on the Table. 

3. Papers Laid on the Table 

The following papers were laid on the Table:-
(1) A copy of each of the following papers:-

(i) (a) Report of the Working Group on programme of work of 
small scale industries for the Third Five Year Plan. 

(b) Summary of recommendations of the Small Scale Indus-
tries Board on the above report. 

(ii) (a) Report of the Village Industries Evaluation Committee. 
(b) Comments of the Khadi and Village Industries Commis-

sion on the above report. 
(2) Copy of a statement in reply to the half-an-hour discussion 

raised by Shri Braj Raj Singh on the 1st March, 1960 regardinl 
Medium of Instruction in Universities, under Direction No. 19 
issued by the Speaker. 

4. ReJM)l't of Committee on Private Members' Bills aad ResoIutioU 

Sardar Hukam Singh presented the Fifty-ninth Report of the 
mittee on Private Members' Bills and Resolutions. 
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5. CalliDc aU:eDtioa to matter of Urgent Public Importance 
Shri Raghunath Singh called the attention of the Minister of Steel, 

Mines and Fuel to the reported agreement signed by the Soviet Foreign 
Trade Agency and the Hindustan Or~anizers <Private) Ltd., Bombay for 
the import of petroleum products from U.S.S.R. 

The Minister of Mines and Oil made a statement in regard thereto. 

6. 'I.'be BadCet (General) 19se~61~DeaDands for Grants 

(1) Discussion on Demands for Grants Nos. 13 to 15 and 109 for which 
the Ministry of Education is responsible concluded. 

All the cut motions moved on the 15th March, 1960 were negatived. 

The following Demands were voted in full:-

Number of 
DcmaDd 

13 

f4 

IS 

MiDlBtry of Edue.tiGD 

Name of Demand 

1.-EXPBNDITI1RE MET FROM REVE-
NUE 

Minist;ry of Education 

Education 

Miscellaneous Departments and other Expen-
diture under (he Ministry of Educatiun 

1I.-EXi'ENblTURE MET FROM CAPITAL 
AND DISBURSEMENT OF LOANS AND 
ADVANCES 

Capital Outley of the Ministry of Education 

. : i 

Amount of 
Dcm9lld' 

Rs. 

38,83,000 

32,67,86,000 

2.0,91,000 

(2) Discussion On Demands for Grants Nos. 16 to 20 and 110 for which 
the Ministry of External Mairs is responsible commenced. 

Seventy cut motions-of which six were on Demand No. 16, five on 
Demand N'~. 17, fifty-five on Demand No. 18 and four on' Demand No. 19-
were moved. 

The discussion was not concluded. 

<i~ok 'Sabba adjourned till 11 A.M. on Thursday, the 17th March, 1960.) 

CORRIGENDUM 

f,Iti.~:Uli~~',: P~rt (dated th~ 14th March, 1960, page lui; under item 
N'o: 6; line 5, 

for 'Reports' read 'Imports'. 
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LOB: SABRA 

BUlLETIN-PART I 

[Brief Record of Proceedings] 

7hU7'Bdatl, Man'. 17, 1960/Phalguna 27, 1881 (Saka) 

No. 3'J3 
1. Starred Questions 

Twenty-eigbt Starred Questions (Nos. 903-929 and 715) were put down on 
the order paper out of which seventeen were called. Original notices of 
Starred Question Nos. 903, 912, 918 IUld928 were received in Hindi. 

Fourteen Starred Questions (Nos. 903-907, 909--4112, 914-916 and 
918-919) wert' orally answered and supplementary questions were asked on 
all of them. Replies to the remaining questions (including Starred Ques-
tion Nos. 908, 913 and 917 of which the questioners were absent) were laid 
on the Table. 
2. UnStarred Questions 

Twt!nty-eight Unstarred Questions {Nos. 1188-1215) were put down on 
the order paper. Originai notices ~f Unstarred Question Nos. 1193 and 1202 
were received in Hindi. Replies to Unstarred Questions were laid on the 
Table. • 

3; Papers Laid OIl' the Table 

The following papers were laid on the Table:-
(1) A copy of each of the following papers:-

(i) Annual Report of the National Newsprint and Paper Mills 
Limite:! for the year 1958-59 along with the Audited Accounts 
and comments of the Comptroller and Auditor General thereon, 
under sub-section (1) of Section 639 of the Companies Act, 
1956. 

(ii) A Review by the Government of the working of the above 
company. 

(2)' A copy of Notification No. G.S.R. 228 dated the 27th February, 
1960, under sub-section (7) of Section 59 of the Mines Act, 1952. 
making certain amendment to the Mines Rules, 1955. 

4. RepOrt of EstImates Coamuttee 
ShriH. C. Dasappa presented the Seventy-sixth Report of the Estima~es 

Committee on the Ministry of Scientific Research and Cultural AffaIrs 
Part I-Council of Scientific and Industrial Research. 

{P.T.O . 
.........:..-. 
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5. Calling Attention to Matter of Orrent Public Imporiance 
Shri S. M. Banerjee called the attention of tlie Minister of Labour and 

Employment to the explosion in the Hirri Dolomite Mines in Madhya Pradesh 
on the 2nd March, 1960. 

The Deputy Minister of Labour made a statement in regard thereto. 

6. The Budget (General) 1960-61-Demands for Grant. 
(1) Discussion on Demands for Grants Nos. 16 to 20 and 110 for which 

the Ministry of External Affairs is responsible' concluded. 

All the cut motions moved on the 16th March, 1960 were negatived. 

The following Demands were voted in full:-

Number 
of 

Demand 

Ministry of Extemal Affairs 

Name of Demand Amount of 
Demand 

-----------_ .. --_ .. _ .... _-
I.-EXPENDITURE MET FROM REVENUE 

16 Tribal Areas 
17 Nap Hills-Tuensang Area . 
18 External Affairs 
19 State of Pondicherry 
:l0 Miscellaneous Expenditure under the Ministry of 

F.xternal Affairs . 

!I.-EXPENDITURE MET FROM CAPITAL AND 
DISBURSEMENT OF LOANS AND ADVANCES 

110 Capital Outlay of the Ministry of External Affairs 

Rs. 

9>4:l,09,ooo 
:l,9B,9:l,000 

10,86,79,000 
3,14>46,000 

4,SO,ooo 

(2) Discussion on Demands for Grants Nos. 60 to 62 and 123 for which 
the Ministry of Information and Broadcasting is responsible etnnmenced. 

Sixty-three cut motions-of which twenty-one were on Demand No. 50, 
twenty-seven on Demand No. 61, eleven on Demand No. 62 and four on 
Demand No. 123-were moved. 

The discussion was not concluded. 

7. BaH-au-hoar discuslon on matters arisiDc oat of aJISWer to qlIestioa. 

Shri Braj Raj Singh raised a half-an-hour discussion on points arising 
out of the answer given on the 1st March, 1960 to Unstarred Question 
No. 601 regarding Calcutta Dock labour scheme. 

Shri Abid Ali replied to the debate. 

(Lok Sabha adjourned till 11 A.M. on Friday, the 18th March, 1960.) 
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LOR SABRA 

BULLETIN-PART I 

[Brief Record of Proceedings] 

Fridall, March 18, 1960/Phalguna 28, 1881 (Saka) 

No. 374 

. 1. ~tarred QlIe5tiODS 

Twenty-nine -Starr~ Questions (Nos. 930--958) were put down on the 
order paper all of which were called. Origina1 notices of Starred Questions 
Nos. 934, 942. 953 and 956 were received in Hindi. 

Twenty Starred Questions (Nos. 930--933, 935, 937, 940, 941, 943-948, 
950. 952, 954, 955, 957 and 958) were orally answered and supplementary 
questions were asked on eighteen of them. Replies to Starred Questions 
Nos. 934, 936, 938, 939, 942, 949, 951, 953 and 956 of which the questioners 
were absent, were laid on the Table. 

2. -Uastarred QuestIoIIJ 

Forty-five Unstarred Questions (Nos. 1216-1260) were put down on 
the order paper. Original notices- of Unstarred -Questions Nos. 1226, 1227, 
1230, 1235, 1236, 1237, l246, 1247, 1251, 1256 and 1257 were received in Hindi. 
Replies to Unstarred Questions were laid on the Table. 

3. Short Notice Question 

One Short Notice Question, regarding Indian Airlines Corporation 
addressed to the Minister of Transport and Communications was asked. 
It was orally answered and supplementary questions were a·lso asked and 
answered tbereon. 

t. Papers Laid OD the Table 

The following papers were laid on the Table:-
(1) A copy of Notification No. S.O. 627 dated the . 12th March, 19~~, 

under sub-section (5) of Section 7 of the IndIan Telegraph A , 
1885. making certain amendments to the Indian Telegrapn 
Rules. 1951. 

(2) A copy of the Report of the Ganga Brahmaputra Water Trans-
port Board for the year 1959. 

[-P.T.O. 



(3) A copy of each of the following Notifications under sub-section 
(4) of Section 19 of the Medicinal and Toilet Preparations 
(Excise Duties) Act, 1955, making certain further amendments 
to the Medicinal and Toilet Preparation (Excise Duties) Rules, 
1956:-

(i) G.S.R. 269 dated the 5th Mareh, 1960. 

(il) G.S.R. 270 dated the 5th March, 1960. 

(4) A copy of each of the fo'Uowine Notifications under sub-section 
(6) of Sectjon 3 of the Essential Coznmodities Act, 1955:-

(1) G.S.R. 226 dated tlhe 27th February, 1960. 

(il) G.s.a. 287 dated the ~d March,U160 makina certain further 
amendments to the Sugarcane (Control) Order, 1955. 

5. Call1Dc atteatlon to matter of 1I1'PDt public importance 

Shri Diwan Chand Sharma called the attention of the Minister of 
Rai1Wafs to the ~in collision at Kisenganj· station of the North-East 
Frontier Railway on the 10th March, 19fO.. 

The Deputy Minister of Railways made a statement in regard thereto. 

6. State.nents by MInIsters 

(i) The Minister of State in the Ministry of Transport and Comnuuu-
cations made a statement correcting the reply given on the 7th March, 
1960 to Supplementaries by Shri Satis Chandra Samanta and H. H. Ma~­
raja Pratap Keshari Deo on Starred Question No. 8M regarding Visakha-
patnam Port. 

(ii) The Minister of Defence made a statement on the air space viel.-
tiOft$. , 

(iii) The Minister of Transport and Communications made a statement 
on the construction of a Shipyard at Cochin. 

(iv) The Minister of Transport and CommJ.UU~ations znacie • statatent 
on the· revision of local telephone tariffs from the 1st April, 1960 ucl alto 
laid on the Table a. detailed statement. . 

7. Statement Be: GoVerameDt Busiaess 

The !iIi:nister of Parliamentary Affairs made a statement regarding, thf' 
order of Discussion and Voting on Demands for Grants in respect at the 
~et (General). 1960-61, for the week commenWl, the 21st ¥areb, 1960. 

8. 'fte Badcet (Geaeral) tH'-II-Demands for Gra.Jd8 

(1) Piscussion on Demands for Grants Nos. 80 to, 62 and 123 for which 
the Ministry of Information and Broadcas~1 is, res~Mible concluded. 

An the cut motions moved on the 17th March, 19GO were negatived. 
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The following Demands were voted. in full:-

.. _---- .. _--------
Number 

of 
Demand 

NIIJIIe of Demand 

I.-EXPENDITURE MET PROM REVENUE 

60 Ministry of Ihfotmation and Broadcasting 

61 Broadcasting . 

62 Miacdlmeous Departments and Expenditure under the Minis-
try of Information and Broadcasting. • . . 

n.-EXPENDITURE MET FROM CAPITAL AND DIS-
BURSEMENT OF LOANS AND ADVANCES 

123 Capital Outlay of the Ministry of Information md Broadcast-
ing. 

AInoulJt of 
Dcma.nd 

Rs. 

12,68,000 

(2) Discussion on Demands for Grants Nos. 36 to 41 and 118 to 120 for 
which the Ministry of Food and Agriculture is responsible commenced. 

One Hundred and seventy-five cut motions-4)f which seventy-two were 
on Demand Nos. 36, ten on Demand No. 37, forty-two on Demand No .. 38, 
fourteen on Demand No. 39, four each on Demands Nos. 40 and HR, twelve 
on Demand No. 41, eleven on DemaDd No. 119 and six on Demand No. 120-
were moved. 

The discussion was not concluded. 

9. Motioa Be: Fifty-NiDth Beport 01 ColIUDittee on Private ~ben' Bills 
and ResoIutaIs . 

Shri Ram Krishan Gupta moved the following motion:-

"That this House agrees with the Fifty-ninth Report of the Commit-
tee on Private Members' Bills and Resolutions presented to 
the House on the 16th March. 1'960." 

The motion was adopted subject to the modification tbat the Constitu-
tion (Amendment) Bill, 1958 (Amendment of Article 343} by ~ Chapala-
kanta Bhattacharyya be referred back to the Committee on Private Mt;m-
oers-'Bitlsand' :Resolutions for reconsideration of their recommendation 
with regard to the said Bill. 

[P.T.O. 
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10. Private Membenf BiIJs.;;-illltrodaeecl 
(1) The Delivery of Books and" Newspapers (Public Libraries) Amend-

ment Bill, 1960 (Amendment of section 2) by Shri Chapalakanta Bhatta-
charyya . 

.(2) The Young Persons (Harmful Publications) Amendment Bill, 1980 
(Amendment of section 2) by Shri Chapalakanta Bhattacharyya. 

(3) The Territorial Councils (Amendment) Bill, 1960 (Amendment 
of sections 3, 22 and 32) by Shri Laisram Achaw Singh. 

11. Private Member's Bill-Further CODSi4era.tIon pestpoBecl 

The MahenMii Pizt'tab Singh Estates (Repealing) Bill, 1958 btl Shri 
Purushottamdas R. Patel. 

Shri Purushottamdas R. Patel concluded his speech on the motion for 
consideration of the Bill" moVed-by him. on the 4th March, 1960. 

'Shri J~~lalNehru tOok part in." the " deba~ 
Thereafter Shri Purushottamdas R. Patel moved that further considera-

tion of the Bill be postponed till the first day of the next Session. 

The motion was adopted. 

12. Private Member's BUI-Passed 

The OTphanages and other Charitable Homes (SupennBion and Control) 
Bm, 1960, as passed by Rajya Sabha. 

The motion for consideration of the Bill, as passed by Rajya Sabha, was 
~ved by Shri Diwan Chand Sharma. 

The following members took part in the debate:-

(1) Shri Khushwaqt Rai 
(2) Shrimati Renuka Ray 
(3) Dr. N. C. Samantsinhar 
(4) Shri K. R. Achar 
(5) Shri Shree Narayan Das 
(6) Shrimati Uma Nehru 
(7) Shrimati Sangam Laxmi Bai 
(8) Shrimati Renu Chakravartty 
(9) Shri Chapalakanta Bhattacharyya 

(10) Shri Ram Sewak Yadav 
(11) Shri Mool Chand Jain 
(12) Shri R. M. Hajarnavis 

The motion for consideration was adopted and c1ause-by-clause consider-
ation was taken up. " 

~.J 

Clauses 2 to 31 were adopted. 
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Clause 1, the Enacting Formula and the Long Title were also adopted. 

The motion that the Bill be passed was moved by Shl"t Diwan Chand 
Sharma. 

The motion was adopted and the Bill was passed. 

13. Private Member's Bill-Under CoDBideration 

The Representation of the People (Amendment) Bill, 1959 (Amendmem; of 
section 73) by Shri Hem Ra;. 

The motion for consideration of the Bill was moved by Shri Hem Raj and 
his speech was not concluded. 

(Lok Sabha adjourned till 11 A.M. on Monday, the 21st March, 1980) 

CORRIGENDUM 

In Bulletin-Part I, dated the 17th March, 1960, page 1249, in item No.6, 
under the column 'Amount of Demand' against Demand No. 19, 

fOT '3,14,46,000' read '3,14,45,000'. 

1l. N. KAUL, 
Sea..,. 



LOIt 8ABIIA 

BULLETIN-PART I 

[Brief Record of Proceedings 1 

Mond..cz.V. March 21, 1960/Chaitra 1, 18112 <Safc4L) 

No. 115 
1. Starred QUestious 

Thirty-eight Starred Questions (Nos. -959-996) were put down on order 
paper out of which 25 were called. Original notices of Starred Questions 
Nos. 959, 9'10, '97&, 986 and 994 were received in Hindi. 

Fifteen Starred QueStions (Nos. 959--961, 964, 967, 969-971, 974, 977 
978-981 and 983) were ondly answered and supplementary questioru: 
were aSked on thirteen of them. Replies to the remaining questions 
(including Starred Questions Nos. 962. 963, 965, 966. 968,972, 973, 975. 976 
and 982 of which the questioners were absent) were laid on the Table. 

2. UDStarred QuestioDs 
Forty-seven Unstarred Questions (Nos. 1261-1307) were put down on 

the order paper. Original notices of Unstarred Questions Nos. 1281. 1283 
and 1304 were received in Hindi. Replies to Unstarred Questions were laid 
on the Table. 

3. Short Nodce QDeI!IItioD 
One Short Notice Question regarding cir~ulation of forged 100 rupee 

notes in Amritsar addressed to the Minister of Finance was asked. It was 
orally answered and supplementary questions were also asked and answered 
thereG!l. 

4. 0bl&Uary RetereDce 
The Speaker made a reference to the passing away of Shri Kailasb Behari 

LaU who was a member of the Central Legislative Assembly. 
Thereefterm~berS stood in silence for a short while 8S a mark of 

respect. 

5. AdjoIU'lUDellt Motion 
The Speaker withheld his consent In the moving of an adjournment 

motion given notice of by Sarvashri S. M, Banerjee and M. Ella! regarding 
strike by bank employees. 

6. Statement by Prime MIDJster 
The Prime Minister made a statement on the forthcoming visit of the 

Prime MiitiMer of China to India. 
[P.T,O. 



'j, Papers Laid. on tile Table 

The following papers were laid on the Table:-

( 1) A copy of each of the following papers under sub-section (1) of 
Section 639 of the Companies Act. 1956:-

(i) Annual Report of the Hindustan Aircraft Limited for the year 
1958-59 along with the Audited· Accounts and comments of 
the Comptroller and Auditor General thereon. 

(ii) Annual Report of Bharat Electronics Limited for the year 1958-
59 along witlJ the Audited Accounts and comments of the 
Comptroller and Auditor General thereon. 

(2) A copy of each of the following papers:-
(i) Notification No. G.S.R. 264 dated the 5th March, 1960 making 

certain amendment to the All India Services (Death-cum-
Retirement Benefits) RulesLl~8, under sub-section (2) of 
Section 3 of the All India Services Act, 1951. 

(ii) Annual Report of the Administrative Vigilance Division for the 
period 1st January .to 31st December. 1959. 

(3) A copy of each of the following papers:-
(i) List of. concerns to which exemption under Section 56-A of the 

Indian Income-Tax Act, 1922 was granted during the year 
1958-59. 

(ii) Agreement between the Governments of India and 'Denmark 
for the avoidance of double taxation of income published fn 
Notification No. G.S~R. 316 dated the 9th March. 1960. 

H. Report of Estimates Committee 

Shri H. C. Dasappa presented the Seventy-second Report of the Estimates 
Committee on action taken by Government on the recommendations eon-
tained in the Forty-second Report of the Estimates Committee (First Lok 
Sabha} on' 'the MinistrY of CommUnity Development-C.P.A. Part III. 

9. StatemeDt bJ MiDister of FIDance 

The Minister of Finance laid on the Table a statement regarding the 
closure of textile factories in Ludhiana. 
10. The Budget (General) 1968-61-DeIlUlllds lor Graats 

Discussion on Demands for Grants Nos. 36 to 41 and 118 to 120 for which 
the Ministry of Food and Agriculture is responsible continued. 

The discussion was not conciuded. 

11. Ba1f-aa~hour ~OD OD matters arisiDg out of aDSWer to questton 

Shri T. B. Vittal Rao raised a half-an-hour discussion on points arising 
out of the L"lSWer given on the 4th March, 1960 to Starred Question No. 620 
regarding Employees' State Insurance Scheme. 

Shri Gulzarila'j Nanda replied to ::he debate, 

(Lok Sabha adjourned till 11 A.M. on Tuesday, the 22nd March, 1960.) 

.M. N. !CAUL, 
Secre~ry. 
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LOKSAiHlA 

BULl..lU'lN-PART I 
(Brief Record of PfOC~l 

Tuud4l1, MqTCh 22, 1960/C~tTa 2, 18~2 (.$(J~) 

1. Starred Questlaaa 

Forty~e Starred Questions (N9S. 9,97-103'U yvere ~ut down ,Q11 the o:4er 
pJqMI' oot ef 'Whichnmeteen were' ealled,Original notiee.of Sta~ Q~onB 
~ ...... 1009. '1011 and IOU were received in Hineti. ,',' 

I' 
", ,., 

Fourteen Starred Questions, (Nos. 997 999. l00l-1Q02, l004-1~, ~~ 
1012 and 1014-1015) were orally answered and supplementary que.tiOils were 
asked on all of them. Replies, to the ~ ,..es .. (u.11J4iiat BtIIi'l\ed 
Questions Nos. 998, 1000. 1003. 1007 and 1013 of which the qu~iQ11~rs were 
abiellt) were laid Gn the 1'I.ble. ' , 

2. Uas&arred Questions 

~, Unstarred ~stions (Nos. '1308-1157.) were put doWn'.-n the order 
paper. Original notices of Unstarred Questions NOB. 1327. 1332. 1_." i.l, 
1352 and 135'1 were received in Hindi. Replies to UJUtan'ed Q\W~,were 
llit! Gri the Table. '" ' 

a. Papers Laid GO the Table 

Tee' fDHowiq papers were laid on the Ta&le:-

( 1) A copy of the letter' dated the 19th· March. 1_ froni the' 'Prline 
Minister of C;:hina to U1e PriJxwMin~ ., India. 

(2) A copy of the Annual Report of the Hindustan Shipyarci Limited 
for the year 1958-59 along witb the A.udited Accounts ana:~~ 
ments of the Comptroller and Auditor General thereon ,~~ 
sub-section (1) of Section 639 of the Companies Act, 1956. 

(3) A copy of each of the following papers:-
(i) Annual Report of the National Small ~!i""tJ"~~, Corporation 

Limited fGl" the year 1958-'59 along with the Audited Accounts 
and comments of the COJDpQ'ollB aDd. Audi_ ~e'" th~ 
under sub-section (1) of Section 639 of the Compapies, Act, 
1956. ,- '; 

,Hi) A Review by the Government of the working of .-abcJve eOIpO-
, ration. 

[P.T.O. 
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(4) A copy of each of the following papers:-
(i) Revised Estimates for the YQr.I969-lIO. .and. Budget Estimates for 

the year 1960-61 of the Employees' State Insurance' Corpora-
tion, under Section 36 of the Employees' State Insurance Act, 
1948. 

(ii) (8) Notification No. G.s.R. 312 dated the 12th March, 1960, under 
sub-section (2) of Section 4 of the Employees' Provident Funds 
Act, 1~. . 

(b) Notification No. G,$.lJ. a13 dated, the 12th March, 1960 issued 
under sub-section (3) (.b) otSection 1 of the Employees' Pro-
vident FundS Act. l~.'· :., 

4. Iteportof Estimates c-nmlUeP 

SbriH. c. DRappa presented the Seventy-eightbRe~ ~f the Estimates 
Committee on the Ministry of Scientific Research and Cultural Aftairs-
partOn on Secretariat (Scientific ReSearch Wing), Grants-in-aid, National 
Research Development Corporation of In(liaaJ:ld Tecl1nical Institutions. 

5. CIIIIIDc AUeatkou to MaUer of Urpnt Pablie ImportaDee 

:·Sui S .. M. Banerj~ called the attentiOhof' the Minister of CODUnel'Ce 
ariifIftdtistrY 16 'the clOsure of 'abimfniuin' factories at Shahdar8 (Delhi). and' 
unemployment resulting therefronL 

"The Minister of Industry made a statement in regard thereto. 
",' ," ". "-. ... .' '.. , . . 

6.·2IIe Badpt (GeDenI) ua-tl ..... DemandS. for Gnats 

"(1) i>i~ion o~· Demands for Gra~ts Nos. 36 to 41 and 118 to 120 for 
which the. Ministry of, Food and Agriculture is responsible concluded. 

On cut motion No. 463 moved.by Shri S. M.Banerjee on the 18th March, 
19GQ..theHoqse divided. Ayes, 23; Noes 124. The cut motion was accorcIiDlly 
nepti~·. 

Oil --aft' motion No. 663 moved' by Shrimati Renu Chakravartty On the 
18th March, 1960, the House divided, Ayes 22; Noes 128. The cut motion 
was accordingly negatived. 

All other cut motions moved on the 18th March. 1960 were negatived. 

: n.e f~ing Demands were yoted in ful1:-
MIDIstr7 Of Food aDd Apicalture ------_ .. _-_. -~~ 

Number "Of .... 
Demand 

Name of Dem8nd 

.. _---_ ...... _-... _._ ... _-_ ... _--_. - .. -----

. ~.; ~ "··:.t:~EXPE'NDITl1RE MET· FROM RdVENUE 
:;';~/,:'j. .;(:.:::/ .... '~.,-.... ~.-,; •• ,",", . 

. "r~!:.6~~· of:Pood and Agriculture 
~'37 .~~. 'p~ . ':. 
.' ·38. . Apiculture . 

._----"---- "._ ... _--- •. -'-..,..--

. ~. " .... lB·· 

·Amount of 
Demand 

Rs . 

2.56,57.000 

9~~.19,ooo 



Number 
of 

Demmd 

39 

40 

41 

Nime of Demaad 

Agricultural Research 

Animal Husbandry . 

MiscdIIIneous Departments and Other Expenditure under the 
Ministty of Food and Agriculture, . . . . 

H.-EXPENDITURE MET FROM CAPITAL AND DIS-
BURSEMENT OF LOANS AND ADVANCES 

AmOUDtof 
Demand 

RI. 

118 Capital Outlay oil Forests 5.15.000 

J 19 Purchase of Foodgrains J,77,J3.~,ooo 

120 Other Capital Outlay of the Ministry of Food and Agriculture. 41,7488,000 

(2) Discuuion on Demands for Grants Nos. 83 to 93 and 130 to 134 for 
which the Ministry of Transport and Communications is responsible com-
menced. . 

Seventy-nine cut motions-of which thirty-seven were on Demand No. 
83, fifteen on Demand No. 84, three on Demand No. 110, sixteen on Demand 
No. 93, one each on Demands Nos. 131 and 132, four on Demand No. 133 
and two on Demand No. 1M-were moved. 

The discussion was not concluded. 

(Lok Sabha adjourned tm 11 A.M. on Wednesday, the 23rd March, 1980.) 
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LOK SABRA 

BULLETIN-PART I 

[Brief Record of Proceedings] 

Wednesdall, March 23, 1960/Chaitra 3, 1882 (Saka) 

No, 377 

1. sumd' Qileltiobs 

Thirty';one Starred Questions (Nos. 1038-1068) were put down on the 
order paper out of which s~enteen were called. Original notices of Starred 
Q\lestions Nos. 1039, 1044, 1062 and 1063 were received in Hindi. 

Thirteen Starred Questions (Nos. 1038-1042, 1044-1047, 1050-1052 and 
1054) were orally answered and supplementary questions were asked on al'l 
of them. Replies to the remaining questions (including Starred Questions 
Nos. 1043, 1048, 1049 and 1053 of which the questioners were absent) were 
laid on the Table. I. 

2. Unst&rred Questions 
Fifty-three Unstarred Questions (Nos, 1358-1406 and 1408-1411) were 

put down on the order paper. Unstarred Question No. 1407 was transferred 
to the list of questions for the 31st March, 1960. Original notices of Unstarred 
Questions Nos. 1376, 1380-1382, 1394, 1400, 14{)4, 1405 and 1406 were received 
in Hindi. Replies to Unstarred Questions were laid on the Table. 

3. Papers laid on the Table 
A copy of each of the following Notifications was laid on the Tab'Ie under 

sub-section (3) of Section 52 of the Agricultural Produce (Development and 
Warehousing) Corporations Act, 1956:-

0) a.s,R. 221 dated the 27th February, 1960. 
(ii) a.s.H. 303 dated the 12th March, 1960 making certain further 

amendments to the Agricultural Produce (Development. and 
Warehousing) Corpa~atjons Rules. 1956. 

(iii) a.s.H. 304 dated the 12th March, 1960. 
(iv) a.s.R. 305 dated the 12th March, 1960. 
(v) a.s.R. 306 dated the 12th March, 1960. 

4. Report of Committee on Private Members' Bills and Resolutions 
Sardar Hukam Singh presented the Sixtieth Report of the Committee on 

Private Members' Bills and Resolutions. 
[P.T.O . 

, .. '".-'.-
-" "',,-



5. The Badpt (Geaeral) 1HO-It-Demands for Gl'aats 

Discussion on Demands for Grants Nos. 83 to 93 and 130 to 1340 for which 
the Ministry of Transport and Communications is responsible continued. 

The discussion was not concluded. 

(Lok. Sabba adjourned till 11 A.M. on Thursday, the 24th March, 1960). 

CORRIGENDUM' 

In Bulletin-Part I dated the 22nd·March, 1960, page 1258, in item No.6, 
under the column 'Amount of Demand' against Demand No. 37. 

FOT '2,56,57,000' read '2,56,67,000'. 

1261 
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LOt[ SABIIA 

BULLETIN-PART I 

[Brief Record of Proceectings] 

Thursday, Ma.rch 24, 1960-jChaitra 4, 1882 (Saka) 

Ne.~8 

1. starred QuestioBs 

Twenty-.siX' Starred Questions (Nos. 1069-1090 and 1092-1.095) were 
put down on the order paper out of which twelve were caUed. Starred 
Question No. 109 was poatpcmed to the list of questions for the 7th April, 
1960. Original notices of Starred Questions Nos. 1071, 1.077, 1082 and 1084 
were received in Hindi. 

Eleven Starred Questions (Nos. 1069-1.073 and 1075--1080) were orally 
answered and supplementary questions were asked on all of them. Replies 
to the remaining questions (including Starred Question No. 1074 of which 
the questioner was absent) were laid on .the Table. 

2. Unstarred QuMiOllS , 
Thirty-nine Unstarred Questions (Nos. 1412-1450) were put down on the 

order paper. Original notices of Unstarred Questions Nos. 1434, 1440, 1446 
and 1447 were received in Hindi. RepUes to Unstarred Questions were laid 
on the Table. 

3. Calling Attentioo to Matter ofUrpnt Public: ImporiaDee 

Shri S. M. Banerjee called the attention of the Minister of Transport 
and Communications to the plane crash near Banaras on the 23rd March, 

. '};960 r.esulting in the death of three French nationals. 

The Minister of Transport and Communications made a statement in 
regard thereto. 

f:1"apers Laid on the Table 

The following papers were laid on the Table:-

(1) A copy of each of the following papers:-. 
0) NotHkation No. G.s.R. 293 dated the 12th March, 196.0 ma~g 

certain amendment to Schedule ill ttl the Indian Adminisu:ahve 
Service (Pay) .Rules, 1954, under sub-section (~ of ' Section 3 
Off-he All 'lndia"Servi~&t'lt5li . . . . 

[P.T.O. 
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(li) The Bombay Housing Board (Reconstitution) Order, 1960, pub-
lished in G.S.R. 176 dated the 20th February, 1960, under .sub-
section (5) of Section 4 of the Inter-State Corporations' Act. 
1957. 

(2) A copy of Notification No. G.S.R. 299 dated the 12th March, 1980. 
under sub-iection (4) of· Section 19 of the Medicinal and Toilet Pre-
parations (Excise Duties) Act, 1955, making certain further 
amendment to the Medicinal and Toilet Preparations (Excise Duties) 
Rules, 1956. 

5. Report of Estimates COl;DmlUee 

Shri H. C. Dasappa presented tpe Seventy-seventh Report of the Esti-
mates Committee on the Ministry of Commerce and lndustry-Small Scale 
Industries-Part I (Organisation of the Development Commissioner, Small 
Scale Industries). 

6. The Bad&'et (GeDenl) 1961-61_DemaDds for Grants 

(1) Discussion on Demands for Grants Nos. 83 to 93 and 130 to 134 for-
which the Ministry of Transport and Co~munications is responsible con-
cluded. 

All the cut motions moved on the 22nd March, 1960, were negatived. 

The following Demands were voted in full:-

Number 
of 

Dcmmd 
Name of Demand 

.-------.-.-.. ----..• 

I.-EXPENDITURE .MET FROM IlEVENUE 

Amount of 
Demand 

~ .. 
~ Ministry of Transport anti Communications . S-4,64,OOOo 

14 Indian Posts and Telegraphs Department (indudiDl woriliq 
expenses) • 6S,66,02,OOO' 

IS Posts and Telegraphs Dividends to General Revenues and 
Apprepriation to Reserve Funds. • • . • 8,IO,32,()()()-

86 Mercantile Marine . 63,16,000' 

I, Light-houses md Light-ships 1,37,,56,000' 

liB Meteorology • 1,69,85.0<» 

19 Overseas Communications Service 

90 Aviation. 

91 Central Road Fund 

92 Communications (including National Hiahways) 

• 

93 MiIce1larieous Departments and ot)ter Expenditure under the 
Ministry of Transport and Communications. • • 

1,18.IO,oeIO' 

9.77.17,000-

6,86,S8,oco· 

--_. __ ... _-_ .. _--------_. __ ._-----_ ..... __ . __ ._---------- ----



Number 
of 

Demand 
Name of Demand 

Amount of 
DellWld 

-----------------------------------

n.-EXPENDITURE MET FROM CAPITAL AND DIS-
BURSEMENT OF LOANS AND ADVANCES 

130 CaK~~n~~tlay .on In~an ~osts ~nd T~legra~hS (~ot m~ ~ 

131 Capital Outlay on Civil Aviation 

132 Capital Outlay on Ports. • 

Rs. 

21,60,31,000-

4,21,30,000-

2,66,03,000-

133 Capital Outlay on Roads 18,33,33,000-

134 Other Capital Outlay of the Ministry of Transport and Com-
munications 9,74,85,000' 

(2) Discussion on Demands for Grants Nos. 45 to 59 and 122 for which. 
the Ministry of Home Affairs is responsible commenced. 

Sixty-five cut motions-of which nineteen were on Demand No. 45, one 
on Demand No. 46, three each on Demands Nos. 47, 48, 51, 54 and 57, eight 
each on Demands Nos. 49 and 59, four on Demand No. 50 and five each 
~n Demands Nos. 55 and 56-Were moved. 

The discussion was not concluded. 

(Lok Sabha adjourned till 11 A.M. on Friday, the 25th March, 1960.}1 
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WI[ SABRA 

BULLETIN-PART I 

[Brief Record of Proceedings] 

Friday, March 25, 1960/Chaitra 6, 1882 (Saka) 

No. 379 
1. SUuTed Qu~ 

Twenty-four Starred Questions (Nos. 1096-1119) were put down on the 
order paper all of which were called. 

Sixteen Starred Questions (Nos. 1096-1098, 1100, 1101, 1103-..110'1 and 
1114-1119) were orally a~wered and supplementary qUestipDS w~e asked 
on sixteen of them.. Replies to Starred Questions Nos. 1099, 1102, 1108-
1113 of which the questioners were absent were laid on the Table. 

2. UDStarred. Qnest.iODS 

Thirty-five Unstarred Questions (Nos. 1451-1485) were put down on the 
order paper. Original notices of Unstarred Questions Nos. 1465, 1470, 14'12 
and 1477 were received in Hindi. Replies to Unstarred QuestionS were laid 
on the Table. 
3. Papers Laid on the Table 

The following papers were laid on the Table:-
(I) A copy of each of the following statements showing. the action 

taken by the Government on various. assurances, promises and 
undertakings given by the Ministers during the variO\lS session. 
of Second Lok Sabha:- ' 

(i) Statement No. I. Tenth Session, 1960. 
(ii) Supplementary Statement No. Ninth session, 1959. 

lli. 
(ill) Supplementary Statement No. Eighth Session, 1959. 

VI. 
(iv) Supplementary Statement No. Seventh Session, 1959 •. 

XIIL 
(v) Supplementary Statement No. Sixth Session. 19~8. 

XVI. 
(vi) Supplementary Statement No. Fifth Session, 1958. 

XIX. 
(vii) Supplementary Statement No. 

XXVIL . 
Fourth Session, 1958. 

(viii) Supplementary Statement No. Second Ses8i0Ji, 1957." 
XXXIIL 

.. '[p.T.O. 



(2) A copy of each of the following papers:-
(1) Notifteation No. G.S.R. 331 dated the 19th March, 1960 making 

certain further amendment to the Rubber Rules, 1955, under 
sub-section (3) of Section 25 of the Rubber Act, 1947. 

(ll) Annual Report on the Working and Administration of the Com-
panies Act, 1956, for the year ended 31st March, 1959, under 
Section 638 of the said Act. 

(3) A copy of each of the Annual Reports for the year 1958-lS9 along 
with the Audited Accounts of the following Development Coun-
cils, under sub-section (4) of -Section 7 of the Industries (Deve-
lopmeftt and Reaw~tion) Act, 1951:-

(i) Development Council. for Internal Combustion Engines and 
Power-Driven Pumps. 

(ii) Development Council for Acids and Fertilisers. 
(iii) Development Council for Bicycles, Sewing machines and InstrU- /'. 

~ta. 

(iv) Development Council for Sugar. 
(v) Development Council for Heavy Electrical Industries. 
(vi) Development Council for Light Electrical Industries. 

(vii) Development Council for Drugs. Dyes and Intermediates. 
(viii) Development Council for Alltalies and Allied Industries. 
(bt) Development Council for Woollen Textiles. 
(x) Development Council for Art Silk Textiles. 
(xi) Development Council for Non-ferrous metals. 
(xii) Development Council for Machine tools. 
(xiii) Development Council for Oil-based and Plastics. 
(xiv) Development Council for Food Processing Industries. 
(xv) Development Council for Alcohol and Fermentation. 

(.) A copy of each of the follOWing papers:-
(i) Convention and Recommendations adopted by the International 

Labour Conference at its 42nd Session held at Geneva in June, 
-1958. . . 

(ii) Statement showing the action taken Or proposed to be taken ()I __ ~ 
by th,e Government of India on the above Conventions and Re- -
commendations. 

4. 8tataDeDt Be: GooverImIeDt Bastae.i 

The :w.wster of Parliamentary Mairs made a statement regarding the 
Government bUsiness for the week commencing the 28th March, 1960. 

5. The ~(GaMnl) It60-61-DemaDcJs lor OrudB 

Dlse,uaion on Demands for Grants Nos. 45 to 59 and -122 for which the 
KiDistry of Rome Affairs is responsibie concluded. 

On.~~~~o~ 1051'00 Demand_No. 45 moved by Shri S. M. Banerjee 
the House divided, Ayes 25; Noes 100. The cut motion was accordlql,. 
~ ... tived. . ----

;"'~ 'v .......... 

: _lHtS 



All other cut motions moved on the Mth March, 1960 were negatived. 

The following Demands were voted in full:-

Num\ler 
of 

Demand 

MiDJary 01 Heme Mairs 

I.-EXPENDITURE MET FROM REVENUE 

.. -
Amount of 
Demllid 

RI. 

45 Ministry of Home Affain 3,06,16,000 

46 Cabinet 34,66,000 

47 Zonal Council. 2,51,000 

48 Administration of Justice 2,25,000 

49 Police 6;60,96,000 

50 Census 1,39,63,000 

51 Statistics 1,74,07,000 

52 Privy Purses and Allowance. of Indian Rulen 4029,000 

53 Delhi 11,51,48,000 

54 Himachal Pradesh 6,36,02,000 

55 Andaman and Nicobar Islands 2,72,07,000 

S6 Manipur 3,00,17,000 

57 Tripura 3,t}0,77,000 

58 Laccadive, Minicoyand Amindivi Islands 21,62,000 

59 Miscdlaneous Departments and Bxpendi.ture under the Mini .. 
tty of Home A1fairi 9.67,89,000 

II.-EXPENOI'nJRE MET FROM CAPITAL AND DIS-
BURSEMENT OF LOANS AND ADVANCES. 

122 Capital Outlay of the Ministry of Home A1faira • 81,18,000 

6. Motion Be: SIstieth Beport 01 Committee oa Private Members' Billa and 
BeaoIutlCIIUJ 

Sardar HukamSingh ·moved the following motion:-

"That this ~ouse agrees with the Sixtieth Report 01 the Committee 
:': I»rivate Mem.ber$~ Bin. and Resolutions presented to the 

ouse on the 23rd March, 1960." 
.. The II1otiOn' was adopted. 

[P.T.O. 



7. Private Member's ResolatioD-Wltbdrawn 

Discussion on the following Resolution by Shri Subiman Ghose and the 
amendment thereto, moved on the 11th March, 1960, continued:-

''This House is of opinion that the Andaman and Nicobar Islands be 
named as 'Swadesh Dwip' and 'Swaraj Dwip' respectively." 

The following members took part in the debate:;..... 
(1) Shri Tridib Kumar Chaudhuri 
(2) Shri Kalika Singh 
(3) Shri Lachman Singh 
(4) Shri B. N. Datar 

Shri Subiman Ghose replied to the debate. 

The amendment was withdrawn by leave of the House. 

The Resolution was also withdrawn by leave of the House. 

8. PJ:lvate Member's Resolution-Under CoDSideratlon 

Shri M. L. Dwivedi moved the following Resolution:-

"This House is of opinion that while preparing the Draft of the Third 
Five Year Plan special attention be paid to ensure that the 
pace of development is greater in backward areas than in other 
areas and that this arrangement should continue till all the 
backward areas are uniformly developed upto a certain basic 
standard." 

Four amendments were moved by-
(1) Shri Bibhuti Mishra 
(2) Shri Ram Krishan Gupta 
(3) Shri S. M. Banerjee 
(4) Sbri T. C. N. Menon 

Three amendments were ruled out of order. 

The following members took part in the debate:-
(1) Shri T. C. N. Menon 
(2) Shri Mool Chand Jain 
(3) Shri Sinhasan Singh 
(4) Shri M. R. Krishna 
(5) Shri Braj Raj Singh 
(6) Shri· Harish Chandra Mathur 
(7) Shri Radha Charan Sharma (Speech unfinished). 

The discussion was not concluded. 

(Lok &abba adjourned till 11 A.M. on Monday, the 28th March. 1960.) 
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LOll. SABIIA 

: <EWLLE'l'IN-PART I 

[Bri~ Rec~l'd ·of ProceediDp] 

Monday, March 28. 1960/Chaitr4 8, 11182 (Saka) 

No .• 
1. Starred QuesUaDs 

Twenty-seven Starred Question. (N08. 1120-1146) were put down on 
the order paper all of which were called. Original notices of Starred 
Q·uestiorls· N1IB. 1121 1Iild1138 ~ tecefved in Hincli. 

Sixteen Starred Questioas (Nos. 1120-11-23, 1128, 1128, llas. 1134, 1137-
1140, 1142, 1143, 1145 and 1146 were orally uaswerecl aad sapplementary 
questions were llSked on all of tb.eJn.. Replies to the remainlni questions 
(including ·Starred.Questiou Nos. 1124, 1125, 112'l, 1128. Uao. 1131, 1133. 
1135, 1138, 1141 and 1144 of which the questioners wee ... ) were laid 
on the Table. 

2. UDStarred. Questioas 

Fifty-six Unstarred. Questions (Nos. 1486-1541) were put down on the 
order paper. Original notices of Unstarred QuestionS Nos. 1&03, 1504, 191-
1509, 1511, 1520, 1523, 1524, 1531, 1533.. 1534 and 1537-1540 were ft!C8ived 
in Hindi.' Replies to Unstarred. Questions were laid o!" the Table. 

3. Papers La1d on the Table 

The following papers were laid on the Table:-
(1) A copy 01. the Budget Estimates of the Damodar Valley Corpora-

tion for the year 1960-81, under sub-section (3) of Section 44 
of the Damodar Valley Corporation Act, 1948. 

(2) A copy of Notifteation No. F. 32(50)58-M&PH, published in Delhi 
Gazette dated the 21st January, 1960, under sub-aec:tion (3) of 
Section. 24 of the Prevention of Food Adulteration Act, 1954, 
making certain amendments to the Delhi Prevention of Food 
Adulteration Rules, 1956. 

(3) A copy of Notlflcation No. S.O. 432 dated the 20th February, 1960 
issued under aub-section (2) of Section 8 of the Madras Port 
Trust Ad, 1905. 

(4) A copy of each of the following Reports;-
(i) Report of the working group on evaluation of Propesa of HaDdi. 

craft Industries during the Seeond .Five Year Plan. 
(ll) Evaluation Report at the working P'OUP on Sericulture Indua-

try. 
[P.ro. 



4. Report of ....... (lommlttee 

Shri H. C. Dasappa presented the Seventy-ninth Report of the Estimates 
Committee on the Ministry of Commerce and Industry-Small Scale Indus-
tries-Part II (The National Small Industries Corporation Limited, New 
Delhi). 

5. Report of PabUc A.eeoaD.ts Commlttee 
Shri Upendranath Barman presented the Twenty-fifth Report of the Pub-

lic Accounts Committee on the Appropriation Accounts (Civil), 1956-57 and 
1957-58 and Audit Reports, 1958 and 195&-Volumes I & n. 
6. Report of loiDt Committee 

Shri C. R. Pattabhi Raman presented :the Report of the Joint Committee 
on the Legal Practitioners Bill, 1959. 

\ Dr. Panjabrao S. Deshmukh moved the following motion:-

''That in pursuance of Resolution No. F. 16-72/47-Policy, dated the 
8th Novembet, 1948, of the Ministry of Agriculture (now Food 
and Agriculture), as amended to date,· the· members of Lok 
Sabha, do proceed to elect, in such Mannei' as the Speaker may 
direct, four members from amOJlg themselves to serve as mem-
bers of the National Food ·and Agrleulture Organisation Liaison 
Committee, for a period of three years commencing from the 
1st June, 1960, subject to the other provisions of the said Reso-
lution." 

The motion was adopted. 

8. Govenament BI1Js......mtro 
11) The Bombay Reorganisation. Bill, 1960. 
(2) The Religious Trusts Bill, 1960. 

9. Government Resolution-Adopted 
Shri Jawaiharlal Nehru moved the following Resolution:-

"That this House deplores and records its deep sorrow at the tragic 
incidents .which occurred at Sharpeville and in Langa township 
near Capetown in South Africa on March 21, 1960, resulting in 
the death of a large llu~e·r of 'Africans from police firing. It 
sends its deep sympathy to the Africans who have suffered 
from this tiring and fTom the policy of racial discrimination and 
the suppression of the African people in their own home-
land." 

Two substitute motions were moved by Sarvashri Braj Raj Singh and 
R. K. Khadilkar. 

One amendment was moved by Shri Hem Barua, 

The following members took part in the debate:-
(1) Shri Shripad Amrit Dange 
(2) Shri J.B Kripalani 
(3) Shri Frank Anthony 



(4) H.H. Maharaja Pratap Keshari Deo 
(5) Soo Braj Raj Singh 
(6) Shri R. K. Khadilkar 
(7) Shri N. Siva Raj 
(8) Shri J. M. Mohamed Imam 
(9) Raja Mahendra Pratap 

(10) Shri Hem Barua 
(11) Shri Diwan Chand Sharma 

The substitute motions and the amendment were withdTawn by leave 
of t:he House. 

The Resolution was adopted. 

Members also stood in silence for a minute to express their sorrow at·· 
the incidents. 

10. The. Budget (GeJaeral) 19f1O-1l-D ...... nda for Gran. 

Discussion on Demand~ for Grants Nos. 73 to 79 and 128 for which the 
Ministry of Scientific Research and Cultural Affairs is responsible com-
menced. . 

Fifty-eight cut motions-of which one each was on Demands Nos. 73, 75 
and 76, seven on Demand No. 74. four on Demand No. 77, forty-one on 
Demand No. 78 and three on Demand No. 79-were moved and negatived. 

The following Demands were voted in full:-

Number 
of 

Demand 

Ministry of Scientific Research aruI CulturaJ. d&in 

Name of Demand 

I.-EXPENDITURE MET PROM REVENUE 
RI. 

73 Ministry of Scientific: Research and CultunI Aft"ain • 30,94,000 

74 Arcbacology l,I1,88,ooo 

75 Survey of India 1,82,57,000 

76 Botanical Survey 15,83,000 

77 Zoological Survey Il,54,ooo 

78 ScientificReeean:h and CultunlAffain 15,63,87,000 

79 Miscellaneous Departments and Expenditure under the Minis-
try of Scientific: Research and Cultural Affairs. . 37>48,000 

II.-EXPENDITURE MET PROM CAPITAL AND DIS-
BURSEMENT OF LOANS AND ADVANCES 

128 Capital Outlay of the Ministty of Sc:ientific: Reaearc:h and Cul-
tural Affairs 2,75,61,ociO 

--------------~---.--........ __ ._--- ---_._ ... -
(Lok Sabha adjourned till 11 A.M. on Wednesday. the 30.h March 1960) 

M. N. !CAUL. 

1m 
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Secretary. 

r 



LOK SABRA 

BULLETIN-PART I 

[Brief Record of Proceedings] 

Wednesday, Ma'rch 30, 1960/Chaitra 10, 1882 (Saka) 

No. 381 

1. Sture4 QlIestiOJll 

Thirty-seven Starred Questions (Nos. 1147-1183) were put down on the 
order paper out of which eighteen were caned. Original notices of Starred 
Questions. Nos. 1148 and 1157 were received in Hindi. Fifteen Starred Ques-
tions (Nos. 1147--1149, 1151-1155, 1157-1160 and 1162-1164) were orally 
anpered and supplementary questions were asked on all of them. Replies 
to the remaining questions (including Starred Questions Nos. 1150, 1156 and 
1161 of which the questioners were absent) were laid on the Table. 

2. UDStarred Quest10as 

Sixty-two Unstarred Questions (Nos. 1542-1584 and 1586-1604) were 
put down on the order paper. Unstarred Question No. 1585 was transferred 
to the list of questions for the 4th April, 1960. Original notices of Un-
starred Questions Nos. 1554, 1559, 1567, 1569, 1586, 1587 and 1590 wert' 
received in Hindi. Replies to Unstarred Questions were laid on the Table. 

3. Paper laid OD the Table 

A copy of Notification No. G.S.R. 321 dated the 19th March, 1960, making 
certain amendment to the All India Services (Discipline and Appeal) Rules, 
1955, was laid on the Table under sub-section (2) of Section 3 of the All 
India Services Act, 1951. 

4. Report of Committee OD Private Members' BUIs aDd BesoilltioDS 

Sardar Hukam Singh presented the Sixty-first Report of the Committee 
on Private Members' Bills and Resolutions. 

5. Report of Estimates CommIttee 

Shri H. C. Dasappa presented the Eighty-first Report of the Estimates 
Committee on the Ministry of Scientific Research and Cultural Affairs-
Part IlIon National Atlas Organisation, Survey of India, Botanical Survey 
of India, Zoological Survey of India .and Central Board of Geophysics . 

.. ~ 'i • 

rp.T.O. 



6. Statement by MlnJster 01 FiDaDce 

The Minister of Finance .made a statement on the outcome of the Indo-
Pakistan financial discussions held at' Rawalpindi in March, 1960. 

'1. 'I'Iae Badpt (GeDen1) 1 ..... 81-D ... • ..... for GraDta 
Discussion on Demands for Grants Nos. 1 to 5 and 106 for which the 

Ministry of Commerce and Industry is responsible commenced. 

Thirty-live cut motions-of which twenty.,tlu'ee were on Demand No. I, 
four on Demand No.2, two on D~d No. 5 ~ ~ on Demand No. 108-
were IDOved. 

The dilcusaion wu not concluded 

8. HalI-an-bour discusslcm on matters arising out of Answer to Question 
Shri E. V. K. Sampath raised a halt-an-hour discussion on points arisinJ 

out of the answer given on the 29tA F~~JlUIU'Y, 1960 to Starred Question 
No. 484 relarding Indian Institute of Public Administration. 

Sbrimati Tarkeshwari Sinha replied to the debate. 

(J,.Qk. ~~bl!.~ ~joijPl~cl. t,m 1.1. A,~ QQ. 'l;I»u;a.d4.Y, tn~: 3J..st M.aJ;I;p. 1960) .. 

1m 
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L6K SABHA 

BULLETIN-PART I 

[Brief Record of Proceedings] 

Thursday, March 31, 1960/Chaitra 11, 1882 (Sa1ca) 

No. 382 

1.·~ Questions 

Thirty-two Sta.n-ed Questions (Nos. 1184-1215) wert iJut ,down on the 
order paper out of which fifteen were called. 

Thirteen Starred. Questions (Nos. 1184-1186, 1188-'-1191, 1193-1197 and , 
1204) were orally answered and supplementary questions were asked. on all 
of them. Replies to the remaining questions (including Sta.n-ed QUestions 
Nos. 1187 and 1192 of which the questioners were absent) were laid on the 
Table. 

2. UDStarred Qaestions 

Forty-six Unstarred Questions (Nos. 1605-1649 and 1651) were put 
down on the order paper; UnstaiTed Question No. 1650 was transferred 
to the list of questions for the 11th April, 1960. Original notices of Unstar-
red. Questions Nos. 1624, 1626, 1644 and 1646 were receIved in Hindi. Replies 
to Unstarred Questions were laid on the Table. 

3. Papers La¥ on the Table 

The following papers were laid on the Table:-

(1) A copy of a statement showing the result of the economy mea-
sures taken during the quarter ended 30th September, 1959' 
(and the supplementary information for the quarter ended 
30th June, 1959) . 

(2) A copy of each of the following papers:-

(i) Report of the Ashoka Hotels Limited for the period l&t Octo-
ber, 1958 to 31st March, 1959 along with the Audited Accounts 
and comments of the CAmptroller and Auditor General ther~ 
on, under sub-section ( 1) of Section 639 of the Companies 
Act, 1956. 

(ii) Review by the Government of the working of .. ' the Ashoka 
Hotels Limited. 

[P.TO. 



(3) A copy of the Companies (Issue of Share Certificates) Rules, 
1960 published in Notification No. G.S.R. 333 dated the 19th 
March, 1960, under sub-section (3) of Section 642 of the Com-
panies Act, 1956. 

(4) A copy of each of the following papers:-

0) Annual Report of the National Industrial Developmertt Corpo-
ration Private Limited for the period ended 31st December, 
1958 along with the Audited Aecounts and comments of the 
Comptroller and Auditor General thereon, under sub-section 
(1) -of Section 639 of the Companies Act, 1956. 

(ii) Review by the Government of the working and affairs of the 
above Corporation. 

4. President's Assent to Bills 

(i) Secretary laid on the Table the following Bills passed by the Houses 
of Parliament during the current Session and assented to by the President 
since the last report made to the House on the 14th March, 1960:-

(1) The Motor Vehicles (Amendment) Bill, 1960. 

(2) The Appropriation (Railways) Bill, 1960. 

(3) The Appropriation (Railways) No. 2 Bill, 1960. 

(4) The Appropriation (Vote on Account) Bill, 1960. 

(ll) Secretary also laid on the Table copies, duly authe.'1ticated by the 
Secretary of Rajya Sabha, of the following Bills passed by the Houses of 
Parliament during the current Session and assented to by the President 
since the last report made to the House on the 14th March, 1960:-

(1) The Administration of Evacuee Property (Amendment) Bill, 1960. 

(2) The Displaced Persons (Compensation and Rehabilitation) Amend-
ment Bill, 1960. 

(3) The Geneva Conventions Bill, 1980. 

5. Report of Public Aeeounts Committee 

Shri Upendranath Barman presented the Twenty-sixth Report of the 
Public Accounts Committee on the working of the Iron and Steel Control-
ler's Organisation. 

6. Report of Estimates Committee 

Shri H. C. Dasappa presented the Seventy-fourth Report of the Esti-
mates Committee on the action taken by Government on tbe recommenda-
tions contained in the Thirty-second Report of the Estimates Committee 
(First Lok Sabba) on the Ministry of Railways.-Important Projects. 

'7. Report of Committee on Absenee of Members from the Sit1;i.Dp 01 the 
1I0~ " 

Shri Mulchand Dube presented the Nineteenth Report of the Committee 
on Absence of Members from the Sittings of the House. 

1275 



:8. CalliD&' attention to BlaUer of urgent pablie importanee 
Shri Bibhuti Mishra called the attention of the Minister of Steel, Mines 

. and Fuel to the setting up' of an Iron and Steel Plant at Bokaro, 

The Minister of Steel, Mines and Fuel laid on the Table a statement in 
regard thereto. ' 

'9. The Budget (General) 1960-61-Denaands for Grants 

Discussion on Demands for Grants Nos. 1 to 5 and 106 for which the 
. Ministry of Commerce and Industry is responsible concluded. 

All the cut motions moved on the 30th MarCh, 1960 were negatived. 

The following Demands were voted in fuTI:-

Miaietry of Commerce and Industry 
---_ .. _-------- ----------------
Number 

of 
Demand 

Name of Demand Amount of 
Demand 

'---.-.-'-'---~--

1.- EXPENDITURE MET FROM REVENUE 

1 Ministry of Commerce and Industry 

2 Industries 

3 Salt 

4 Commercial Intelligence and Statistics 

5 Miscellaneous Department 8 and Expenditure under the Minis-
try of Commerce and Industry 

H.-EXPENDITURE MET FROM CAPITAL AND 
DISBURSEMENT OF LOANS AND ADVANCES 

106 Capital Outlay of the Ministry of Commerce and Industry 

:10. Suspension of Rule 

Shri Govind Ballabh Pant moved the following motion:-

70,33,000 

23,94,83,000 

48,04,000 

77,03,000 

"That the first proviso to Rule 74 of the Rules of Procedure and Con· 
duct of Business in Lok Sabha in its application to the motioR 
for. reference of the Bombay Reorganisation Bill, 1960, to a 
Joint Committee of the Houses be suspended." 

The motion was adopted. 

11. Government Bill-Motion for reference to Joint CoDUDitteo-Under 
Consideration 

The Bombay ReorganiSation Bin, 1960. 

The motion for reference of the Bill to a Joint Committee was moved by 
:Shri Govind BaUabh Pant. 

[P.ro. 
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The following members took part in the debate:-

( 1) Shri Shripad Amrit Dange 
(2) Shri Narayan Ganesh Goray 
(3) Shri Indulal Kanaiyalal Yajnik 
(4) Dr. M. S. Aney (Speech unfinished). 

The discussion was not concluded. 

(Lok Sabha adjourned till 11 A.M. on Friday, the 1st April. 1900). 

12n 
GIPND-LS 1-2170 (D) LS-31-3-60-900. 
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LOB: SABBA 

BUILETIN-PART I 

[Brief Record of Proceedings] 

Friday. April 1, 1960/Chaitra 12, 1882 (Saka) 

No.31S 

1. StarrelQaestioas 

Twenty-seven Starred Questions (Nos. 1216-1229 and 1231 to 1242) 
were put down on the order paper out of which eighteen were called. 
Starred Question No. 1230 was postponed to the list of questions for the 
9th April, 1960. Original notices of Starred Questions Nos. 1228, 1229 and 
1231 were received in Hindi. 

Sixteen Starred Questions (Nos. 1216-1225, 1227, 1229 and 1231-1234 
were orally" answered and supplementary questions were asked on all of 
them. Replies to the remaining questions (including Starred Questions 
Nos. 1228 and 1228 of which the questioners were absent) were laid on the 
Table. 

2. UDlltarred Questions 

Thirty-four Unstarred Questions (Nos. 1652-1685) were put down on 
the order paper. Original notices of Unstarred Questions Nos. 1667, 1668. 
1669, 1678, 1681 and 1682 were received in Hindi. Replies to Unstarred 
Questions were laid on 'the Table. 

3. Papers Laid on the Table 

A copy of each of the following papers was laid on the Table:-
(i) Statement regarding accident which occurred on the 19th Decem-

ber, 1959 in the Nizamuddin trunk sewer resulting in the 
death of four persons. 

(ii) Report of the Committee appointed to investiJ8te the collapse 
of sewer excavation near Nizamuddin on 19th December, 1959. 

(iii) Resolution passed by the Water Supply and Sewage Disposal 
Committee of the Municipal Corporation of Delhi. 

4. Calling Attention to Matter of Urgent Public Importaaee" 

Shri Bhaurao Krishnarao Gaikwad called the attention of the Minister 
of Home Affairs to the reported obstructiOn to the Scheduled Caste people 
in drawing water from a public well in village Hasthsal, Delhi. 

The Minister of" State in the Ministry of Home Mairs made a .ta~­
meat in recard thereto. 

[P.T.O. 
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5. Statement by MiDister of Defeuee 

The Minister of Defence made a statement correcting the reply given on 
the 24th February, 1960 to a Supplementary by Shri Hem Baroa on 
Starred Question No. 348 regarding Purchase of Ammunition. 

~ Government BUI-Motion for reference to loint Committee-4dopted 

The Bombay Reorganisation Bill, 1960 

Discussion on the motion for reference of the Bill to a Joint Committee 
moved on the 31st March, 1960, continued. 

The following members took part in the debate:-

(1) Dr. M. S. AILey 
(2) Shri Balvantray Gopaljee Mehta 
(3) Shri R. K. Khadilkar 
(4) Shrimati Jayaben Vajubhai Shah 
(5) Shri Mahavir TYa&i 
(6) Shri N. Siva Raj 
(7) Shri Laxman Vedu VSilvi 
(8) Shri Bhausaheb Raosaheb Mahagaonkar 
(9) Swami Ramananda Tirtha 

(10) Shri Braj Raj Singh. 
(11) Shri C. R. Basappa 
(12) Shri KanhaiyalaJ. Khadiwala 
(13) Shri 'Ranbir Singh Chaudhuri 

Shri Govind Ballabh Pant replied to the debate. 

The motion was adopted as follows:-

"That the Bill to provide for the reorganisation of the State of Bom-
})ay and for matters connected therewith be referred to a 
Joint Committee of the Houses consisting of 45 members; 30 
from this House, namely, Shri Shripad Amrit Dange, Shri B. 
N. Datar, Shri Bhaurao Krishnarao Gaikwad, Shri Maneklal 
Maganlal Gandhi, Shri Narayan Ganesh Goray, Shri Arun 
Cbpndra GUM, Shri R. M. Hajarnavis, Shri H. C. Heda, Shri 
Ajit Prasad Jain, Shri Gulabrao Keshavrao Jedhe, Dr. Gopalrao 
Khedkar, Shri Bhawanji A. Khimji, Shri Balvantray Gopaljee 
Mehta, Shri Narendrabbai Nathwani, Shri Ghanshyamlal Ou, 
Shri Shamrao Vishnu Parulekar, Kumari Maniben Vallabhbhai 
Patel, Shri Nanubhai. Nichhabhai Patel, Shri Puruahottamdas R . 

. Patel, Shri Uttamrao L. Pam, Shri Shivram Rango Bane, Shri 
Ajit Singh Sarhadi, Shri M. Shankaraiya, Shri Vidya Charan 
Shukla, Shri Digvijaya Nairain Sineh, Shri M. S. Sugandhi; 
Shri N. R. M. Swamy. Swami Ramananda Tirtha, Shri Balkrishna 
Wasnik and ~ri Indulal Kanaiyalal Yajnik. 

and 15 memben from Rajya Sabba; 

that in order to constitute a sitting of the Joint Committee the quorum 
shall be one-third of th~ total number of membe~ of the Joint Committee; 
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that the Committee shall make a report to this House by the 14th 
April, 1960; " 

that in other respects the Rules of Procedure of this House rela~ to 
Parliamentary Committees will apply with such variations and modiAcations 
as the Speaker may make; and 

that this House recommends to Rajya Sahh..a that Rajya Sabha do join 
the said Joint Committee and communicate to this House the names of 
members to be appointed by Rajya Sabha to the_Joint Commi~." 

7. Motion Re: Sixty-first Report of Committee on Private Members' Billa 
and Resolutions" 

Sardar Amar Singh Saigal moved the following motion:-

"That this House agrees with the Sixty-first Report of ,the Committee 
on Private Members' Bills and Resolutions presented to the 
House on the 3(}th March, 1960. 

The motion was adopted. 

8. Private Member's Bill-introduced . 
The Contempt of Courts Bill, 1960 by Shri Bibhuti Bhushan Das Gupta. 

9. Private Member's BiIl-withdilawD 
• 

The Representation of the People (Amendment) Bill, 1959, (Amend-
mentof section 73) by Shri Hem Raj. 

Shri Hem Raj concluded his speech on the motion for consideration of 
the Bill moved by him on the 18th March, 1960. 

The following members took part in the debate:-

(1) Shri Raghubir Sahai 
(2) Pandit Thakur Das Bharga:va 
(3) Shri S. C. Gupta 
(4) Shri Ajit Singh Sarhadi 
(5) Shri Mool Chand Jain 
(6) Shri Diwan Chand Sharma 
(7) Shri Ranbir Singh Chaudhuri 
(8) Shri S. N. Ramaul 
(9) Shri R. M. Hajarnavis 

Shri Hem Raj replied to the debate. 

The Bill was withdrawn by leave of the House. 

10. Private Member's Bill-ullder cOD9ideratioti. 

The Catholic Church Premises and EccIlesiastic Order (RestrictiOn of Poli-
tical Activity) Bill, 1959, by Shri T. Nagi Reddy. • 

[P.T.O. 
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The motion for. consideration of the Bill was moved by Shri T. Naei 
!teddy. 

The following members took part in the debate. 

(1) Shri Mathew Maniyangadan 
(2) Shri T. C. N. Menon 

The discussion was not concluded. 

(Lok Sa·bha adjourned till 11 A.M. on Saturday, the 2nd April, 1960.) - . . 

1281 
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M.N.KAUL, 
Secretary . 
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LOK. BARB&. 

BULLETIN-PART I 

[Brief Record of Proceedings] 

Satv,7'dav. April 2, 1960lChaitra 13, 1882 (Saka) 

No. 3M 
1. 8ta.rnd. Questloua 

Twenty-four S~red Questions (Nos. 1243-1266) were put down on the 
order paper out of which nineteen were called. Original notices of Stauecl 
Questions Nos. 1248 and 1253 were received in Hindi. 

Twelve Starred Questions (Nos. 1244, 1246, 1247, 1249-1251, 12K-IUB. 
1258, 1260 and 1261) were orally answered and supplementary questions 
were asked on all of them. Replies to the remainine questions (includinl 
Starred Questions Nos. 1243, 1245, 1248, 1252, 1253, 1257 and 1259 of which 
the questioners were absent) were laid on the Table. 

2. UDStarrecl Questions 

Thirty Unstarred Questions (Nos. 1686-1710 and 1712-1716) were put 
down on the ord!er paper. Unstarred Question No. 1711 was transferred to 
the list of questions for the 8th April, 1960. Original notices of Unstarrecl 
Questions Nos. 1686, 1688, 1695 and 1712 were received in Hindi. Repliea to 
Unstarred Questions were laid on the Table. 

3. Papers laid OD the Table 

The following Papers were laid on the Table:-
(1) A copy of each of the following Notifications:-

(i) S.O. 736 dated the 26th March, 1960, under sub-sec:tion (3) of 
Section 8 of the Coal Mines (Conservation and Safety) Act, 1852. 

(ti) G.S.R. 353 dated the 26th March, 1960, making c:erta.i.n amendm8J)u 
to the Colliery Control Order, 1945, under sub-section (0) of 
section. 3 of the Essential Commodities Act" 11165. 

(2) A copy of Notification No. G.S.B. 329 dated the 19th March, 1960, under 
sub-section (4) of SectiOll 43B of the Sea Customs Act. 1878. 

4. CaIUDc Attention to Matter of Uqeat Public Jmportace 

Shri Atal Dibari Vajpayee called the attention of the Minister of Railwan 
to the reported looting of motor tyres from a goods train runni.n& between 
Etawah and Sarai Bhopat railway stations. 

The Deputy Minister of Railways made a statement in reprd theretA. 

".T.O. 



5. Statement .. : GoYenmaent BuiDess 

On behalf of the Minister of Parliamentary Mairs, the Deputy Minister 
of Home Mairs made a stllltement regarding the order of Discussion and 
Voting on Demands for Grants in respect of the Budget (General), 1960-61, 
for the week commencing the 4th April, 1960. 

8. The Budpt (General) 1960~~1:-DemancJs tor Grants 

Discussion on Demands fo~ Grants Nos. 6, 7 and 107 for which the 
Ministry of Community Development-And Co-operation is responsible com-
menced. 

Twenty-Bve cut motions-of which six were on Demand No.8, eighteen 
on Demand No. 7 and·OI!leuri~Detnliild· No. 107~were moved. . 

The discussion was not concluded. 

(Lok SabbB. adjourned till ll-A.M. -en Monday, the 4th April, 1980.) 

.... ' ..... 

. ' .~ .' .... ' 
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LOR SABRA 

BULLETIN-PART I 

[Brief Record of Proceedings] 

Monciatl, April 4, 1960/Chaitra 15, 1882 (Saka) 

No. 385 

1. Starred QUestJODS 

Thirty Starred Questions (Nos. 1267-1296) were put down on the order 
paper out of which twenty five were called. Original notices of Starred 
Questions Nos. 1271 and 1291 were received in Hindi. 

Seventeen Starred Questions (Nos. 1267-1271, 1274, 1276-1278, 1281-
1285 and 1289-1291) were orally answered and supplementary questions 
were asked on all ot them. Replies to the remaining questions (includin, 
Starred Questions Nos. 1272, 1273, 1275, 1279, 1280, 1288, 1287 and 1288 of 
which the questioners were absent) were laid on the Table. 

2. UDStarrecl QaestioDS 

Forty-three Unstarred Questions (Nos. 1717-1759) were put down on the 
order paper. Original notIces ot UnslBrred Questions Nos. 171,P, 1738 and 
1739 were received in Hindi. Replies to Unstarred Questions .Jere laid on 
the Table. 

3. Short Notice Qaestlon 

One Short Notice Question, regarding D,lmia Jain Concerns addressed to 
the Minister of Commerce and Industry was asked ... It was orally answered 
and supplementary questions were also asked and answered thereon. 

4. Paper laid. on the Table 

A copy of Notification No. G.S.R. 362 dated the 26th March, 1960, making 
certain further amendment 1.'0 the Employees' Provident Funds Scheme, 1852, 
was laid on the'Table under sub-section (2) ot Section 7 .f the Employee.' 
Provident Funds Act, 1952. 

5. Calling attention to matter of arrent pabHe qnporta:nce 
Shri Hem Barua called the attention of the Minister of Defence to the 

reported crash of a naval tTainee aircraft into the sea off the Cochin Port 
on the 22nd March, 1960. 

The Minister of Defence made a statement in regard thereto. 
[P.T.O. 
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6. Leave of -Absence 

The fonowing members were granted leave of absence from the sit'tinp 
of the House for the periods mentioned against each:-

(I) Shri B. Pocker 

(2) Sardar Baldev Singh 

ISt March to 4th April, 1960 (Tenth Session). 

8th February to 6th April, 1960 (Tenth Session. 

(3) S~i Raghubar Dayal Mish-
ra . 8th February to 15th March, 1960 (Tenth Session). 

(4) Dr. A. Krishnaswami 7th March to z3rd March, 1960 (Tenth Session). 

8thMarch to 31st March. 1960 (Tenth Session). (5) Shrimati Ila Palchoudhuri 

(6) Shri Vishnu Sharan Dub-
IZth Febrwuy to z8th February, 1960 (Tenth Session). 

loth December to 22nd December, 1959 (Ninth Session) 
and 8th February tl1 Isth March, 1960 (Tenth Session). 

!ish . 

(7) Shri Balasaheb Salunke 

(8) Shri Paw Murrnu . 

(9) Shri Asoka Mehta . 

(10) Shri S. C. Choudhury 

8th February to lOth March, 1960. (Tenth Session). 

zznd February to Z5th March, 1960 (Tenth Session). 

14th March to z9th ApI ii, 1960 (Tenth Session). 

(I I) Shrimati Sucheta Kripalani 23rd March to z9th April, 1960 (Tenth Session). 

(12.) Shri Nath Pai. z9th February to z9th March, 1960 (Tenth Session) • 
. ' . . 

(13) Shri Narasingha Malla Deb 16th March to 15th April, 1960 (Tenth Session). 

(14) Shri George Thorull. Kot-
tukapaIly • • • 8th February to z2nd March, 1960 (Tenth Session). 

(IS) Shri T; D. Muthukumara-
sami Nayudu. . . 21st and 22nd December, 1959 (Ninth Session) and 

8th February to 30th March, "I 960 (Tenth Session1. 

(16) Shri L. Elayaperumal - 17th March to 29th April, 1960 (Tenth Session). 

7. Motion re: AppoiDtment of Members of RaJya Sabha to the 101M Com-
mittee on the Companies (Amendment) BW, 1959. 

Shri Shivram Rango Rane moved the following motien:-

"That this House recommends to Rajya Sabha that Rajya Sabha do 
appoint six Members of Rajya Sabha to the Joint Committee on 
the Companies (Amendment) Bill, 1959 in the vacancies caused 
by the retirement of Dr. R. P. Dube, Shri Akbar Ali Khan, Shri 
P. T. Leuva, Shri R. S. Doogar, Shri J. V. K. Vallabharao and 
Shri V. 'K. Dhage from Rajya Sabha and communicate to this 
House the names of the Members so appointed by Rajya- Sabha 
to the Joint Committee." 

The motion was adopted . 
• [P.TO. 
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8. Motion re: ElectiOD of Members of Rajra Saltba to the lolnt Committee 011 
Oftlees of Profit -

Shri C. R. Pattabhi Raman moved the following motion:_ 

"Thafl this House recommends to Rajya Sabha that Rajya Sabha do 
elect two Members of Rajya Sabha according to the principle 
of proportiona'! representation by means of the single transfer-
able vote, to the Joint Commitllee on Offices of Profit in the 
vacancies caused by the retirement of Shri Amolakh Chand and 
Shri Rajendra Pratap Sinha from Rajya Sabha and communi-
cate to this House the names of the Members so appointed br 
Rajya Sabha to the Joint Committee." 

The motion was adopted. 

9. The Budget (General) 1960-61-Demands for Grants 

• (1) Discussion on Demands for Grants Nos. 6, 7 and 107 for which the 
Ministry ot Community Development and Co-operation is responsible con-
cluded. . 

All the cut motions moved on tile 2nd April, 1960 were negatived. 

The follOWinl Demands were voted in fuU:-

MiDDtn of Commllllity Dcvelopmcat IUld Co-operatioa. 

Number 
of 

Demand 

Name of Demand 

, I.-EXPENDITURE MET FROM REVENUE 

6 Ministry of Community Development and Co-operation 

7 Community Development Proiects, National Extension 
Service 2nd C ,-operation 

n.-EXPENDITURE MET FROM CAPITAL AND DIS-
BURSEMENT OF LOANS AND ADVANCES. 

107 Capital Outlay of the Ministry of Community Development and 

Amount of 
Demand 

RI. 

Co-operation 4,7.2,08,000 

(2) Discussion on Demands for Grants Nos. 42 flo 44 and 121 for which 
the Ministry of Health is responsible commenced. 

The discussion was not concluded. 
(Lok Sabha adjourned till 11 A.M. on Wednesday, the 6th April, 1960.) 
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LOK SABIIA. 

BULLETIN-PART I 

[Brief Record of Proceedinp] 

Wednesday. April 6. 1960/ChaitTa 17, 1882 (Sa1c4) 

No. U8 
1. Starred Questtoaa 

Twenty-seven Starred. Questions (Nos. 1297-1323) were put down on 
the order paper out ,of which twenty-five were called. Original notices of 
Starred Questions Nos. 1299, 1300, 1310, 1315 and 1322 were received in 
Hindi. 

Eighteen Starred Questions (Nos. 1298, 1299, 1301-1306, 1308-1311, 
1315. 1317-1321) were orally answered and supplementary questions were 
asked on all of them. Replies to the remaining questions (including Star-
red Questions Nos. 1297. 1300, 1307, 1312, 1313. 1314 and 1316 of which 
. the questioners were absent) were laid on the Table. 

2. Vastarred Q1le:It1ctM 
Seventy-two Unstarred Questions (Nos. 1'160-1831) were put down on 

the order paper .. Original notices of Unstarred Questions Nos. 1784, 1785 • 
. 1796, 1806 and 1814 were received in Hindi. Replies to UDStarred Ques-
tions were laid on the Table. 

3: Papen LaId oa the Table 

The following papers were laid on tJ:le .. Ta~le:,7'" 

(1) A coPy of each of the following papers:-
.. -..... , ., (i) Appropriatio~ Accounts (Posta and Telegraphs), 1958-59 .• n,d 

. Audit Report, 1960 thereon, under Article 151(1) of the 
Constitution. 

(ii) Finance Accounts of the' Central Government, 1948-49 to 195"-
.. ' 55 ,(Parts I, n. and ill) and Audit Report, 1958 thereon, under 

Article 151(1) of the Constitution. 

(2) A copy of the Merchant Shipping (Forms of Licences) Rules, 
1960 published in Notification No. G.S.R.2BO dated the 5th 
March, 1960, under sub-section (3) of Section 458 of the Mer-
chant Shipping Act, 1958. 

(p.T.O. 
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(3) A copy of each of the following papers:-
(i) Annual Report of the National Projects Construction Corpora-

tion Limited for the year 1958-59 along with the Audited 
Accounts and the comments of the Comptroller and Auditor 
Genera'! thereon, under sUb-section (1) of Section 639 of the 
Companies Act, 1956. 

(ii) Review by the Government of the working of the above Cor~ 
poration. 

(4) A copy of each of the following Notifications, under sub-section 
(6) oi Section 3 of the Essential Commodi.ties Act, 1955:-

(i) G.S.R. 339 dated the 21st March, 1960. 

(ii) G.S.R. 363 dated the "24th M"arch, 1960 containing the Southern 
Rice Zone (Restrictions on Rail Bookings) Order; 1960. 

(5) A copy of Notification No. G.S.R. 94 dated the 23rd January, 
1960 making certain amendment to the Agricultural Produce 
(Development and Warehousing) Corporations Rules, 1956, 
under sUb-section (3) of Section 52 of the Agricultural Pro-
duce (Development and Warehousing) . Corporations Act, 1968. 

'(6) A copy of each of the following papers under sub-section (2) of 
Section 16 of the Tariff Commission Act, 1951:-

(a> Report (1959) ot the Tari1f Commission on the Cost Structure 
of Sugar and fair price payable to the Sugar IndUStry. 

(b) Government Resolution No. 49-1159~SV-387 dated the 4th 
April, 1960. 

(c) A Statement explaining reasons why the documents at (a) and 
(b) above could not be laid on the Tab'le during tM period 
prescribed under the said sub-aection. 

4. Report of Committee on Private Members' BIlls ami Besolatloas 

Sardar Hukam Singh presented the Sixty-second Report of the Commit-
tee on Private Members' Bills and Resolutions. 

5. RePort of Estimates Committee 

Shri H. C. Dasappa presented the Eightieth Report of the Est1mates 
ComDrittee on Public Undertakings-Forms and Organisation. 

6. CaIIJ:q Atteutlon to Matter of U1'l'8Dt Public ImportaDce 

Shrl Atal Bihari Vajpayee called the attention of the Minister of Irriga-
tion and Power to the supply of water to Pakistan after the expiry of the 
interim agreement on canal waters between the two countries. 

The Minister of Irrigation and Power made a statement in regard thereto. 

7. Statement by PrIme MIDJster 

The Prime Minister made a statement regarding an article appearing in 
the Amrita Bazar Patrika of Caleutta dated the 28th March, 1960. 1_ 

c 



8. intimation Be: Convlct:lon of Member 

The Speaker informed Lok Sabha that he had received a telegram dated 
the 5th April, 1960, from the District Superintendent of Police, Belgaum, 
intimating that Shri Nath Pai was convicted on the 4th April, 1960, by the 
Judicial Magistrate, First Class, Khanapur, to undergo three months' simple 
imprisonment, under sections 341, 353 and 506, Indian Penal Code. 

9. The Budget (General) 1960-61-DemaDds for Grant. 

Discussion on Demands 'for Grants Nos. 42 to 44 and 121 for which the 
Ministry of Health is responsible concluded. 

Sixty··two cut motions-of whieh sixteen were on Demand No. 42, 
forty-five on Demand No. 43 and one on Demand No. 44-were moved and 

. negatived. 

The following Demands were voted in fulI:-

MblRtry of Health 

Number 
of 

Demand 
Name of Demand 

I.-EXPENDITURE MET FROM REVENUE 

Amount of 
Demand 

Rs. 

42 Ministry of Health 16,51.000 

43 Medical and Public Health 25.70.55.000 

44 Miscellaneous Depanments and Expenditure under the Minis-
try of Health 86,01,000 

n.-ExpENDITURE MET FROM CAPITAL AND DIS-
BURSEMENT OF LOANS AND ADVANCES 

I2I Capital Outlay of the Ministry of Health 

10. Half-AD-Boar DIscussloD em MaUeni IU1isIDg out of Answers te .... 
tie .. 

ShP N. R. M. Swamy raised a ha1f-an-hour discusslon on polnits ariIi.ng 
out of the answers given to Unstarred Question No. 1929 on the 22nd 
December, 1959 and Starred Question No. 1270-A on the 9th September, 
1959 regarding Welfare Extension Projects. 

Dr. K. L. Shrimali replied to the debate. 

(Lok Sabba adjourned till 11 A.M. on Thursday, the 7th April, 1960.) 
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LOB: SABBA 

BULLETIN-PART I 

(Brief record of Proceedings) 

Thursday. April 7, 1960/Chaitra 18, 1882 (Saka) 

No. 387 

1. S~ Qu~ 
Twenty-three Stirred Questions (Nos. 1324-1345 lind 1091) were put down 

on the order paper out of which thirteen were called. Original notices of 
Starred Questions Nos. 1329, 1330 and 1334 were received in Hindi. 

Twelve Starred Questions (Nos. 1324-1334 and 1091) were orally answer-
ed and supplementary questions were asked on aU of them. Replies to the 
remaining questions (including Starred Question No. 1335 of which the 
questioner was absent) were laid on the Table. 

2. UDStarrecl QUestJoas 

Thirty-three Unstarred Questions (Nos. 1832-1864) were put down on 
the order paper. Original notice of Unstarred Question No. 1845 was 
received in Hindi. Replies to Unstarred Questions were laid on the'Tltble. 

3. Papers laid on the Table 

The following papers were laid on the Table:-
(1) A copy of Notification No. G.S.R. 322, dated the 19th March, 

1960, under sub-section (2) of Section 3 of the All India Services 
Act, 1951, making certain amendments to the AU India Services 
(Medical Attendance) Rules, 1954. 

- (2) A copy of Notification No. S.O. 650, dated the 14th March, 11160, 
under Section 43 of the Copyright Act, 1957, making ceJ:tain 
amendment to the International Copyright Order, 1958. 

4. Report of Estimates Committee 

Shri H. C. Dasappa presented the Eighty-third Report of the Estimates 
Committee on the Ministry _ of Scientiftc Research and Cultural Mairs 
Part IV-National Laboratories and Miscellaneous. 

5. The Budget (General) 1960-61-DeIIt'aDds for GraD. 
Discussion on Demands for Grants Nos. 60 to 82 and 129 tor which the 

Ministry of Steel, Mines and Fuel is responsi.b1e commenced. 

[p.T.O 
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Forty-three cut motions-of which six were on Demand No. 80, three on 
Demand No. 82 and thirty-four on Demand No. 129-were moved. 

The discussion was not concluded. 

6. Balf-AD-Rour D~on on Matters A.rtsiDg out of ADBWer to Question 

Shri Braj Raj Singh raised a half-an-hour discuS6ion on ,points arising out 
of the answer given on the 7th March, 1960 to Starred Question No. 650 
regarding rise in price of sugar. 

Shri A. M. Thomas replied to the debate. 

(Lok Sabha adjoUflled till U A.M. on Friday, the 8th April, 1960). 

... 

1291 
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LOK 8AIUIA 

BULLETIN-PART I 

[Brief Record of Proceedings] 

Frid4I1, April 8, 1960/Chaitr4 19, .1882 (SIIbI) 

No. 388 

1. starncl QuestiollS 

'. 

Thirty Starred Qu.estions (Nos. 1346-13'15) wez:e ,put down on the order 
paper aU of which were called. Original notices of Starred Questions 
Nos. 1348, 1358 and 1359 were received in Hindi. 

Twenty-one Starred Questions (Nos. 1346, 1347, 1350, 1352, 1353, 135S-
1358, 1362-1365 and 1367-1375) were orally answered and suppl8lDentary 
questions were asked on all of them. Replies to the remaining questiona 
(including Starred Questions Nos. 1348, 1349', 1351, 1354, 1355, 1359, 1380, 
1361 and 1366 of which the questioners were absent) were laid on the Table. 

2. UDI&arred QuMtioos 

Forty-eight Unstarred Questions Nos. 1865-1912 WeTe put down on the 
order paper. Original notices of Un starred Questions Nos. 1888, 1880-1882 
and 1903 were received in Hindi. Replies to Unstarred Questions were 
laid on the Table. . 

One Short Notice Question, regarding Prize Bonds, addressed to the 
Minister of Finance was asked. It was orally answered and supplementary 
questions were also asked and answered thereon. 

t. Papers IAI4 OIl tile Table 

The follOWing papers 1P'ere laid on the Table:-

(1) A copy of Audit Report, Defence Services, 1980 (including Report 
on the Appropriation Accounts of the Defence Services and the 
Commercial Appendix thereto for the year 1958-58) under 
Article 151 (1) of the Constituticm. 

(2) COpy of a statement showing conclusions and recommendations 
of the Fourteenth meeting of the National Development Council 
held during Mareh, 1980. . 

{P.'J'.O. 
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(3) A copy of each of the followingpapers:-

0) Annual Report of the Export Risks Insurance Corporation 
Limited for the period from the 1st October, 1958 to the 31st 
December, 1959 along with the Audited Accounts and com-
ments of the Comptroller and Auditor General thereon, under 
sub-section (1) of Section 839 of the Companies Act, 1956. 

Oi) Review by the Government of the working of the above Cor-
poration. 

(4) A copy of Noti1lcation No. G.S.R. 351 dated the 26th March, 1960 
under sub-section (3) of Section 13 of the Central Silk Board 
Act, 1948 making certain further amendments to the Central 
Silk., Board Contributory Provident Fund Rules, 1955. 

5. M-.e from RaJya Sabba 

Secretary reported a message from Rajya Sabha that at its sitting held 
on the 7th April, 1960, Rajya Sabha had concurred in the recommendation 
of Lok Sabha to join in the Joint Committee of the Houses on the B0mba7 
Reorganisation Bill, 1960, and had nominated the following members to 
l8l'Ve on the said Joint Committee:-

(1) Shri Khandubhai K. Desat. 
(2) Shri T. R. Deogirikar 

(3) Shri K. K. Shah 
(4) Shri M. D. Tumpalliwar 

(5) Shri Jethalal Harikrishna Joshi 
(6) Shri V. R. PandW'aDI 

(7) Shri K. P. Madhavan Nair 
(8) Shri Puma Chandra Sharma 
(9) Shri Vijay Singh 

(10) Shri Gopal SWafUP Pathak 

(11) Shri Dahyabhai V. Patel 

(12) Shri Lalji Pendse 

(13) Shri Suresh Jamiatram Desai 
(14) Shri B. V. (Mama) Warerkar 
-(11)- Sbri GoviDd BaUabh' Pant. 

8. '!be Budlet (Oeaeral) 1961-fn~».aID'" r. -otUia 
- ',(1) J)iacusSion on'Demands for Grants Nee. _&0 to'82 ~Il- i2t10~'~hich 

the Ministry of Steel, Mines and Fuel is; responsible e~o~~~, 

...-.-the cut motions moved on the 7th April, 1960 were neptived. 

1a 
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The following Demands were voted in full:'-

NUDlber 
of 

Demand 

• 
MiDIstry of Steel, MlDes uul he! 

Name of Demand 

I.-EXPENDITURE MET FROM REVE.NUE 

Amount of 
Demand 

RI. 

80 MioiItry of Steel, Mines and Fuel 37004,000 

81 Geol0li~ Surver l,Ba.73,ooo 

8:z MiIc:eIlaoeoua Departments and Other Expenditure under the 
Ministry of Steel, Mines and Fuel. . . • 40,38~ 

n.-EXPENDITURE MET FROM CAPITAL AND DIs.-
BURSEMENT OF LOANS AND ADVANCES . 

IZ9 Capital Outlay of the Ministry of Stec4 Mines and Fuel 

(2) Discussion on Demands for Grants Nos. 8 to 12 and 108 for which 
the Ministry of Defence is responsib:e commenced. 

Seventy-four cut motions-of which thirty-eight were on Demand No 
8, twenty-nine on Demand No.9, three on Demand No. 10 and four on 
DeJna.nd No. ll-were moved. 

The discuuion was not concluded. 
7. Motion Be: Sb:ty-second Report of Committee OD Private Members' 

Bills &lid a.olaUoaa 
Sardar Amar Singh Saipl moved the following motion:-

"That this House agrees with the Sixty:-second Report of the Com-
mittee on Private Members' Bills and Resolutions present-
ed to the House on the 6th April, 1980!' 

The motion was adopted. 
8. Private Member's BesolDtloD-withdrawa 

Discussion on the following Resolution by Shri M. L. Dwivedi and the 
amendments thereto, moved on the 25th March, 1960, continued:-

"This House is of opinion that while preparing the Draft of the· 
Third Five Year Plan special attention be paid to ensure that 
the pace of development is greater in backward areas than in 
other areas and that this arrangement should continue till 
all the backward areas are uniformly developed upto a certain 
basic 1fJtandard." 

The following members took part in the debate:-
(1) Shri Radha Charan Sharma 
(2) Dr. K. B. Kenan 
(3) Shri Slu-ee Narayan Das 

(P.T.O. 



(4) Shri Shibban La! SakBena 
(5) H. H. Maharaja Pratap Keshari Deo 
(6) Shri Dalj it Singh 
(7) Shri Rameshwar Tantia 
(8) Shri Vidya Charan Shukla 
(9) Shrimati Sahodra Bai Rai 

(10) Shri Prakash Vir Shastri 
(11) Shrimati Uma Nehru 
(12) Shri Gulzarilal Nanda 

Shri M. L. Dwivedi replied to the debate. 

All the amendments were withdrawn by leave of the House. 

The Resolution was also withdrawn by leave of the House . 
•• __ .P_.6. ___ .... _ ..... __ o. 6. =. _ . .- . 

• ~ __ .....:IiIa •• " .. ~ 

9. Private Member's BesolutiOll--llDder CODSiderat1on 

Shri Uma Charan Patnaik moved the following Resolutlon:-
''This House is of opinion that Army, Navy, Air Fon:~ and Produc-

tion Councils be established together with an over-all 
Defence Council to co-ordinate and control their activities." 

One amendment was moved by Shri Shree Narayan Das. 

The discussion was not concluded. 

(Lok Sabha adjourned till 11 A.M. on \Saturday, the 9th April, 1960'). 
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LOJ[ .SABBA 

BULLETIN-PART I 

[Brief Record of Proceedings] 

S~turda1f, April 9, 1980/Chaitra 20, 1882 (Sak4) 

No. _ 

1. Starred QlIestloas 

Twenty-four Staned Questions (Nos. 1376-1398 and 1230) were put 
down on the order paper out of which twenty-three were called. Original 
notkcs of Starred Questions Nos. 1385 and 1393 were received in Hindi. 

Seventeen' Starred Questions (Nos. 13'H1, 1377, 1380-1388, 1391. 1894-
1398) were orally answered and supplementary questions were asked on 
sixteen of them. Replies to S.Q. No. 1230 (which had been postponed 
from 1-4-60) and Starred Questions Nos. 1378, 1379, 1389, 1390, 1392 and 
1393 of which the questioners were absent were laid on the Table. 

2. UnstafteCl Questions 

Forty-onc Unstarred Questions (Nos. 1913-1953) were put down on the 
order paper. Original notices of Unstarred Questions Nos. 1923, 1933, 1938, 
1939, 1947, 1950-53 were received in Hindi. Replies to Unstarred Ques-
tions were laid on the Table. 

3. PapenLaid on tile Table 

A· copy of each of the following papers was laid on the Table under 
s\lb,"~on (6) of Section 3 of the Essential CommoditiC!s Act,UJ55:-

(i) Notiflcation No. G.S.R. 355 dated the 2&th March, 1960. 

(ii) The Rice and Paddy (Assam) Seeond Price Control Order, 1960, 
published in Notification No. G.B.R. 375 dated the 30tb March, 
1960. . 

4. Report of Estimates CollUlllttee 

Shri H. C. Dasappa presented the Eighty-second Report of the Esti-
mates Committee on the action taken by GOvernment on the recommenda-
tions contained in the Fifty-first Report of the Estimates Committee (First 
Lok 'Sabha) on the Ministry of Transport-Intennediate and Minor Ports. 

I . ' .. ;: . (P.T.O . 1_ 



5. Calliq A.ttentlGla to Matter 01. Ureent Pabllc bDpOrtanee 

Shri S. M. Banerjee called the attention of the Minister of Defe~ce ~ 
the situation arising out of the eviction of Pefence employees residing In 
Ranjhi area in Jabalpur. 

The Minister of Defence made a statement in regard thereto. 

6. Statement Be: Government BlISlness 

On behalf of the Minister of Parliamentary Affairs, the Deputy Minister 
or Railways made a statement regarding the order of discussion and Voting 
on Demands for Grants in respect of the Budget (General), 1960-61, for 
the week commencing the 11th April, 1960. 

7. Statement by Mlnister of State in the MiDistry of Trausport' 8llC\ 
CODUIUIIlicatloD 
The Minister of State in the Ministry of Transport and Communications C 

made a statement regarding Kandla Port. 

8. The Budpt (General> IHO-61-Demands for Grants 
Discussion on Demands for Grants Nos. 8 to 12 and 108 for whic~ the 

Ministry of Defence is responsible IlOncluded. 

All the cut motions moved on the 8th April, 1960 were negatived. 

The following Demands were voted in full:-

MlIdstry of' Defence 
--.----------------------------------
Number 

of 
Demand' 

Name of Demand 

I.-EXPENDITURE MET FROM REVENUE 

8 MiniBtry of Defence 

9 Defence Services, Effective-Army 

10 Defence Services, E1fective-Navy 

II Defence Services, Effective-Air Force 

12 Defence Services, Non-E1fective-Charges 

Amount of 
Demand 

RI. 

38,S8,ooo 

1,84024>45,000 

17,92,35,000 i 
57>46,99,000 

!I.-EXPENDITURE MET FROM CAPITAL AND DIS-
BURSEMENT OF LOANS AND ADVANCES 

108 Defence Capital Outlay 

(Lok Sabha adjourned till 11 A.M. on Monday. the 11th April, 1960) 

111'1 
GIPND L.S. I-l00-L.S.-9-4-60-IMHt·, 

M.N.KAUL, 
Secretary. 



LOIt SABRA 

BULLETIN-PART I 

[Brief Record of Proceedings] 

Monday, April 11, 1960/Chaitra 22, 1882 (Sake) 

'No. 390 

1. Starred QuestioDs 

Twenty-four Starred Questions (Nos. 1399-1422) were put down on the 
order paper out of which twenty were caned. (Original notices 01. Starred 
Questions Nos. 1403, 1406, 1408, 1411, 1420 and 1421) were received in Hindi. 

Fourteen Starred Questions (Noil. 1399, 1401-1404, 1408, 1408. 1410, 1411 
and 1414--18) were orally answered and supplementary questions were 
asked on all of them. Replies, to the remaining questions (including Starred 
Questions Nos. 1400. 1405, 1407, 1409, 1412 and 1413 ot which the questionera 
were absent) were laid on the Table. 

2. UDStarred Questions 

Thirty-nine Unillarred Questions (Nos. 1954-1989 and 1991-1993) were 
put down on the order paper. Unstarred Question No. 1990 was transferred 
to the list of questions for the 20th April. 1960. Original notices of Un-
starred Questions Nos. 1954, 1965. 1970, 1973 and 1991-93 were received 
in 'Hindi. Replies to Unstan'ed Questions were laid on the Table. 

3. Papers laid ou the Table 

The following papers were laid O'n the Table:-
(1) A copy of NotificatiO'n No. G.S.R. 371 dated the 2nd April, 1960, 

under sub-section (1) of Section 28 of the Mines and Minerals 
(Regulation and Development) Act, 1957, making certain fur-
ther ame.ndrnents to the Mining Leases (Modification of Terms) 
Rules, 1956. 

(2) A copy of Notification No. 1160 published in the Gazette dated 
the 27th February, 1960, under sub-section (3) of Section 43 
of the Industrial Finance Corporation Act, 1948. making certain 
amendnfents to the Genera) Regulations of the Industrial Fin-
ance Corporation of India. 

(3) A copy of the note dated the 3rd April, 1960 given by the Minis-
try of Foreign Alfairs of China to the Embassy of India in 
China. 

(P.T.O. 
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4. Minutes of Estimates CommJt~Laid on tile Table 

, The Miriutes of the sittings of the Estimates Committee relating to the 
Seventy-sixth. Seventy-eighth, Eighty-first and Eighty-third Reports on the 
'Ministry of Scientific Research and Cultural Affairs were laid on the Table. 

5. Presentation of Petitions 
Shri S. M. Siddiah presented three petitions signed by three petitioners 

regarding inclusion of certain .areas of the State of Bombay in the State of 
Mysore. 

~. The Budget (General> 1960-61-Demands .for Grants 

(1) Discussion on Demands for Grants Nos. 66 to 68 and 126 for which 
the Ministry of Labour and Employment is responsib;e commenced. 

One Hundred and seventeen cut motions-of which seventy-nine were 
on Demand No. 66, four on Demand No. 67 and thirty-four on Demand No. 
68--were moved and negatived. 

The tollowing Demands were voted in full:-

. Number 
of 

D,eman,d 

Miaistry of Labour and Employmeat 

Name of Demand 

I.-EXPENDITURE MET FROM REVENUE. 

Amount of 
Demand 

Rs. 

66 Ministry, of Labour and Employment 18,89,000 

67 Chief Inspector of Mines . 22,93,000 

68 Miscellaneous Departments and Other Expendimre under the 
Ministry of Labour and Employment. . . . 10,39,58,000 

n.-EXPENDITURE MET FROM CAPITAL AND DIS-
BURSEMENT OF LOANS AND ADVANCES. 

u6 Capital Outlay of the Ministry of Labour and Employment . 2,05,000 

(2) Discussion on Demands for Grants Nos. 71, 72 and 127 for which 
the Ministry of Rehabilitation is responsible commenced . 

. Seventy-six cut motion~f which thirteen were on Demand No. 71. fifty-
seVIm. on Demand No. 72 and six on Demand No. 127-were moved . 

. The discussion was not concluded. 
", 

(Lok Sabha adjourned till 11 JI .. M. On Tuesday, the 12th April, 1969.) 

. :1298 
GIPND-LS I-1l7(D) LS-1l-4-60-900. 

M. N. KAUL, 
Secretary • 



LOK SABRA 

Bt1LLETIN-PART 1 

(Brief Record of Proceedinp) 

Tuesdatl, April 12, 1960/Cha.itT4 23, 1882 (SGu) 

1. Stane4 Q1I~ 
Thirty-two Starred Questions (Nos. 1423-1454) were put down on the 

order paper out of which fourteen were called. Original notices of Starred 
Questions Nos. 1429 ~ 1"5 were received in Hindi. 

Fourteen Starred Questions (Nos. 1423-1436) were orally answered and 
supplementary questions were asked on all of them. Replies to the remain-
ing questions were laid on the Table. 

2. Unstarrecl QuestlOJlll 

Forty-seven Unstarred Questions (Nos. 1994-2033 and 2035-2(41) were 
put down on the order paper. Unstarred Question No. 2034 was transferred 
to the list of questions for the 22nd April, 1960. Original notices of Unstar. 
red Questions Nos. 2014, 2016, 2019 and 2041 were received in Hindi. Replies 
to Unstarred Questions were laid on the Table. 

3. Papen laicl on the Table 

The following papers were laid on the Table:-

(1) A copy of Notification No. G.S.R. 330, dated the 19th March, 1960 
making certain further amendments to the Khadi and Village 
Industries Commission Rules, 1957, under Bub-section (3) of 
Section 26 of the Kb.adi and Village Industries Commission Act, 
1956. 

(2) A copy of each of the following papers:-
(a) Annual Report of the Indian Handicrafts Development Corpora-

tion Limited for the year 1958-59 along with the Audited 
Accounts and Comments of the Comptroller and Auditor 
General thereon. under sub-section (1) of Section 639 of the 
Companies Act, 1956. 

(b) Review by the Government of the workiQl of the above 
Corporation. 

(3) A copy of NotiBeation No. G.B.R. 374, dated the 2nd April. 1960, 
under sub-sectidn (2) of Section 7 of the Employees' Provident 
Funds Act, 1952, making certain further amendment to the 
Employees' Provident Funds Scheme, 1952. 

4. Beslpatlon of Member 

The Speaker informed Lok Sabha that Shri Chowkhamoon Gohain had 
resigned his seat in Lok Sabba with e4ect from the 15th Aprn, 1960. 

(p.T.O. 



S. MottOD for aectlOD to l'entnl Silk Board 
Shri Manubhai Shah moved the following motion:-

'lOfhat in pursuance of clause (c) of sub-section (3) of Section 4 of 
the Central Silk Board Act, 1948, the members of Lok Sabha 
do proceed to elect, in such manner as the Speaker may direct, 
four members from among themselves to serve as members of 
the Central Silk Board for the term commencing from the 31st 
May, 1960, subject to the other ·provisions of the said Act and 
the Rules made thereunder'" 

The motion was adopted. 

8. The BaClpt (General) 1960-61-.,;l)emanas fol' Grants 

(1) Discussi'l,tl on Demands for Grants Nos. 71, '72 and 12'1 for which the 
Ministry of Rehabilitation is responsible concluded. -On cut motion No. 1541 on Demand No. '11 moved by Shri S. M. Banerjee, 
the House divided, Ayes 28; Noes 108. The cut motion was accordingly 
negatived. 

All other cut motions moved on the 11th April, 1960, were negatived. 

The following Demands were voted in full:-

MIDJstry of BehabWtatloD 

Number Amount of 
of Name of Demand Demand 

Demand 

lb. 

I.-EXPENDITURE MET FROM REVENUE 

71 Ministry of Rehabilitation . f3O,90,OOO 

72 Expenditure on Displaced Persons and Minorities 18.S9.16.ooo 

n.-EXPENDITURE MET FROM CAPITAL AND DIS-
BURSEMENT OF LOANS AND ADVANCES 

127 Capital Outlay of the Ministry of Rehabilitation 20,32.48,000 

(2) Discussion on Demands for Grants. Nos. 83 to 85, 124 and 125 for 
which 1he Ministry of Irrigation and Power is responsible commenced. 

Twenty-five cut motions-of which twenty were on Demand No. 83, 
four on Demand No. 64 and one on Demand No. 125-were moved. 

The . discussion was not concluded. 

(Lok Sabha adjourned till 11 A.M. on Wednesday, the 13th April, 1960). 

1801 
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, 
M. N. KAUL, 

Secretary. 
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LOX SABRA 

BULLETIN-PART I 

[Brief Record of Proceedings} 

Wednesday, ApriL 13, 1960/Chaitra 24, 1882 (Saka) 

No. 392 

1. Starred Questions 

Twenty-six Starred Questions (N:os. 1455-1480) were put down on the 
order paper out of which Seventeen were called. 

Thirteen Starred Questions (Nos. 1455-1458, 1460, 1461, 1463-66, 1468, 
1470 and 1471) were orally answered and supplementary questions were 
asked on twelve of them. Replies to the remaining questions (including 
Starred Questions Nos. 1459, 1462, 1467 and 1469 of which the questioners 
were absent) were laid on the Table. 

2.Uostarred Questloos 

Thirty-nine Unstarred Questions (Nos. 2042-2080) were put down on 
the order paper. Original notices of Unstarred Questions Nos. 2053, 2055, 
2076, 2077 and 2079 were received in Hindi. Replies to Unstarred Ques-
tions were laid on the Table. 

3. Mes&ag'e from Bajya Sabba 

Secretary reported a message from Rajya Sabha that at its sitting held 
on the 11th April, 1960, Rajya Sabha had passed the Supreme Court (Nwn-
ber of Judges) Amendment Bill, 1960. 

4. Bill passed by Rajya Saliba-Laid on the Table 

Secretary laid on the Table the Supreme Court (Number of Judges) 
Amendment Bill, 1960, as passed by Rajya Sabba. 

5. The Budget (General) 1960-61-DemaDds for Grants 

(1) Discussion on Demands for Grants Nos. 63 to 65, 124 and 125 for 
whieh the Ministry of Irrigation and Power is responsible concluded. 

All the cut motions moved on the 12th April, 1960 were negatived. 

[P.T.C. 
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'I. The Budget (General) 1960-61-Dematlds for Grants 
(1) Discussion on Demands for Grants Nos. 94 ~ 98 and .135 to 137 for 

which the Ministry of Works, Housing and Supply 1S respollSlble concluded. 

On cut motion No. 1795 on Demand No. 94 moved by Shri K. T. K. 
Tangamani, the House divided, Ayes 24; Noes 86. The cut motion was 
aocordingly negatived. 

All other cut motions moved on the 13th April, 1960 were negatived. 

The following Demands were voted in full:-

Number 
of 

Demand 

94 

9S 

96 

97 

98 

Mlniatry or Works, Housing aacl Supply 

Name of Demand 

I.-EXPENDITURE MET FROM REVENUE 

Amount of 
Demand 

Rs. 

,Ministry of Works, Housing and Supply 59,2o,ooe 
Supplies. 2,70,98,000 

Other Civil Works 25,81,63,000 

Stationery and Printing 7,24,66,000 

Miscellaneous Departments and Expenditure under the Minis-
try of Works, Housing & Supply. • . • . 1>45,14,000 

II.-EXPENDITURE MET FROM CAPITAL AND DIS-
BURSEMENT OF LOANS AND ADVANCES 

135 Delhi Capital Otulay 6,28,72,000 

9,01,85,000 136 Capital Outlay on Buildings 

137 Other Capital Outlay of the Ministry of Works, Housing and 
Supply . . . . . • . . 

(2) Discussion on Demands for Grants Nos. 21 to 35 and 111 to 117 for 
which the Ministry of Finance is resPonsible commenced. 

Sixty cut motions-of which forty-nine weTe on Demand No. 21, four on 
Demand No. 22, six on Demand No. 32 and one on Demand No. 35-were 
moved. 

The discussion was not concluded. 

(Lok Sabha adjourned till 11 A.M. on Saturday, the 16th April, 1960.) 
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LOK SABRA. 

BULLETIN-PART I 

[Brief Record of Proceedinp] 

SatuTday. April 16, 1960lChaitra 27. 1882 (Saka) 

No. 3M 

1. Starred QllesUonfi 

Twenty-seven Starred Questions (Nos. 1515-:-1541) were put down on 
the order paper an of which were ealled. Original notices of Starred 
Questions Nos. 1528, 1530. 1531, 1532 and 1539 were received in Hindi. 

Fifteen Starred Questions (Nos. 1515-1518, 1521, 1522, 1528, 1529, 1530, 
1533-1536, 1540 and 1541) were orally answered and supplemeDiary ques-
tions were asked on fourteen of them. Replies to Starred Questions 
Nos. (1519, 1520, 1523-1525, 1527, 1528, 1531, 1532, 1587, 15311 and 1539 of 
which the questioners were absent) were laid on the Table. 

2. UDStarred QaestioDS 

Fifty-one Unstarred Questions (Nos. 2148-2198) were put down on the 
order paper. Original notices of Unstarred"questiODS Nos. 21'lO, 21'13, 2176, 
2179, 2184, 2191 and 2198 were received in Hindi. Replies to Unstarred 
Questions were laid on the Table. 

3. Papers laid on the Table 

The following papers were laid on the Table:-

" ..... r'" 

( 1) A copy of each of the following statements showing the action 
taken by the Government on vaious anurances, promises and 
undertakings given by the MiniSters during the variout 
sessions of Second Lok Sabba:-

(i) Supplementary Statement Tenth Session, 1960. 
No. I. 

(ii) Supplementary Statement Nimh Session, 1958. 
No. lV. 

(ill) Supplementary Statement Eighth Session, 1969. 
No. vn. 

(iv) Supplementary Statement Sevl!l'1th Setaionj I •. 
No. XIV. 

(v) Supplementary Statement Fourth ..senten;, 1_: 
No.XXVm. 

(2) A copy of the Report of the Workiag;"~ (St1Jdy Team) for 
the Handloom Industry. 

• a. .... .... _._. 

[P."'O. 
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(3) A copy of Notification No. G.S.R. 378 dated the 1st April, 1960, 
under Section 38 of the Central Excises and Salt Act, 1944, 
making certain further amendments to the Central Excise 
Rules, 1944. 

(4) A copy of Notification No. G.S.R. 402 dated the 9th April, 1960, 
under sub-section (4) of Section 38 of the Industrial Disputes 
Act, 1947, making certain further amendments to the Indus-
trial Disputes (Central) Rules, 1957. 

4. MeIISaI'e5 from RaJya Sabha 

Secretary reported the following messages from Rajya Sabha: 

(i) That at its sitting held on the 14th April, 1960, Rajya Sabha had 
concurred in the recommendation of Lok Sabha to appoint six 
members to the Joint Committee of the Houses on the Companies 
(Amendment) Bill, 1959, in the vacancies caused by the retire-
ment of six members and had nominated the following members 
to serve on the said Joint Committee:-

(1) Shri Akbar Ali Khan 
(2) Shri R. S. Doogar 
(3) Shrj Ram Sahai 
(4) Shri Jairamdas Daulatram 
(5) Shri Dahyabhai V. Patel 
(6) Shri P. Ramamurti. 

(ii)That at its sitting held' 'on the 14th April, 1960, Rajya Sabha 
had passed a motion referring the Delhi Primary Education Bill, 
1960, to a Joint Committee of the Houses consisting of 45 mem-
bers, 15 from Rajya Sabha, namely:-

(1) Diwan Chaman La11 
(2) Dr. W. S. Barlingay 
(3), Dr. ~ghubir Sinh 
(4) Shri M. Govinda Reddy 
(5) Shrimati ChandravatiLakhanpal 
(6) Dr. Nihar Ranjan Ray 
(7) Shri A. Balarami Reddy 
(8) Shri Him Vallabha Tripathi 
(9) Shri Bibudhendra Misra 

(10) ~umari Shanta Vasisht 
(11) Prof. A. R. Wadia 
(12) Shri Lalji Pendse 
(13) Shri ~ukut Biha;ri Lall 
(14) Mirza .Muned Ali 
(15) Dr. K. L. Sbrimali 

and 30 from Lolt Sabha and had recom.mended, that Lok Sabba do jOin 
in ~e said Joint Committee and communiCate to that House the name! 

,of members to be appointed by Lok,(jfrbha to the said Joint Committee. 
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5. Report of Estimates ColDIDittee 

Shri H. C. Dasappa presented the Eighty-fourth Report of the Estimates 
Committee on the Ministry of Labour and Employment Part I-General 
Organisation. Chief Labour Commissioner. Chief Inspector of Mines, and 
Chief Adviser, Factories. 

6. Statement by Deputy Minister of Exteraal Affairs 

The Deputy Minister of External Affairs made a statement correcting 
the reply given on the 12th April. 1960 to a Supplementary on Starred 
Question No. 1430 regarding Sino-Indian Border Dispute. 

7. Statement by the Parliamentary Secretary to the Minister of Exteraal 
Aftairs 

The Parliamentary Secretary to the Minister of External Affairs made 
a statement correcting the reply given on the 17th March, 1960 to a 
Supplementary by Shri Hem Barua on Starred Question No. 919 regarding 
Plywood Factory in NEFA. 

8. Statement Be: Goveimnent Business 

The 'Minister of Parliamentary Affairs made a statement regarding the 
Government legislative and other business for the week commencing the 
18th April, 1960. 

9. The Badget (General) IHe-ll-Demands for Grants 

Discussion on Demands for Grants Nos. 21 to 35 and 111 to 117 for 
which the Ministry of Finance is responsible continued. 

The discussion was not concluded 

10. Private Members' Bill~lntrodnced 
(1) The Ceilings on Salary (in Private Sector) Bill, 1960 by Shri 

A. M. Tariq. 
(2) The Constitution (Amendment) Bill, 1958, (Amendment of 

Article 343) by Shri Chapalak.anta Bhattacharyya. 

11. Private Member's BiU-Neptived 

The Catholic Church Premises and Ecclesiastic Order (ReBtTicticm of 
Political Activity) Bill, 1959 b1I Shri T. B. Vittal Rao. 

Discussion on the motion for consideration of the Bill moved by Shri 
T. Nagi Reddy on the 1st April, 1960, continued. 

The following members took part in the debate:-

(1) Shri Ignace Beck 
(2) Shri Aurob~do Ghosal 
(3) Shri Diwan ~nd Sharma 
(4) Shri N. ~q~ 
(5) Shri P. 'f. ~QOJe 
(6) ~~. Bf8j Jt4j.~ 

fP.t.o. 



(7) Shri Ranbir Singh Chaudhuri 
(8) Shri Raghunath Singh 
(9) Shri Mool Chand Jain 

(10) Shri B. N. Datar 

Shri T. Nagi Reddy replied to the debate. 

The motion for consideration was negatived. 

12. Private Member's Blil-Under CODSltlerattOD 

The RepresentatUm of the People (Amendme<nt) BiU, 1959 (Iuertimr. of 
new section'1A) bll ShriT. B. Vittal Rao, 

The motion for consideration of the Bill was moved by Shri T, B. 
Vittal Rao. 

Shri Jaipal Singh commenced his speech on the motion which was not 
concluded. 

13. Report of Business Advisory Committee 
Shl'j Jaipal Singh presented the Fiftieth Report of the Business Advisory 

Committee. 

(~ Sabha adjourned till 11 A.M. on Monday, the lath ~ 1980.) 

.............. 

• ~.l! •. 
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Secretary. 
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LOK SAlIBA 

BULLETIN-PART I 

[Brief Record of Proceedings] 

Monday, April 18, 1960IChaitra 29, 1882 (Saka) 

No. 195 

1. S~ Q~ 
Twenty-five Starred Questions (Nos. 1542--1588) were put down on the 

order paper out of which twenty-three were called. (Original notices of 
Starred Questions Nos. 1542 and 1558 were received in Hindi. Nineteen 
Starred Questions (Nos. 1542-44, 1546, 1548-52, 1555-83 and 1585) were 
orally answered and supplementary questions were asked on eighteen of 
them. Replies to the remaining questions (includinJ( Starred Questions 
Nos. 1545, 1547, 1553 and 1554 of which the questioners were absent) were 
laid on the Table. 

2. UDStarred Qaestloas 
Sixty-three Unstarred Questions (Nos. 2199-2261) were pUt down on 

the order paper. Original notices of Unstarred Questions Nos. 2204, 220B. 
2209, 2210, 2217, 2219, 2220, 2226, 2227, 2237, 2240 and 2246 were received in 

. Hindi Replies to Unstarred Questions were laid on the Table. 

3.Papers laid on the Table 

The following papers were laid on the Table:-

(1) A copy of each of the following papers:-
(i) Report of the Department of Atomic Energy for the year 19159-60. 

(ii) Summary of the above Report. 

(2) A 'copy of each of the following papers:-
(i) Audit Report, Railways, 1960, under Article 151(1) of the Consti-

tution. 
(il) Appropriation Accounts, Railways for 1958-59, Part I-ReView. 
(iii) Appropriation Accounts, Railways. for 1958-59. Part ll-Detai1ed 

Appropriation AccoWlts. 
(iv) Block AoooWlts (including capital statements comprising the Loan 

AcCOWlts) , Balance Sheets and Profit and Loss Accounts, 
Railways, 1958-59. 

(3) A copy of Notiftcation No. G.S.R. 388 dated the 4th April, 1960. under 
sub-section (8) of Section 3 of the Essential Commodities Act, 1955. 

[p.T.O. 
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4. Presldellt's Assent to Bill 

Secretary laid on the Table the Orphanages and other Charitable HOmes 
(Supervision and Control) Bill, 1960, passed by the Houses of Parliament 
during the current Session and assented to by the President since the last 
report made to the House on the 31st March, 1960. 

5. statement Be: Demands lor beess Grants (BaUways) lor 1957-58 

Shri Jagjivan Ram presented a statement showing the Demands for 
Excess Grants in respect of the Budget (Railways) for 1957-58. 

6. Report of Estimates CommIttee 

Shri H. C. Dasappa presented the Eighty-sixth Report Of the Estimates 
Committee on the Ministry of Commerce and Industry-The State Trading 
Corporation of India Limited. 1"' ; 

7. Statement by Minister 01 state In tbe MiDistry of ~rt. aDd Cqmpa-
DieatioDs 

The Minister of State in the Ministry of Transport and Communications 
made a statement correcting the information given on the 10th March, 1860 ~ 
in reply to half-an-hour discussion raised by Shri A. M. Tariq regarcting 
Fcreign Tourists. . 

8. statement by Deputy MIDister of Food 

The Deputy Minister of Food made a statement on the food supply posi-
tion in Mizo Hills District of Assam. 

'9. EJectloas to COmmut.es 

(i) Shri H. C. Dasappa moved the following metion:-
"That the members of this House do proceed to elect in the manner 

required by sub-rule (1) off Rule 311 of the :Rules of Pr~ 
and Conduct of Business in Lok Sabba, thirty members' .froiD 
among themselves to serve as mem.bers ot the Committee on 
Estimates for the term beginning on tfhe 1st May, 1960 and 
ending on the 80th Aprn.l981." " ," ( ."~ . ~ 

The motion was adopted. 

(ii) Shri Upendranath Barman moved the following motion:-
"That the members of this House do proceed to elect in the manner 

required by sub-rule (1) of Rule 34Hlof the Rules of Procedure 
and Conduct of Business in Lok Sabba. fifteen members from 
among themselves to serve as members of the CoPllftittee on 
Public Ar::counu for the term beginning on the lst*y. 1980 
and ending on the 30th April, 1961." 

The motion was adopted. 

1 O. Statemeut by MiDJster of DefeDee 
, , ~ . MinisteJ:" of Defence made a statement conrecting .certain errors 

appearing' in his earlier statement made on ·the 9th April, 1160' dUriDi'1:be 
Demands for Grants relating to the Ministry of Defence. ' 

1111 



11. Matton Be: AIsooIatloa. of Members .f BaJl. Sabba wltb Pllblic ACCOIIIltI 
Committee 

Shri Upendranath Barman moved the following motion:-
"That this House recommends to Rajya Sabha that they do agree to 

nominate seven members from Rajya Sabha to associate with 
the Committee on Public Accounts of the' House for the term 
beginning on the 1st May, 1960. and ending on the 30th April, 
1961 and to communicate to this House the names of the mem-
bers so nominated by the Rajya Sabha." 

The motion was adopted.. 

12. Govel"lUllellt BIll-introduced 

The Representation of ~e Pe()ple (Amendment) Bill. 1980. 

13. Motion Be: FIftIeGa Report 01 BaslDesI Ad1'i8ory CoawIt~ 

Shri Satya Narayan Sinha moved the following m~cm:-
"That this House' agrees with the Fiftieth Report of the Business 

AdvisorY Committee presented to the House on the 18th April, 
1980." 

The motion was adopted. 

14. The Budpt (GeDeraI) 1961-61-Demaads for Gnaia 

(1) Discussion on Demands for Grants No's. 21 to 35 and 111 to. 117 for 
which the Ministry of Finance is responsib1e concluded. 

All the cut motions moved on the 14th April, 1980 were negatived. 

The following Demands were voted in full:-

Numher 
of 

Demand 

MiDlstr')' of FiDall-:e 

Name of Demand 

2 

I.-EXPENDITURE MET FROM REVENUE 

1" .... 

21 Mini~try of Finance 

22 Cllstom,~ 

23 Urtion Excise Duties 

. ~4 Taxes on Income includj'lg Corp Jr¥twn To,. Ok. : 

Zj Opillm 

26 StanlPS, 

27 Audit 

1112 

' •• oj 

.r _ 

Rs. 

3,61,29.000 

8,IO,37,()00 

48,63,000 

2,28>45,000 

[P.T.O. 



------------------------------------------
3 

Rs. 
28 Currency 3,32,12,000 

29 Mint 6,04,79,000 

30 Territorial and Political Pensions 21,50,000 

31 Superannuation Allowances and Penajons 3,54,16,000 

32 MiscellaneoUs Departtnent's and other Expenditure under the 
Ministry of Finance 67,65,71 ,000 

33 Planning Commission 2,32,81,000 

34 Miscellaneous Adjustments between the Union and State 
Governments 14,80,000 

35 Pre-partition Payments 35,22,000 , 
H.-EXPENDITURE MET FROM CAPITAL AND 

DISBURSEMEN1' OF LOANS AND ADVANCE::; 

1 II Capital OUtlay on India Security Press . 

112 Capital Outlay on Currency and Coinage 

113 Capital OUtlay on Mints 

114 Commuted Value of PensiOns 

II5 Payments to Retrenched Personnel 

116 Other Capital Outlay of the Ministry of Finance 

117 LoaDa ... d Advlll1cca by the Central Government , 

9,31,000 

72,50,12,000 

6!SA3,Il,000 

(2) At 5 P.M. the following Demands for Grants in respect of the heads 
mentioned against. them. for which the Department of Atomic Energy, 
Department of Parliamentary Mairs, Lok Sabha, Rajya Sabha and the 
Secretariat of the Vice-President are responsible, were submitted to the 
vote of the House and granted in full:-

Number 
of 

Demand 

DepariJlleDt of A.tomie Eneav 

Name of Demand 
I.. 

I.-EXPENDITURE MET FROM REVBNUE 

99 Department of Atomic: Energy . 

100 Atomic Energy Reaeazdl • 

!I.-EXPENDITURE MET FROM CAPITAL AND DIS-
BURSEMENT OP LOANS AND ADVANCES 

138 Capital Ouday of the Deputmeat of Atomic: BDergy ." 

1813 

Amount 
of 

Demand 



Department of Parliamentary A«airs. Lok Sabha, BaJya SaWaa aDd 
Secretariat of the Vice-PreI!llcleat 

Number 
of 

Demand 
Name of Dcmanc1 

EXPENDITURE MET FROM REVENUE 

(DEPARTMENT OP PARUAMENTARY mADS) 

101 Department of Parliamentary Aft'air8 • 

(!.oK SABHA) 

102 Lok Sabha 

104 Rajya Sabha . • 

(SECRETARIAT OF THB VICB-PusmllNT) 

lOS Secretariat of the Vice-President 

15. GoVel'lllDeD& BlB-lDtroducecl 

The Appropriation (No.2) Bill, 1960. 
11--" 

Amount of 
DemaDd 

Ra. 

(Lok Sabha adjourned till 11 A.M. on Tuesday. the 19th April, 1980.) 

~,.:. ~. -. 

111' 
GIPND-LSI-187 (D) LS-18-4-60-800. 

II. N. KAtJL. 
Secretar.v • 



""'., . 

LOR SABRA 

BULLETIN-PART I 

[Brief Record of Proceedings] 

Tuesaall, April 19, 1960/Chaitra 30., 1882 (SG1ca) 

. <:;i: ..-, ,~;t No. 396 .. 
'.'~~ 

fff}: 1. OatIl or MirmatiOll 
: •. ~~,:;.'t. 

Two members made and subseribed the oath as follows and toot their 
< seats in the House:-

One tn Hindi and 
One in English. 

2. Starred Qu_ions 
Twenty-four Starred Questions (Nos. 156'1-1590) were put down On the 

order paper out of which eighteen were called. Original notices of Starred 
Questions Nos. 1568, 1570, 1571, 1572, 1582, 1587 ,nd 1588 were received in 
Hindi. 

Fourteen Starred Questions (Nos. 1567-1569, 1571-1574, 1578-1578, 1580 
and 1582-1584) were orally answered and supplementary questions were 
asked on all of them. Replies to the remaining questions (including Starred 
Questions Nos. 1570, 1575, 1579, and 1581 of which the questioners were 
absent) were laid on the Table. 

3. UDStarrect QuestlollS 
"~ Forty-nine Unstarred Questions (Nos. 2282-2310) were put down on the 

order paper. Original notices of Unstarred Questions Nos. 22119, 2301 and 
2309 were received in Hindi. Replies to Unstarred Questions were laid on 
the Table. 

4. Papers Lalcl on the Table 

A copy of each of the following papers was laid on the Table:-
(i) Annual Report of the State Trading Corporation of India for the 

year 1958-59 along with the Audited Accounts and comments of 
the Comptroller and Auditor General thereon, under sub-sec-
tion (1) of Section 639 of the Companies Act, 1956. 

(ii) Review by the Government of the working of the above Corpora-
tion. . 

[P.T.O. 
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5. aeport ot PabUc Accounts committee 

Shri Upendranath Barman presented the Twenty-seventh Report ~f. the 
Public Accounts Committee on the Excesses over Charged Appropnations 
disclosed in the Appropriation Accounts ~f. tlle Defence Serviees for the year 
1957-58. " 

6. Statement by Deputy MinJster of Bailways, ,_ 

The Deputy Minister of Railways made a statement regarding movements 
of civilian traffic of India and Pakistari from one part of their country to the 
other part through the other country. 

7. Government BlIt9-P~ 

(i) The ApPTopriation (No.2) Bill, 1960. 

The motion for consideration of the Bill was moved by ShrI Mora,rji 
Desai. 

:Shri 'Naushir Bharucha took part in the debate. 

Shri Jawaharlal Nehru replied to the debate. 

The motion for consideration was adopted and clause-by-clause considera-
tion' was taken up. ' 

Clauses 2 and 3 and the Schedule were adopted. 

Cl,ause I, the Enacting Formula and' the- Long Title were also adopted. 

The motion that the Bill be passed was moved by Shri Morarji Desai. 

The motion was adopted and the Bill was passed. 

(ii) The Bombay' Reorganisation Bill, 1960, as reported btl the Join.t 
Committee 

The motion for consideration of the Bill, as reported by the Joint Com-
mittee, was moved by Shri Govind Ballabh Pant. 

The following members took part in the debate:--

{l) Shri Naushir Bharucha 
(2) Shri Shamrao Vishnu Parulekar 
(3) Shri Narendrabhai Natbwani 
(4) Shri K. G. Deshmukh 
(5) Dr. Deorao Yeshwantrao Gohokar 
(6) ,ShriBhaurao Krishnatao GaikWad 
(·7), Shri V. N. Swami 
'(a) Shri Purushottaindas R. Patel 

Shri B. N. Datar replied to thellebate. 

,:,~ r,loUorl"ior cotuliqeration was iUloptedaridc-lause-by-clause 'considera-
tion was taken up. ' . 

[P.T.O. 
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Clauses 2 to 96 and First to Thirteenth Schedules 'Were adopted. 

Clause I, the Enacting Formula and the Long Title were also adopted. 

t The motion tha~ the ~ill, as reported by the Joint Committee, be passed 
f was moved by Shrl Govmd Ballabh Pant. 
,; 
~: 

~~: 
~:. 

~~ •. 
~: 

~~ 

The following members took part in the debate:-

(1) Shri Shripad Amrit Dange 
(2) Dr. M. S. Aney 
(3) Shri Indulal Kar.aiyalul Yajnik 
(4) Shri Narayan Ganesh Goray 
(5) Shri R. K. Khadilkar 

~; (6) Shri Govind Ballabh Pant 

~ The motion was adopted and the Bill, as reported by the JoiDt Committee. 
i~ was passed. 
f 
g;.:~ (Lok Sabha adjourned till 11 A.M. on Wednesday, the 20th April, 1980.) 
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LOB: SAJIIU 

BULLETIN-PART 1 

[Brief Record of Proceedings] 

WedneBday. April 20, 1960/Chaitra 31. 1882 (Sa1ca) • 
~.1. _ .... QuatIIIu 
; 

No. 391 

Twnty .. ~ ~ Q\leetions (NQS. 1591-1614) were pu~ down on 
the order paper out of which twenty were called. Original notices of Star-

", red Question.s Nos. 1.6.02 and 1607 were recelved in Hilt~. 

Fifteen Starred Questions (Nos. 1592-1597. 1599,' 1600, J602-1604, 
"'Itt'l-I809 and 1611) were orally answered and suppl~entary q1U!Stions 

were asked on all of them. Replies to tbe J'e'Dl3ining questions (incl\ldJ.n1 
Starred Qu.estions Nos. 191. 15H, 1861, 1605 and 1606 of which the ques-
tioners were absent) were laid on the Table. 

,; .. 2. IJutafted QaestloDs 
"? .• , Sixty-four Unstarred Questions (Nos. 2311-2374) were put down on 

:the order paper. Original notices of Vnstan"edQu~ Nq&. ~, 2M2, 
2356, 2362 and 2368-2372 were received in Hindi. Replies to Unstarred 

, Questions were laid on 1M Table. 

3. 0aUlQc ,AtteI'Uolt to MaUer 0{ Ull'PIltl'llllUe IaaporiaD&)e 

Shri S. M. Banerjee called the attention of the Minister of Law to 
alleged failure of ~t to pbo'tograph ~ v~ of ~tta­

, South west Pa.rliamentary constituency. and requested for a statement 
~',:. thereon. 

The Deputy Minister of Law made a statement in regard thereto. 

,41 Q ..... of Privllece 

The Speaker withheld his consent ~ ,toPe f!Ili.si;ng of a ~ of privi-
lege given notice of by Shri R.. K.lP1~ l'f!prd.U;lg ctU'~ J'eIIlarks 
reported to have been made by Shri C. RajagopalaChari on the ~th March, 
1980, against the legislators of a particular party. 

5. Papers Laid on the Table 

The following papers were laid on the T!t.ble:-
(1) A copy of Notification No. G.S.B. ~dateO the 6~ 4pril, 1960, 

under Section 38 of the Central Excises and Salt Act, 1~. 
(2) A copy of the judgment of the International Court of Justice 

regarding Nagar Haveli and Dadra. 

[P.T.O. 
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6. Message from RaJya Sabba 

Secretary reported a message from Rajya Sabha that at its sitting held 
on the 12th April, 1960, Rajya Sabha had passed the Indian Boilers (Amend-
ment) Bill, 1960. 

7. Bill Pasaed hy Bajya Sahba-Laid 011 the Table 

Secretary laid on the Table the Indian Boilers (Amendment) Bill, 1960, 
as passed by Rajya Sabha. 

8. Report of Committee on Private Members' Bills aDd BeselatioDs 
Sardar AInar Singh Saigal presented the Sixty-third Report of the Com-

mittee on Private Members' Bills and Resolutions. 

• 9. Report of Estimates Committee 

Shri H. C. Dasappa presented the Seventy-fifth Report of the Estimates .) 
Committee on the action taken by GovernmeDlt on the ~endations .. 
contained in the Forty.fifth Report of the Estimates Committee (First Lok 
Sabha) on the Ministry of Community Development-CPA Part IV. 

10. Calling attention to Matter of Urgent Public Importa.nee 

Shri Raghunath Singh called the attention of the Minister of Commerce 
and· Industry to the situation arising out of the closure of hosiery factories 
in Ludhiana due to the imposition of import restrictions on yam ana wool 
tops. 

The Minister of Commerce laid on the Table a statement in regard 
thereto. 

II. Govermnent BilI-uJlder CODSideration 

The FinaACe Bill, 1960. 

The motion for consideration of the Bill was moved by Sh.ri Morarji 
Desai. 

The following members took part in tbedebate:-
(1) Shri Bimal Comar Ghose 
(2) H. H. Maharaja Shri Kami Singhji of Bikaner 
(3) Shri Ajit Prasad Jain 
(4) Shri Shamrao Vishnu Parulekar 
(5) Shri Banarsi Prasad Sinha 
(6) Pandit Krishna Chandra Sharma 
(7) Dr. A. Krishnaswami 
(8) 8hri G. D. Somani 
(9) Shri C. R. Pattabhi Raman 

(10) Shri Shraddhakar Supakar 
(ll) Shrimati Uina Nehru 
(12) Kumari Maniben Vallabhbhai Patel 
(13) 8hri J. M. Mohamed Imam 
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(14) Shri Jaipal Singh 
(15) Sardar Amar Singh Saipl 
(16) Pandit Thakur Das Bharpva 
(1'1) Shri Resham Lal Jangde 
(18) Shrimati Renuka Ray 
(19) Shri Inder J. Malhotra 
(20) Shri Jedhe Gulabrao Keshavrao 
(21) Shri Prafulla Chandra Borooah (Speech untE,."ed). 

The discussion was not concluded. 

(Lok Sabha adjourned till 11 A.M. on Thursday. the 21st April, 1180.) 

.... _. :.~ l 
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II. N. KAUL, 
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LOK S4BQA 

BULLI.'TIN-PART J 
[Brief Record of ProoeecUnpJ 

Thur.cl4tI. April 21. 1960/V4UaJcM, I, 1882 (S4k4) 

N .... 
1 .• turet ....... _ 

Twenty tour Starred. Questions (Nos. 161D-1638) were put down Oil the 
order paper out of which fitteeD were called. Ori,inal noticell of Starred 
Questions Nos. 1618. 1628 and 1629 were received in Hinc:ti 

Fifteen Starred Questions (No.. 1115-.l829) were orally answered and 
supplementary questions were asked on all of them. Replies to the remain-
ing questions were laid on the Table. 

2. U~ Qu~ 

Fort.y two Unstarred Questions (Nos. 2375-2416) were put down on the 
order paper. Original notices of Unstarred QUestiOftB NOlI. 2188, 2890. 2388 
and 2396 were received in. Hindi. Replies to' Un.tarred Questions were laid 
on the Table. 

3. Short Notice Question 

One Short Notice Question regarding RecommendatioN of Textile Wage 
Board addressed to the Minister of Labour and Employment waf 1&tked. It 
was orally answered and supplementary questions were also aQed and 
answered thereon. 

4. Ac1joanament Motiaas 

The Speaker withheld his consent to the moving of four acljoumment 
motions given notice of by Sarvashri Narayan Ganesh Goray, Khushwaqt 
Rai, Hem Barua. Yadav Narayan Jadhav, Atat BIhari Vajpayee. Braj Raj 
Singh and Naushir Bharucha regarding the <leei&ion of the GoVAtnunent to 
waive its claim in the 'Jeeps eJP,se' against a BritiJh finn and to' settle the 
issue out of court. 

5. Paper LaId on the Table 

A copy of the draft. Order, under the Newwpaper (Price and p.,e) Act, 
1956. for a price-page schedule for daily newspeperstoptner with • copy 
of a Press Note on the subject was laid on the l'able. 
~"'r'~': t' 
; ! 

[P.T.O. 



6. M~ from Ba,lya Sabba 

Secretary reportej a message from Rajya Sabha that at its sitting held 
on the 19th April, 1960, Rajya Sabha had passed the Hindu Marriages (Vali-
dation of Proceedings) Bill, 1960. 

7. BUI Passed by Ba,lYa Sabba-Laid on the Table 

Secretary laid on the Table the Hindu Marriages (Validation of Proceed-
ings) Bill, 1960, as passed by Rajya Ssbha. 

8. Report of Estimates Committee 

Shri H. C. Dasappa presented the Eighty-eighth Report of the Estimates 
Committee on the Ministry of Lapour and Employment-Part II (Directorate 
General of Resettlement and Employment and Labour Bureau). 

9. Motion for Election to Committee 

Dr. Panjabrao S. Deshmukh moved the following motion:-
"That in pursuance of Rule 1 of the Rules and Regulations of the 

Indian Central Sugarcane Committee, the members of Lok 
Sabha do proceed to elect, in such manner as the Speaker may 
direct, two members from among themse'lves to serve as mem-
bers of the Indian Central Sugarcane Committee, subject to the 
other provisions of the said Rules and Regulations." 

The motion was adopted. 

10. Government BUI-Introduced 

The Estate Duty (Amendment) Bill, 1960. 

U. GOvenuneat BlIl-Passed. 

The Finance Bill, 1960. 

Discussion on the motion for consideration of the Bill moved on the 
20th April, 1960, continued. 

The following members took part in the debate:-
(1) Shri Prafulla Chandra Borooah 
(2) Shri Feroze Gandhi 
(3) Shri Upendranath Barman 
(4) Dr. Ram Subhag Singh 
(5) Shri Frank Anthony 
(6) Shri Braj Raj Singh 
(7) Dr. K. Atchamemba 
(8) Shri R. K. Kbadilkar 
(9) Shri Radheshyam Ramkumar Morarka 

(10) Shri Atal Bihari Vajpayee 
(11) Shri Naushir Bharucha 
(12) Shri Satis Chandra Samanta 
( 13) Shri Dinesh Singh 
(14) Shri Harihar Rao Sonule 

Shri Morarji Desai replied to the debate. 1_ 



'l'he motion for consideration was adopted and clause-by-clauae COD-
sideration was taken up. 

Clauses 2, 3 to 5, 7, 9 to 19 and 21 to 23 and the First and Second 
Schedules were adopted. 

C:auses 6 and 8 were adopted as amended. 

On an amendment to clause 20 moved by Shri NaUshir Bharucha, the 
.,House divided, Ayes 27; Noes 82. The amendment was accordingly nep.-
,. tived. 

Clause 20 was also adopted. 

Clause 1, the Enacting Formula and the Long Title were also adopted. 

. The motion that the Bill, as amended, be passed was. moved by F Shri MoraIii Desai. 

The following members took part in the debate:-
(1) Pandit Thakur Des Bhargava 
(2) Shri M. Elias . 
(3) Shri N. R. M. Swamy 
(4) Shri S. C. C. Anthony Pillai 
(5) Shri Ram Krisban Gupta 
(6) Dr. G. S. Melkote 
(7) Shri T. B. Vittal Rao 
(8) Sbri Prakash Vir Shastri 
(9) Shri Morarji Desai 

·.4 

The motion was adopted and the Bill, as amended, WU passed. 

12. Report or BuslDess Advisor)' COIIUIlittee 

Shri Sbivram Rango Rane presented the Fifty-first Report of the Busi-
ness Advisory Committee. . 

(Lo~ Sabba adjourned till 11 A.M. on Friday, the 22nd April, 1980.) 

K. N. KAU4 
Secretary. 



LOB: SABRA 

BULLETIN--PART I 

[Brief Record of Proceedings] 

FTiday, April 22, 1960IVaisakha 2, 1882 (SaJca.)· 

No. 399 

1. Starred Questiou 
Twenty-six Starred Questions (Nos. 1639-1664) were put down on the 

order paper out of which fifteen were called. Original notices of Starred 
Questions No. 1639 and 1659 were received in Hindi. 

Fifteen Starred Questions (Nos. 1639-1653) were orally answered and 
supp· ementary questions were asked on all of them. Replies to the 
remaining questions were laid on the Table. 

2. Uastarred Questions 
Seventy-one Unstarred Questions (Nos. 2417-2487) were put down on 

the order papE'r. Original notices of Unstarred Questions Nos. 2422, 2447, 
2465. 2473, 2475 and 2478 were received in Hindi. Replies to Unstarrecl 
Questions were laid on the Table. . 

3. Papers Laid on the Table 
The fonewing papers were laid on the Table:-

(1) A copy of the Madhya Pradesh Bhudan Yogna Board (Recons-
titution) Order, 1960 published in Notiftcation No. G.S.B. 34S 
dated the 26th March, 1960, under Bub-section (IS) of Section 
4 of the Inter-State Corporations Act, 1957. 

(2) A copy of each of the following Notifications under sub-section 
(4) of Section 43B of the See Customs Act, 1878 and Section 
38 of the Central Excises and Salt Act, 1944, making certain 
further amendments to the Customs and Central ExciBe Duti. 
Drawback (GeMl'al) Rules, 1960:-

(i) G;S.R. 390 dated the 9fIh April, 1980. 
(ll) G.8.R. 391 dated. the 9th April, 1960. 

(Jii) G.s.B.. 392 dated tbe 9th April, 1_. 

l. Report of Public A.eooanta CommIttee 
Shri Upendranath Barman presented the Twenty-eighth Report of tIM 

Public Accounts Committee on the contract tor supply of mecbanieaJ ~ 
port Ip&reI. 

':"',1, 



IS. Report of Estimates COmmittee 
Shri H. C. Dasappa presented the Eighty-seventh Report of the Esti-

mates Committee on the Ministry of Steel, Mines and Fuel-Hindustan 
S~l Limited-General Service Charges at the Rourkela Steel Plant. 

6. Calline Attention to Matter 0(: l1rgent PubUc Importance 
Shri Premji R. Assar called the .. attention of the Minister ot Home 

Mairs to the reported murder of a police officer in Delhi on April 11, 1960. 

The Minister of Home Affairs made a sljatement in regard thereto. 

7. Statement Be: Government Business 
The Minister of Parliamen+ary Affairs made a statement regarding the 

Government legislative and other business for the week commencing the 
25th April, 1960. 

8. Government BW-Introdueed 
The Reserve Bank of India (Amendment) Bill, 1960. 

II. Motion Be: FIfty-first Report of Business Advisory CemmJttee 

Shri Satya Narayan Sinha moved the following motion:-
''That this House agrees with the Fifty-first Report of the Business 

Advisory Committee presented. to the House on the 21st April, 
1960." 

The motion was adopted subject to the modification that the time allot-
ted to the Representation of the People (Amendment) Bill, 1960 be increased 
from 1 hour to 8 hours. 

10. Government Resolution-Adopted 

Shri Jagjivan Ram moved the following Resolution:-

"That this House resolves that: 
(i) A Parliamentary Committee consisting of 12 Members of this 

House to be nominated by the Speaker be appointed to review 
the rate of dividend ,which is at present payable by the Railway 
undertak~g to the General Revenues as well as other ancillary 
matters in connection with the Railway Finance vis-a-vis the 
General Finance and make recommendations thereon by the 
30th November, 1980; and 

(il) that this. House recommends to the Rajya Sabha to agree to 
associate six Members from that Sabha with the Committee 
and to communicate the names of the Members BO appointed 
to this House." • 

One amendment was ruled out of order. 

The following members took part in the debate:-
(1) Shri Nausbir Bharucha 

. (2) Shri Atal Bibad Vajpayee 
. '(3) Shri· T. B. Vittal Rao 1_ 



(4) Shri 'Shibban Lal Saksena 
(5) ShJ'i K.ll. Acbar 
(6) Shri C. R. Narasimhan 
(7) .Shri Diwan Chand Sharma 
(8) Shri Ranbir Singh Chaudhuri' 

8hri Jagjivan Ram replied to the debate. 

The Resolution was adopted. 

fl.1. DemautIs for Excess Grants (Railway.) for 195'7-58 

Discussion on Demands for Excess Grants in respect of the Budget 
(Railways) for 1951-58, commenced. 

:1 Twenty c:ut motions-of which three more on Demand. N:o. 4. four each 
• \'fm Demands Nos. 5 and 7, six on Demand No.8, two on Demand No.9 and 
"::,}bne on Demand. No. 17-were moved. . 

',.. 
:.," 

-"";:" 

)ii Five cut motions were ruled out of order. 

The discussion was not concluded. 

!<,; 12. Motion Be: Sbdy-third Report of Commlttee on Pr:h'Me Members' BIDs 
.!;~\~ IIIId Besolutloas 
,::; 8ardar Amar Siilgh Saigal moved the followin, motion:-

~. : . 

"That this House agrees with the Sixty-third Report of the Committee 
on Private Members' Bills and' Resolutions presented to the 
House on the 20th April, 1960." 

The motion was adopted. 

... ~.'t .. 
~·i. Discussion on the following Resolution by Shri Uma Charan Patnaik and 
',r the amendment thereto moved on the 8th April, 1960, continued:-

"This House is of opinion that Army, Navy, Air Foree and Production 
Ca~ncils be established together with an O'ger..al1 D.tence Caunei] 
to co-ordiilate and control their .-:tivities." 

The following members took part in the clebate:-
(1) Shri Diwan Chand Sharma 
(2) Shri V. K. Krishna Menon 

The amendment was negatived. 
'!'he :aeaolutitm waa also negatived. 

14. l'rIvate'Me.her'. IteaelatIoD-Wltbdrawa 

Shri A. M. Tariq moved the following Resolution:-
"This House is of opinion that on account of the failure of the United 

Nations Organisation to call upon Pakistan to vacate aggression 
in Kashmir, the Government should withdraw its complaint 
from the United Nations Organisation as a meuure of protest." 

Two amendments were ruled out of order. 
(P;'1'.O. 
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Two amendments were moved by Shri Atal Bihari Vajpayee. 

The following members took part in the debate:-
(1) Shri Atal Bihari Vajpayee 
(2) Shri S. C. Gupta 
(3) Shri Kalika Singh 
(4) Shri Hem Barua 
(5) Shri Mulchand Dube 
(6) Shri Surendra Mahanty 
(7) Shri Joachim Alva 
(8) Shri Braj Raj Singh 
(9) Shri C. R. Pattabhi Raman 

(10) Shri Shibban Lal Baksena 
(11) Shri Ansar Harvani 
(12) Shri Raghunath Singh 
(13) Shri N. R. M. Swamy 
(14) Pandit Owarka Nath Tiwary 
(15) Shri V. K. Krishna Menon 

Shri A. M. Tariq replied to the debate. 

The amendments were negatived. 

The Resolution was withdrawn by leave of the House. 

15. Discussion on MaUer of Urgent "Public Importance 

Shri S. M. Banerjee raised a discussion on the statement made in the 
House on the 20th April,. 1960 by the Deputy Minister of Law regarding 
photographs of voters of Calcutta South-West Parliamentary Constituency. 

The following members took part in the debate:-
(1) Shri A. K.Gopalan 
(2) Shri Aurobindo Ghosal 
(3) Shrimati Renuka Ray 
(4) Shri Yadav Narayan Jadhav 
(5) Shrimati Renu Chakravartty 

Shri R. M. IDijarnllvis replied to the debate. 
(Lok Sabha adjourned till 11 A.M. ali Monday, the 25th April, 1980.) 

GIPND-Ut I--MI(D) La II' 10 _ 

K. N. KAUL, 
SecretaI7. 
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BULLETIN-PART I 
[Brief Record of Proeeedings] 

Monda", April, 25, 1960/VaiBakhc 5, 1882 (Saka) 

No. ... ;i~~ 
t;~.tarrecl QUesUOIIlI 

.:~: Twenty-seven Starred Questions (Nos. 1665-1691) were put down on 
'~ order paper out of which twenty-one were called. Original notice 
:. Starred Question No. 1677 was received in Hindi. 
'::SFifteen Starred Questions (Nos. 1685-1670, 1672, 1674, 1675, 16'19-1688 .,d 1685) were orally answered and supplementary questions were asked 
'an all of them. Replies to the remaining questions (including Starred 
~estions (Nos. 1671, 1673, 1676-1678 and 1684 of which the questioners 
lMre absent) were laid on the Table. 

';>.'>t. 
::.:'~~ 

2.;:t.JDStarrecl QuesUOIIlI 

;)'orty-six Unstarred Questions (Nos. 2488-2533) were put down on the 
cmler paper. Original notices of Unstarred Questions Nos. 2502, 2505, 
.2-2514, 2520-2521, 2527-2529 and 2532 were received in Hindi. Replies 
tiP Unstarred Questions were laid on the Table . . ~: 
.~:. 

: •• Papers LaId on the Table 
'".t.. ... 
::.~, The following papers were laid on the Table:-

r~j' (1) A .copy of each of the following papers:-
··:s.~·.:~ . 

-.t, 

:~. 

-

(i) Evaluation Report of the Working Group on 
Industries. 

Small Seale 

(ii) (a) Annual Report of the National Instruments Limited for the 
year 1958-59 along with the Audited Accounts and comments 
of the Comptroller and Auditor General thereon, under sub-
section (1) of Section 639 of the Companies Act, 1956. 

(b) Review by the Government' of the working of the &hove 
Company. 

(2) A copy of the summary of the conclusions of the report of the 
employment patterns of the alumni of De1hi University. 

(3) A copy of the Report of the Indian Government Trade Delega-
tion to West European Countries (September-October, 1959). 

[P.T.o. 
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4. Mesaares from Bajya Sabha 

Secretary reported the following messages from Rajya Sabha:-

(i) That Rajya Sabha had no recommendations to make to Lok Sabha 
in regard to the Appropriation (No.2) Bill. 1960 passed by 
Lok Sabba on the 19th. April. 1960. 

(ii) That at its sitting held on the 14th April, 1960, Rajya Sabha bad 
concurred in the recommendation of Lok Sabha to appoint 
two members to the Joint Committee on Offices of Profit in 
the vacancies caused-by the retirement -·of two members and 
had appointed the following members to serve on the said 
Joint Committee:-

(1) Shri M; Govinda' Reddy' 
(2) Shri Rajendra Pratap Sinba. __ -. 

5. Report of Estimates Committee 

Shri H. C. Dasappa presented the Eighty-fifth Report of the Estiinates -. 
Committee on the action. taken by Gov.ernment on the recommendatiODS :' 
contained in the Fifty-seventh Report ~f the Estimates Committee .. _.on the 
Ministry of Finance (Department of Revenue)-Central Excise.Department., 

6. CalliD&' AttentiOa to Matter"of Urgent- PubUc 'lmpor:&aaoe 

Shri S. M. Banerjee called the attention of the Minister of Labour. and_ 
Employment to the reported strike by mica .. dea'lers in,Bihar resulting in 
unemployment of about 40,000 workers. 

The Deputy Minister of Labour laid on the Table a statementjn rqar&\_. 
thereto. 

7. statement. by Member 

Shri V. P. Naya:r made 11 statement-regarding certain matterlt arising out -
of the speech of the Finance Minister on the lilth March; ·1960 in reply to· 
the general discussion on the Budget (General). 

The Minister of Finance made a statement in reply thereto. 

8. Demands for Excess Grants (Railways) for 1951-58 

Discussion on ,Demands _for Excess Grants ~ in respect...of the Budget 
(Railways) for 1957-58, concluded. 

All the cut motions 'moved- on the '22nd'April, '1960 were withdTa1li1'Jl' by 
leave''Of the· House. 

The follOwing Demands were voted in ful1:-

Number of 
Demand Name of Demand 

Amount of 
&cas 

Demand ------------------------------
Rs. 

4 Revenue-Ordinary Working Expenses-Administration 44,66,.u8 

5 Reveooe-OrdinaryW.orking Expenses-Rcpah-s and Main~-, 
tenaDce 3,67,54.149 

1828 "'~'" 



Number 
of Name of DemIDd 

DemIDd 

7 Rcvenue-OrdiJIary Working Expenses-Operatioo'(FaeI). .. 

8 Rev~'Worldng·~other.·.·. 
than Staff and Fuel .• . . . . 

9 

13 

IS 

16 

17 

Revenue-QrdUIary Working Expenses-MiscellaDeous 
Expenses 

Revenue-Dividend payable to General Reveuuea 

Construction of New Lines--Capital and Depreciation Re-
serve Fund . . .'. • . . • 

Open Line works-Additions 

Open Line Wor~Rep1acements . 

9. Govel'DJlleDt BiD--Under CcmsideratlOD 

1"",279 

',09,1',374 

5.66,95,Q48 

The Representation of the People (Amendment) Bill, 1960. 

The motion for consideration of the Bill was moved by 8hri R. II. 
Hajamavis. 

The following members took part in the debate:-

(1) 8hri Mabavir Tyagi 
(2) Shri Uddaraju Ramam 
(3) 8hri Khushwaqt Rai 
(4) 8hri N. G. Ranga 
(5) Shri Pendekanti Venkatasubbaiah 
(6) Shri Braj Raj Singh (Speech unfinilhed) 

The discussion was not concluded. 

10. Motion Be: Aunnal Beport on the WorIdnc aDd AdmIIlIItzatIeD 01 
CompaoJes Act 

Shri Badakumar Pratap Gllnga Deb Bamra moved the following motion:-

"That this House takes note of the Annual Report on the WorkiDg 
and Administration of the Companies Act, 1956, for the year 
ended 31st March, 1959, laid on the Table of the House on the 
25th March, 1960." 

The following members took part in the debate:-

(1) Shri T. Nagi Reddy 
(2) Shri Aurobindo Ghosal 
(3) Shri Sinhasan Singh 

1830 
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(4) Shri Naushir Bharucha 
. (5)Shri N. R. M. 8wamy 
(6) 8hri Ranbir Singh Chaudhuri 
(7) Shri Nityanand Kanungo 

The motion was adopted. 

(Lok Sabha adjourned till 11 A.M. on Tuesday, the 26th April, 1960.) 

1881 
GIPND--LSI-281 (D) LS-25-t-6O-JJOO. 

M.NXAUL, 
Secretary. 
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No. 401 

1. Starred Quesiloas 

Twentyeight Starred Questions (Nos. 1692-1719) were put down on the 
order paper out of which sixteen were called. Original notices of Starred 
Questions Nos. 17M, 1709 and 1711 were received in Hindi. 

Thirteen Starred Questions (Nos. 1692, 1694, 1695, 1697-99 and 1701 to 
1707) were orally answered and supplEmentary questions were asked on all 
of them. Replies to the remaining questions (including Starred Questions 
Nos. 1693, 1696 and 1700 of which the questioners were absent) were laid on 
the Table. 

2. UDStarred QaestloDs 

Seventyfour Unstarred Questions (Nos. 2534-2607) were put down on 
the order paper. Original notices of Unstarred Questions Nos. 2553, 2556. 
2558, 2571, 2585, 2587, 2588 and 2595 were received in Hindi. Replies to 
Unstarred Questions were laid on the Table. 

3. Ad,Jo1l1"lUDeDt Motions 

The Speaker withheld his consent to the moving of four adjournment 
motions given notice of by Sarvashri Hern Barua, T. Nagi Reddy, Arjun 
Singh Bhadauria and Braj Raj Singh and Shrimati Parvathi M. Krishnan 
regarding police firing in Manipur on the 25th April, 1960. 

4. Papers Laid on tile Table 

'l1le following papers were laid on the Table:-
(1) A copy of the Joint Communique issued on the 25th April. 1960, on 

the conclusion of the talks between the Prime Ministers of India 
and Ohina. 

(2) A copy of each of the following papers:-

(i) Annual Accounts 01. the All India Institute 01. Medical Sciences tor 
the years 1956-57 and 1957-58 along with the Audit Report 
thereon, under sub-section (4) of Section 18 of tl1e A'll India 
Institute of Medical Sciences Act, lP56. 

cP"r.o. 



(li) Notification No. G.S.R. 425 dated the 16th April, 1960 making 
certain further amendments to the Prevention of Food Adulter-
ation Rules, 1955, under sub-section (2) of Section 23 of the 
Prevention of Food Adulteration Act, 1954. 

(3) A copy of each of the· following Notifications under sub-section 
(3) of Section 133 of the Motor Vehicles Act, 1939, making 
certain amendmen·ts to the Delhi Motor Vehicles Rules, 1940:-

(i) No. F.12(159)/57-~rt put>Jiabed in Delhi Gazette dated the 
11th February, 1960. -

(ii) No. F.12(197)/58--Transport pub'lished in Delhi Gazette dated the 
3rd March, 1960. 

(iii) No. F.12(15)/59-Transport published in Delhi Gazette dated the 
24th :March, 1960~ 

(4) A copy of Notification No" G.S.R. 428 dated the 16th April, 
1960, under sub-section (6) of section 3 of the Essential 
Commodities Act, 1955, making certain further amendments 
to the Rice (Uttar Pradesh) Price Control Order, 1959. 

5. MeBIiIap t...m RaJra Sabha 

Secretary reported a message from Rajya Sabha that at its sitting held 
on the 23rd April, 1960, Rajya Babha had agreed without any amendment to 
the Bombay Reorganisation Bill, 1960, pa~d by Lok Babha on the 19th 
April, 1960. 

6, Bepart of·~ on abrIeDce of Mem1ters from the ,SittiDrs 01. ~ 
Bouse 

Sh.ri MulchaMl Dube presented the Twentieth Report of the Committee 
on Absence of Members from the Sittings of the House and also laid on the 
Table a list showing names of members who were continuously absent from 
the sittings of the House for 15 days or more from the 8th February to the 
18th March, 1960, during the Tenth Session. 

7. Report of EstImates Committee 

8hri H. C. Dasappa presented the Ninetieth Report of the Estimates Com-
mittee on the Minlstry of Labour and Employment,.-.;Part UI (Social Security 
Scliemes and Miscellaneous. 

8. Government BIll-lntrodaced 

The Appropriation (Railways) No.3 Bill, 1960. 

9. Govemment BWs-Passed 

(i) The Representation of the People (Amendment) Bill, 1960 
Discussion on the motion for consideration of the Bill moved on the 

25th April, 1960, continued 

The following members took part in the debate:-
(1) Shri Braj Raj Singh 
.cZ)Shri Mulehand Dube 
(3) Shri Shree N'Brayan Das 
(4) Pandit Thakur Das Bhargava 
(5) Shri Sinhasan Singh 

:s&i R. M. Bajamavis replied to the debate. 
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On the motion for consideration the House divided, Ayes 112; Noes 29. 
'lbe motion for consideration was accordingly adopted and clause-by-
clause consideration was taken uP. 

Clauses 2 to 4 were adopted. 

On an emendment to clause 5 moved by Sbri Braj Raj Silllh the House 
divided, Ayes 23; Nos 110. The amendment was accorclingly negatived. 

Clause 5 was also adopted. 

Clause 1, the Enacting Formula and the Long Title were 'also adopted. 

The motion that the Bill be passed Will moved by Shri R.M. Hajamavis. 

The motion was adopted and the Bill was passed. 

(li) The Esta.te Dutv (Amendment) Bill, 1960 
The motion for consideration of the Bill was moved by Shrimati 

Tarkeshwui Sinha. 
The following members took part in the debate:-

(1) Shri P. T. Punnoose 
(2) H. H. Maharaja Shri Karni Singhji of Bikaner 
(3) Shri Surendranath Dwivedy 
(4) Shri Ram Krishan Gupta 
(5) H. H. Maharaja Pratap Keshari Deo 
(6) Shri Auro'bindo Ghasal 

Shrimati Tarkeshwari Sinha replied to the debate. 

The motion for consideration was adopted and clause-by-clause conside-
ration was taken up. 

Clauses 2 and 3 were adopted. 
Clause 1, the Enacting Formula and the Long Title were also adopted. 

The motion that the Bill be passed was moved by Shrimati Tarkeshwari 
Sinha. 

The following members took part in the debate:-
(1) Shri Surendranath Dwivedy 
(2) Shri Surendra M'ahanty 
(3) Shri Ajit Singh Sarhadi 

The motion was adopted and the Bill was passed. 

(iii) The Reserve Ba.nJc of India (Amendment) Bill, 1960 
The motion for consideration of the Bill was moved by Shrimati 

Tarkeshwari Sinha. 
The following members took part in the debate:-

(1) Shri Ajit Singh Sarhadi 
(2) Shri Ranbir Singh Chaudhuri 

. ~. -" -.~ . .1_'" '. 

[P.T.O. 
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(3) Shri Kalika Singh 
(4) Shri Raghunath Singh 
(5) Shri Nemi Chandra Kasliwal 

Shrimati Tarkeshwari Sinha replied to the debate. 
The motion for consideration was adopted and c1ause-by-clause considera-

tion was taken up. 

Clause 2 was adopted 
Clause I, the Enacting Formula and the Long Title were also adopted. 
The motion that the Bill be passed was moved by Shrimati Tarkeshwari 

Sinha. 

The motion was adopted and the Bill was passed. 

10. Statement Be: CIumge In Govel'!lllleDt Business 

The Minister of Parliamentary Affairs made a statement regarding a 
change in the Government business for the current week. 

11. Balf-An-Bour Discassloo on Matters ArisiDg out of Answer to Question 

Shri Braj Raj Singh ra·ised a half-an-how- discussion. on points 
arising out of the answer given on the 9th April, 1960 to Starred Question 
No. 1394 regarding interception of coal wagons on Railways. 

Shri S. V. Ramaswamy replied to the debate. 

(Lok Sabha adjourntd till 11 A.M. on Wednesday. the 27th April, 1960.) 
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LOK SABRA 

BULLETIN-PART I 

[Brief Record of Proceedings] 

Wednesday. April 27, 1960lVaiBakha 7, 1882 (Salca) 

No. til 
'I. Starred Qa.estloas 

Sixty-three Starred Questions (Nos. 1720-1732. 1732-A, 1733-1735. 1735-A. 
1736-1752, 1752-A, 1753. 1753-A, 1754. 1755.1757-1759. 1759-A, 1760-1768. 1788-A 
and 1769-1777) were put down on the order paper out of which ftfteen were 
cal.ed. Starred Question No. 1756 was transferred to the list of questions 
for the 29th April, 1960. Original notices of Starred Questions Nos. 1728, 
1'131, 1732-A, 1738. 1741. 1742, 17U, 1750 and 1759-A were received in H1nd1. 

Fifteen Starred Questions (Nos. 1720-1732. 1732-A. and 1733) were orally 
answered and supplementary questions were asked on all of them. Replies 
to the remaining questions were laid on the Table. 

2. UII8larrecl QuestioDs 

One hundred and eighty..one Unstarred Questions (NOs. 2608-2884, 2686· 
2752. 2754-2781 and 2781-A to 2781-1) were put down on the order paper. 
Unstarred Questions Nos. 2685 and 2753 were transferred to the list of 
questions for the 29th and 28th April, 1980 respectively. Original notices 
of Unstarred QuestitiDS No. 2642. 2643, 2863, 2675, 2692. 2693. 2700-1701, 
2708. 2710. 2714, 2715, 2722, 2723. 2737, 2739. 2740. 2755. 2763. 2769. 2780. 2781, 
2781-A and 2781-G were received in Hindi. Replies to Unstarred Questions 
were laid on the Table. 
3. SIIGri Notice QuesUoa 

One Short Notice Question regarding Civil Accounts Association, Assam 
addresSed to the Minister of Finance was asked. It, was orally anawered 
and supplementary questions were also asked and answered thereon. 

4. Papen Lald CID tile Table 

The follOwing papers were laid on the Table:-

(1) A copy of each of the following papers under sub-section (2) of 
Section 17A of the Industrial Disputes Act, 1947:-

(a) The award of the Labour Court, Andaman and Nicobar 
Islands, Port Blair, in Industrial Dispute ,No. 2 of 1959 
published in Andaman Nicobar Gazette Noti6cation No. 
IDA/17/3 dated the 5th July, 1959. 
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(b) Notiftcation No. 129/59 pubUshed in Andaman Nicobar Gazette 
dated the 30th September, 1959, rejec~ing the above award. 

(2) The Rajasthan Bhoodan Yagna Board (Reconstitution) Order. 
1960, published in Notification No. G.S.R. .406 dated the 8th 
April, 1960, under SUb-sectiOR (.5:) of Section 4 of the Inter-
State Corporations Act,~957. 

(3) A copy of Notification No. G.S.R. 420. dated the 16th April, 1960, 
under sub-section (4) of section ~3B of the sea Customs Act, 
1878. 

5. Report of COIIUDlttee on. PrIvate If_ben" BIlls aD4 BesollltiODS 

Sardar Hukam Singh presented the Six+y-fourtb Report Of the Com-
mittee on Private Members' Bills and Resolutions. 

6. Reports of Esttmates Commlttee 

Shri H. C. Dasappa presented the following Reports of the Estimates 
Committee:-

(1) Ninety-third Report on the Ministry of Steel, Mines & Fuel-
National Coal Development Corporation Ltd., Ranchi (Reports 
and Accounts). 

(2) Ninety-foutth Report on the Ministry of Commerce & Inm.: 
try-Hindustan Machine Tools Ltd., Bangalore (Reports and 
Accounts). 

7. CalUq Attention to Matter of Urrent PnbUe Importance 

Sbri R. K. Khadilkar called the attention of the Minister of 'Transport 
and Communications to the strike by road transport operators in Bombay. 

The Minister of State in the Ministry of Ti-ansport arid Communications 
laid on the Table a statement in l'egard thereto. 

8. Govenment Bllls-Pasaed 

(i) The Appropriation (Railw/llIs) No.3 Bill, 1960 

The motion for consideration of the Bill was moved by Shri Jagjivan 
Ram. 

The motion for consideration was adopted and clause-by-clause conside-
ration was' tak~ up. 

Clauses 2 and 3 and the Schedule were adopted. 

Clause I, the Enacting Formula and the Long TiUe were also adopted. 
The motion that the Bill be passed was moved by Shri Jagjivan Ram. 
The motion wal' adopted and the Bill was passed. 

(ii) The Supreme Court (Nu1l\be,- of Judges) Amendmnt Bm, 1960. 
as passed by the k§fI4' S/lbha 

The motion for consideration of the Bili, as passed by Rajya Sabha was 
moved by Sbri B. N. Datar. • 

1337 



;" 

The following members took part in the debate:-
(1) Pandit Krishna Chandra Sharma 

(2) 'Shri S.C. Gupta. 

(3) Pandit Thakur Das Bhargava 

H) Shri Aurobin4oGhosal 

. ,(S) Shri c. R. Pattabhi Raman 

(6) Shrl Ril,nublr Sabai 

(7) Shri Ajit Singh Sarhadi 

(8) Shri Radhelal Vyas 

(9) Shrt S. Easwara Iyer 

(.lO)~hri J. M. Mohamed Imam 

(11) Shri Satyendra Narayan Sinha 

(12) Shri Ram Krishan .Gupta 

(13) Shri Kalika Singh 

Shri B. N. Datar replied to the debate. 

The motion for consideration was adopted and clause-by-clause considera-
tion was taken up. 

Clause 2 was adopted 

Clause 1, the Enacting Formula and the Long TItle were also adopted. 

The motion that the Bill be passed was moved by Shri B. N. Datar. 

The motion was adopted and the Bill was passed. 

(ill) The Indian Boilers (Amendment) Bill, 1960, lIB paued btl &;1/0. Sa.bha.. 

The motion for consideration of the Bill, as passed by Rajya Sabha, was 
moved by Shri Ani! K. Chanda. 

The following members took part in the debate:-

(1) Shri K. T. K. Tangamani 

(2) Shri Aurobindo Ghosal 

(3) Shri Kashi Nath Pandey 

Shri Ani! Ie. Chanda replied to the debate. 

The motion for consideration was adopted and clause-by-c:lause con-
lideration was taken up. 

Clauses 2 to 21 were adopted. 

Clause 1, the Enacting Formula and ':he Long Title were also adopted. 

The motion that the Bill be passed was moved by Shri Anil K. Chanda. 

The motion was adopted and the Bill was passed. 
[P.T.O. 
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9. Motion Be: JoJnt CommIttee on GoVerDDleDt SW--wader CODSlderatloD. 

The Delhi Primary Education Bill, 1960 

The motion for concurrence in the recommendation of Rajya Sabha for 
reference of the Bill to a Joint Committee of the Houses was moved by 
Dr. K. L. Shrimali and his speech was not concluded. 

10. RaJI-An-Bour DJscussion on Matters arIsiDc oat of ADswer to Question 

Shri T. B. Vittal Rao raised a half-an;'hour discussion on points arisin, 
out of the answer given on the 18th March, 1960 to Starred QUestion No. 935 
regarding doubling of Vijayawada Gudur Section. 

Shri S. V. Ramaswamy replied to the debate. 

(Lok Sabba adjourned till 11 A.M. on ThursdaY,the 28th April, 1960.) 
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,LOB: SABRA 

BULLETIN-PART 'I 

[Brief Record of Proceedinp] 

Thursday, April 28, 1980/Vaisakha 8, 1882 (Saka) 
,,' 

No. 403 

1. Starred Questloas 

Fifty-one Starred Questions (Nos, 1778-1782, 1782-A, 1783-1793, 1793-A, 
1793-B, 1794-1798, 1798-A, 1799-1801, 1801-A, 1802, 1802-A, 1802-AA, 1802-B, 
1803-1808, 1808-A, 1809, 1809-A, 1810, 1810-A, 1810-B, 1811-1814, 1814-A 
and 1814·B were put down on the order paper out of which twenty-four 
were' called. Original notices of Starred Questions Nos, 1781, 1782, 1791, 
1794, 1797, 1808 and 1812 were received in Hindi. 

Eighteen Starred Questions (Nos. 1778-1782, 1783-1785, 1787-1789, 
1791, 1793, 1793-B, 1794-1798 and 1798 were orally answered and supple-
mentary questions were asked on al1 of them. Replies to the remaining 
questions (including Starred Questions Nos. 1782-A, 1788, 1790, 1792, 1793-A 
and 1797 of which the questioners were absent) were laid on the Table. 

2. UDStarred Questions 

Ninety-three Unsiarred Questions ,(Nos. 2782-2870, 2870-A, 2870-B, 
2870-C, and 2870-D were put down on the order paper. Original notices of 
Unstarred Questions Nos. 2809-2811, 2815, 2820, 2827, 2839 and 2848 were 
received in Hindi. Replies to Unstarred Questions were laid on the Table. .' . -" . . . 

3. Pa~ LaId aa. Ute Table 

-'!be following papers were laid on the Table:-:-

(l)A coPy of the Agreement made between the Government of India 
and S.C.K. (Agencies) Limited, General Sir James Marshall-
Cornwall and S. G. Klein, in respect of certain c1aims ~g 
out of a contract for supply of jeeps. 

(2) A Statement containing brief replies to various items raised In 
the Audit Report, Defence Services, 1980. 

,(3) A ocopy of each of the following papers under sub-rule (5) of Rule 
3 of, the Air Corporations Rules, 1954:-

(i) Summary of the Budget Estimates of Revenue and EzPenditure 
of the Indian Airlines Corporation for, the 7e&r 1810-81 . 
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(ii) Summary of Actuals for the year 1958-59 and Budget Estimates 
and Revised Estimates for the year 1959-60 and Budget Esti-
mates for the year 1960-61 under Capital, of the Indian Air, 
lines Corporation. 

(iii) Summary of Budget Estimates of Revenue and Expenditure of 
the Air-India International Corporation for the year 1960-61. 

(iv) Summary of Actuals for the year 1958-59, Budget Estimates and 
Revised Estimates for the year 1959-60 and Budget Estimates 
for the year 1960-81 under Capital, of the Air-India Inter-
national Corporation. 

(4) A copy of Agreement made between the Government of India 
and Messrs Citizen Watch Ce., Tokyo for the manufacture of 
watches. 

(5) A copy of the Notification No. G.S.R. 452 dated the 23rd April, 
1960 under sub-section (2) of Section 7 of the Employees' Provi-
dent Funds Act, 1952, making certain amendment to the Empl0-
yees' Provident Funds Scheme, 1952. 

(8) A copy of eaeh of the following papers: ....... 

(i) Annual Report of the Hindustan Chemicals andl'ertilizers 
Limited for the year 1968-59 alon, with the Audited Aceounts 
and comments of the Comptroller and Auditor General, there-
on, under sub-section (1) of Section 639 of the Companies Act, 
1958 .. 

(ii) Review by tile Govemment at the working of the abcrve Com-
pay. 

(7) A copy of Noti1l.cation No. G.S.R. 430 dated the 16th April, 1960 
under sub-section (3) of Section 40 of the Displaeed Penons 
(Compensation and Rehabilitation) Act, 1954, making certain 
fUrther amendment to the Displaeed Persons (Compensation 
and Rehabilitation) Rules, 1915S. 

4. MiIl.tes 01 ParUameIltary Commlttees-l..ald _ the Table 

(i) The Minutes of the sittings (Fifty-sixth to Sixty-fifth) of the Com-
mittee on Private Members' Bi'lls and Resolutions held during the TeD&h 
Session were laid on the Table. 

(ii) The fo.Uowing MiDuHs of the sittings of the Estimates Committee 
wue laid _ the 'l'IIWe:-

(a) Minutes relating to the Seventy-seventh and' Seventy-ninth 
Reports on the Ministry rrf Commerce and Industry~malJ 
Scale Industria 

OJ) Minutes relating to the Etpty-sixth Report on the Ministry of 
Commerce and IndUstry-Tbe State Trading Corporation of 
IIldia Lin1iied. 

(c) MinuteS-. relating to the J!!ighty-fourtlI, Eisbty-eilbth and Nine-
I '.: '. tietb Reports on the Ministry of Labour aDd EmpJ.eJmDt. 
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5. Reports of 'RIItIJMtes ee-IHee 
Shri H. C. Dasappa preaented the followinc Report. of the Estimates 

Committee:-
(i) Ninety-second Report on the Growth of Civil Non-Plan Expendi-

ture. 
(ii) Ninety-fifth Report on the M"mistr,' of Finance-The Rehabilita-

tion FinaIice Administration (Reports and Accounts). 

6. CalliDc Attention to MaUe.- of lJrpnt Public IIBportaee 

Shri Prafulla Chandra Borooah called the attention of the Minister of 
Transport and Communications to the reported danger facing inland water 
transport on the river Brabmputra. • 

The Minister of State in the Ministry of Transport and Communications 
laid on the Table a statement in regard thereto. 

7. Order or BusiDeIs lor FrIday, the 29th April, lHO 

The Minister of Parliamentary Aftairs announced that on Friday, the 
29th April, 1960, Private Members' Business would be taken up after the 
Question Hour and the Government Motion regarding the Joint Com-
munique issued on the conclusion of talks between the Prime Ministers of 
India and China would be taken up at 3 P.M. The House agreed. 

8. Motions Be: Joint Committees on Government BiUs-Adopted 

(i) The Delhi Primary Education Bilt. 1960. 

Dr. K. L. Shrimali concluded his speech on the motion for concurrence 
in the recommendation of Rajya Sabha for reference of the Bill to a Joint 
Committee of the Houses, moved on the 27th April, 1960. 

The following members took part in the debate:-
(1) Shri A. E. T. Barrow 
(2) Shrimati Renu Chakravartty 
(3) Dr. Sushila Kayar 
(4) Shri C. R. Pattabhi Raman 
(5) Shri Mohan Swarup 
(6) Shri Sinhasan Singh 
(T) Pandit Munishwar Dutt Upadh'1ay 
(8) Shri Ram Sewak Yadav 
(s.) Shri Baetha Raman 

(10) Shri Prakash Vir Shastri 
(11) Shri Shree Narayan Das 
(12) Sbri Diwan Chand Sharma 

Dr. K. L. Shrimali replied to the debate. 

The motion was adopted as follows:-
"That this Hause concurs in the recommendation at Rajya Sabha that 

the House do join in the Joint Committee of the Houses on 
the Bill to provide for free and compulsory education for 
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children in the Union territory of Delhi made in the motion 
adopted by Rajya Sabha at its sitting. h~ld on the 14th April. 
1960 and communicated to this House on the 16th April, 1960 
and . res'olves that the following members of Lok Sabha be 
nominated to serve on the said Joint Committee, namely,Shri 

. Amjad Ali, Shri M. Ayyakannu, Shri Chuni Lal, Shri Shankar-
rao Khanderao Dige, Shri V. Eacharan, Shri Aurobindo 

. Ghosal, . Shri Kanhu. Charan Jena, Shri Nemi Chandra 
Kasliwal, Shri Chhanganlal M .. Kedaria, . Shri N. Kesllava, 
Shri Baij Nath Kureel, Shri Nibaran Chand Laskar, 
Shri N. B. Maiti, Shri Ram Chandra Majhi, Shri Jiyalal 
MandaI, Shrimati Minirnata Agamdas Guru, Shri R. Govindara-
julu Naidu, Shri C. Krishnan Nair, Shri P. K. Vasudevan Nair, 
Shri' Naval Prabhakar, Shri Ram Saran, Shri Devulappali 
Venkateswar Rao, Shri Bhola 'Raut, Shrimati Renuka Ray, 
Shri Birbal Singh, ·Dr. M. V. Gangadhara Siva, Shri Shraddha-
kar Supakar, Shri Shiva Dutt Upadhyaya, Shri Atal ~ Bihari 
Vajpayee and Shri Balkrishna Wasnik." 

(ii) The Children Bill, 1959 .. 
The motion for concurrence in the recommendation of Rajya Sabha for 

reference of the Bill to a Joint Committee of the Houses was moved by 
Dr. K. L. Sbrirnali. 

The following members took part in the debate:-

(1) Shri K. K. Warior 
(2) Shri Ranbir Singh' Chaudhuri 
(3) Shrirnati Renuka Ray 
(4) Shri Diwan Chand Sharma 

Dr. K. L. Shrimali replied to the debate. 

The motion was adopted as follows:-

"That this House concurs in the recommendation of Rajya Sabha 
that the House do join in the Joint Committee of the Houses 
on the Bill to provide for the care, protection,. maintenance, 
welfare, training education and rehabilitation of neglected or 
delinquent children and for the trial of delinquent children in the 
Union- territories made in the motion adopted by Rajya Sabha 
at its sitting held on the 15th February, 1960 and communi-
cated to this House on the 18th February, 1960 and resolves 
that the following members of Lok Sabha be nominated t.o 
serve on the said Joint Committee, namely, Shri P. Subbiah 
Ambalam, Shri S. R. Arumugham, Shri S. M. Banerjee, Shri 
Dharanidhar Basumatari, Shri Bhakt Darshan. Shri 
Laxmanrao Shrawanji Bhatkar, Shri J. B. S. Bist, Pandit Braj 
Narayan "Brajesh", Shri Akbarbhai Chavda, Shri Daljit Singh, 
Shri Nayantara Das, Shri Shree Narayan Das, Shri Resham 
Lal Jangde, Shri M. R. Krishna, Shrirnati Sangam Laxmi Bai, 
Shri Mathew Maniyangadan, Shri Mohan Swarup, Shri J. G. 
More, Shri Mohan Nayak, Dr. Sushila Nayar, Shrimati Uma 
Nehru, Shri Deen Bandhu Parmar, Shri Uddaraju Ramam, 
Shri Ram Garib, Shri lI/Iahadevappa Rampure, Shri Radha 
Charan Sharma, Shri Prakash Vir Shastri, Shri Babu Nath 
Singh, Shri PtaQbu.. Naraian SUlP and Sbri Tala Be.m." 
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9. Govenament Bi1l-~ 

The Hindu Marriages (Validation of Proceedings) Bill, 1960, as passed 
by Rajya Sabha. 

The motion for consideration of the Bill, as passed by Rajya Sabha, 
was moved by Shri R. M. Hajarnavis. 

The motion for consideration was adopted and clause~by-clause con-
sideration was taken up. 

Clause 2 was adopted. 
Clause I, the Enacting Formula and the Long Title were also adopted. 

The motion that the Bill be passed was moved by Shri R. M. Hajarnavis. 
The motion was adopted and the Bill was passed. 
(Lok Babha adjourned at 4.47 P.M. and reassembled at 5 P.M.) 

10. Half-All-Bolli' DlseaMtlon Oft Matters A.rIIIac out of AllSwer to QauUoa 
Shri Chintamani Panigrahi raised a half-an-hour discussion on points 

arising out of the answer given on the Brd March, 1960 to Starred Question 
No. 580 regarding Bolani Ore Mines. 

Sardar Swaran Singh replied to the debate. 
(Lok Sabha adjourned till 11 A.M. on Friday, the 29th April, 1960). 

GIPND-LS I-320(D) LS-28·4-80-900. 

M. N. KAUL, 
Secretary. 



LOK SABRA 

BULLETIN-PART I 

[Brief Record of Proceedings] 

Friday, April 29, 1960/Vaisakha 9, 1882 (Saka) 

No. tM 

1. Stanecl QllestiODS 

Thirty-rune Starred Questions (Nos. 1815-1834, 1834-A, 1834-B, 1835-
1839, 1841-IG47, 1847-A, 1848 and 1850-1852) were put down on the order 
paper out of which fifteen were called. Starred Questions Nos. 1840 and 
1849 were transferred to the list of questions for the 28th April, 1960. 
Original notices of Starred Questions Nos. 1819, 1822, 1831 and 1847 were 
received in Hindi. 

Fifteen Starred Questions (Nos. 1815-1828 and 1832) were orally 
answered and supplementary questions were asked on all of them. Replies 
to the remaining qUl'stions were laid on the Table. 

2. UDStarred Qllesttous 

One 1:!undred and four Unslarred Questions (Nos. 2871-2949, and 
2951-2975) were put down on the order paper. Original notices of Un-
starred Questions Nos. 2888, 2896, 2901, 2902, 2908, 2909, 2920, 2932, 2934,2939, 
2941, 2945, 2951, 2958 and 2972 were received in Hindi. Replies to Unstarred 
Questions were laid on the Table. 

3. Short Notice QuestioDs 

One Short Notice Question regarding C.H.S. Dispensary, Laxmibai 
Nagar, New Delhi addressed to the Minister of Health was asked. It was 
orally answered and supplementary questions were also asked and answered 
thereon. Reply to one Short Notice Question regarding rndians in South 
Africa addressed to the Prime Minister of which the questioner was absent 
was laid on the Table. 

4. Papers LaId 0Jl ~ Table 

The follOwing papers were laid on the Table:-

(1) A copy of each of the following papers:-
(i) Notification No. 2/8/60.0.L. dated the 27th April, 1960 contain-

ing the directions issued by the President under clause (6) 
of Article 344 of the Constitution on the Report of the Com-
mittee of Parliament on Official Language. 

[P.T.O . 
.1345 



(ii) Order of the President, under clause (1) of Article 339 of the 
Constitution appointing the Scheduled Areas and Scheduled 
Tribes Commission published in Notification No. 11/6/59-
SCT-IV dated the 28th April, 1960. 

(2) A copy of the Appropriation Accounts (Civil), 1958:-59 (includ-
ing proforma commercial accounts) and the Audit Report, 
1960, under Article 151(1) of the Constitution. 

(3) A copy each of the statements of cases in which the lowest tend-
ers had not been accepted by the India Store Department, 
London and the India Supply Mission, Washington, during the 
half-year ending the 31st December, 1959. 

(4) A copy of each of the following statements showing the action 
taken by the Government on various assurances, promises and 
undertakings grven by th~ Ministers during the various session 
of Second Lok Sabha:-

(i) Supplementary Statement No. II. 
(u) Supplementary Statement No. V 

(iii) Supplementary Statemellt No. VIII 
(iu) Supplementary Statement No, XV 
(u) Supplementary Statement No. XVII 
(ui) Supplementary Statement No. XXIX 

(w) Supplemearary Statemellt No. XXVII 

Tenth Session, 1960. 
Ninth Session, 1959. 
Eighth Session, 1959. 
Seventh Session, 1959. 
Sixth Session, 1958. 

Fourth Session, 1958. 
Third Session, 1957. 

(5) A copy of Notification No. G.S.R. 447 dated the 23rd April, 1960, 
under sub-section (1) of Section 28 of the Mines and Minerals 
(Regulation and Development) Act, 1957, making certain fur-
ther amendment to the Mineral Concession Rules, 1949. 

(6) A copy of each of the following Notifications, under sub-section 
(2) Section 18A of the Industries (Development and Regula-
tion) Act, 1951:-

(i) S.O. 852 dated the 2nd April, 1960. 
(il) S.O. 908 dated the 9th April, 1960. 

(7) A copy of the Madhya Bharat Indian Medicine Board Order, 
1960, published in Notification No. G.S.R. 408, dated the nth 
April, 1960, under sub-section (5) of Section 4 of the Inter-
State Corporations Act; 1957. 

(8) A copy of Notification No. S.O. 877, dated the 9th April, 1960, 
under sUb-section (3) of Section 26 of the Coir Industry Act; 
1953, making certain amendments to the Coir Industry Rules, 
1954. 

(9) A copy of each of the follOWing papers:-
(i) The Employment Exchanges (Compulsory Notification of 

Vacancies) Rules,- 1960 published in Notification No. G.S.R. 
477 dated the 26th April, 1960, under sub-section (3) of 
Section 10 of the Employment Exchanges (Compulsory 
Notification of Vacancies) Act, 1959. 

(ii) Report of the Informal Committee of Members of Parliament 
on Gorakhpur Labour. 



(10) A copy of the Delhi Roller Flour Mills (Wheat Products) Prkle 
Control Order, 1960, published in Notification No. G.S.R. 4'16 
dated the 25th April, 1960, under sub-section (6) of SeCtion 3 
of the Essential Commodities Act, 1955. 

5. Minutes of Parliamentary CODUIlitte_Laid on the Table 

(i) The Minutes of the sittings (Eighteenth to Twentieth) of the Com-
mittee on Absence of Members from the Sittings of the House held dur-
illl the Tenth Session were laid on the Table. 

(ti) The Minutes of the sittings (Fortieth to Forty-fourth) of the Com-
mittee on Petitions held during the Tenth Session were laid on the Table. 

(iii) The Minutes of the Seventeenth and Eighteenth sittings of the 
Committee on Government Assurances held during -the Tenth Session were 
laid on the Table. 

(iv) The following Minutes of the sittings of the Estimates Committee 
were laid on the Table:-

(a) Minutes relating to the Ninety-sixth and Ninety-seventh Reports 
on the Ministry of Rehabilitation-Eastern Zone and Danda-
karanya Project. 

\ 
(b) Minutes relating to the Ninety-second Report on Growth of Civil 

Non-Plan Expenditure and Procedural and Miscellaneous 
Matters. 

6. Messages from Bajya Sabha 

Secretary reported the following messages from Rajya Sabha:-
(1) That Rajya Sabha had no recommendations to make to Lok Babha 

in regard to t~e following Bills:-
(i) The Finance Bill, 1960, passed by Lok Sabha on the 21st April, 

1900 .. 
(ii) The Estate Duty (Amendment) Bill, 1960, passed by Lok Sabha 

on the 26th April, 1960. 
(iii) The Appropriation (Railways) No. 3 Bill, 1960, passed by 

Lok Sabha on the 27th April, 1960. 

(2) That at its sitting held on the 28th April, 1960, Rajya Sabha had 
agreed without any amendment to the Representation of the 
People (Amendment) Bill, 1960, passed by Lo~ Sabha on the 
26th April, 1960. 

7. Presldeat's A.8Beu.t to Bill 

Secretary laid on the Table the Appropriation (No.2) Bill, 1960, passed 
by the .Houses of Parliament during the current Session and auented to by 
the President since the last report made to the House on the 18th April, 
1960. 

8 .. Itepert of C .... mIffee OIl 8ubOrdiDate ~ 

Sardar Hukam Singh present~ the Eighth Report of the Committee on 
Subordinate Legislation. 

£P.T.O. 
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9. Report of Committee on Petitions 
Shri Upendranath Barman presented the Ninth Report of the Commit-

tee on Petitions. 

10. Reports of Estimates Committee 
Shri H. C. Dasappa presented the following Reports of the Estimates 

Committee:-
(i) Ninety-first Report on the action taken by Government on the re-

commendations/conclusions contained in the '1'h.irty_third 
Report and residual recommendations contained in 'the Seven-
teenth, Twenty-first, Twenty-fourth and Twenty-sixth Reports 
of the Estimates Committee (First Lok Sabha) on the Minis-
try of Railways. 

(ii) Ninety-sixth Report on the Ministry of Rehabilitation-Eastern 
'Zone. 

(iii) Ninety.seventh Report on the Ministry of Rehabilitation-
Dandakaranya Project. 

1l.CalIiDc attention to Matters of Urgent PubUe impOrtance 
Shri Prafulla Chandra Borooah called the attention of the Minister of 

Railways to the death of a student in the 63 UP train in Assam on 7th 
April, 1960. 

The Deputy Minister of Railways made a statement in regard thereto. 

In response to the other calling attention notice by Shri Prafulla 
Chandra Borooah regarding the burning of houses in the Churachandpur 
sub-division of Manipur by a group of Hmars, the Minister of State in the 
Ministry of Home Affairs laid a statement on the Table. 

12. LeaVe of Absence 

(i) The following members were granted leave of absence from the 
sittings of the House for' the periods mentioned against each:-

(1) Shri Mohammed Khuda Bukhsh 

(Z) Shri B. Pocker . 

(3) Shri J. B. Kripalani 
(4) Her Highness Maharani Vijaya 

Raje Scindia of Gwalior. 
(s) Shri Chandikeshwar Sharan Singh 

Ju Deo. 
(6) Shri U. Muthuramalinga Thevar . 
(7) Shri S. Easwara Iyer . 

(8) Shri Dippala SUri Dora 

(9) Shri Joginder Sen-Mandi 

(10) Shri Naih Pai 

(11) Cbaudhari Paragi La! 

8th February to 6th April, 1960 (Tenth 
Session). 

5th April, to z2Ild April 1960 (Tenth 
Session). 

6th April to 29th April, 1960 (Tenth Session) . 
8th February to 6th April, 1960 (Tenth 

Session). 
8th February to 6th April, 1960 (Tenth 

Session). 
7th April to 29th April, 1960 (Tenth Scasion). 
2Sth February to 16th April, 1960 (Tenth 

Session). 
z3rd February to 18th April, 1960 (Tenth 

Session). 
28th March to Zlst· April, 1960 (Tenth 

Session). 
30th March to z9th April, 1960 (Tenth 

Session). 
19lh February to 17th April, 1960 '(Teoth 

Session). 
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(ii) The absence of Shri Chowkhamoon Gohain for the 22nd December, 
1959. (Ninth Session) and from the 8th February to the 14th April. 1960 
(Tenth Session) was condoned. 

13. Statements by Minister of Steel, MiDes and Fuel 

(i) The Minister of Steel, Mines and- Fuel made a statement clarifying 
the reply given on the 22nd April, 1960, to a Supplementary by H. H. 
Maharaja Pratap Keshari Deo on Starred Question No. 1643 regarding 
Small Blast Furnace, Barbil. 

(ii) The Minister of Steel, Mines and Fuel made' a statement clarifying 
the replies given on the 22nd April, 1960, toSupplementaries by Sarvashri 
Raghunath Singh and S. R. Arumugham on Starred Question No. 1650 
regarding Export of Steel. 

14. Statement by Parliamentary Secretary to the Minister of Labour 
and Employment and PlamtInc 

The Parliamentary Secretary to the Minister of Labour and Employ-
ment and Planning made a statement correcting the reply given on the 
20th April, 1960 to a Supplementary by Shri Braj Raj Singh on Starred 
Question No. 1608 regarding Re-constitution of the Education Panel by the 
Planning Commission. 

15. Government BiUs-introduced 

(1) The Taxation Laws (Amendment) Bill, 1960. 

(2) The Motor Transport Workers Bill, 1960. 

16. Motion Be: Sixty-fourth Report of Committee on Private Memben' 
BUIs aud _lations 

Sardar Hukam Singh moved the following motion:-
"That this House agrees with the Sixty-fourth Report of the Com-

mittee on Private Members' Bills and Resolutions presented 
to the House On the 27th April, 1960." 

The Motion was adopted. 

17. PrIvate Members' ~ueed 

(1) The Dissolution of Muslim Marriages (Amendment) Bill, 1959 
(Amendment of section 1) by Shri B. Peeker. 

(2) The Muslim Personal Law (Sha.riat) Application (Amendment) 
Bill, 1959 (Amendment of Bection 1) by Shri B. Pocker. 

(3) The Mussalman Wakf Validating (Amendment) Bill, 1959 
(Amendment of section 1) by Shri B. Poclcer. . 

(4) The Land Acquisition (Amendment) Bill, 1960 (Amendment of 
section 18) .by Shri Jhulan Sinha. 

(5) The Marriage Control Bill, 1960, by Shri Subiman Gbase. 

(6) The Constitution (Amendment) Bill, 1960 (Amendment of the 
Eighth Schedule) by Shri Atal Bihari Vajpayee. 

[P.T.O. 
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IS. Private Member's BiU--Degatived 

The Representation of the People (Amendment) Bill, 1959 (Insertion oJ 
new section 7A) by Shri T. B. Vittal Rao 

Discl,lSsion on the motion for consideration of the Bill moved by Shri T. 
B. Vittal Rao on the 16th A;pril, 1960, continued. 

The following members took part in the debate:-
(1) Shri Jaipal Singh 
(2) Shri Sinhasan Singh 
(3) H. H. Maharaja Pratap Keshari Dec 
(4) Shri Ranbir Singh Chaudhuri 
(5) Shri Braj Raj Singh 
(6) Shri Diwan Chand Sharma 
(7) Shri C. R. Narasimhan 
(8) Shri Mool Chand Jain 
(9) Shri S. C. Gupta 

(10) Shri R. M. Hajarnavis 

Shri T. B. Vittal Rao replied to the debate. 

The motion for consideration of the Bill was negatived. 

19. Private Member's Bill-Motiou for Circulation-under coDSideratiGn 

The Ceilings on Salary (in Private Sector) Bill, 1960 by Shri A. M. Tariq. 

The motion for circulation of the Bill for the purpose of eliciting opinion 
thereon by the 15th September, 1960, was moved by Shri A. M. Tariq. 

The following members took part in the debate:-

(1) Shri T. Nagi Reddy 

(2) Shri N. Keshava (Speech unfinished) 

The discussion was not concluded. 

20. Motion re: Joint Communique Issued ou ~Iusion of talks betWeeJl 
PrIme MInisters 01 India and Chbla 

Shri . Jawaharlal Nehru moved the following motion:-

"That the Joint Communique issued on. the conclusion of the talks 
between Premier of the State Council of the People's Republic 
of China and Prime Minister of India, laid on the Table of the 

. HOUSe on Tuesday, April 26, 1960, be taken into conSideration" 

FOur substitute motions were moved by-

(1) H. H. Maharaja Pratap Keshari Dec 

(2) Shri Surendranath Dwivedy 

(3) Shri Ram Sewak Yadav 

. (4) Shri Atal Bibari Vajpayee 
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The following members took part :n the debate:-

(1) Shri Hirendra Nath Mukerjee 
(2) Shri Surendrana~h Dwivedy 
(3) Shri Nemi Chandra Kas.iwal 
(4) Shri N. G. Ranga 
(5) Shri Atal Bihari Vajpayee 
(6) H. H. Maharaja Pratap Keshari Deo 
(7) Shri Braj Raj Singh 

Shri Jawaharlal Nehru replied to the debate. 

The substitute motion moved by H. H. Maharaja Pratap Keshari Deo 
was withdrawn by leave of the House. 

All other substitute motions were negatived. 

(Lok Sabha adjourned sine die at 5.7 P.M. 
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